In Re:

<

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 624 of 2023

News item published in The Tribune dated 28.09.2023 titled "Hills
‘'vanish’ as illegal Mining rampant in BEET area"

Action Taken / Status Report of Environmental Engineer, Regional Office,
Rupnagar on behalf of respondent no. 3 i.e. Punjab Pollution Control Board.

Respectfully Showeth,

1) That the Hon'ble Tribunal has taken suo-moto cognizance of the above-mentioned

2)

3)

4)

case on the basis of news item dated 28.09.2023 published in the Tribune titled "
Hills ‘vanish' as illegal Mining rampant in BEET area". The Hon'ble Tribunal has
passed orders in the case and in compliance thereof the Punjab Pollution Control
Board has filed status report dated 09.01.2024 disclosing therein the action taken
against the following stone crushers.
a) M/s New Staluj Stone Crusher (Unit-01), Nangran, Nangal, District Rupnagar.
b) M/s Ganga Stone Crusher (Unit-01), Khera Kalmot, Nangal, District Rupnagar.
) M/s Kalgidhar Stone Crusher, Khera Kalmot, Nangal, District Rupnagar.
d) M/s Guru Kirpa Stone Crusher, Khera Kalmot, Nangal, District Rupnagar.
That after consideration of the replies filed by the Punjab Pollution Control Board and
the Mining Department and other relevant aspects of the case, the Hon'ble Tribunal
was pleased to pass an order dated 11.01.2024 thereby impleading 13 number of
stone crushers as respondents in the case who have violated the norms and carried
out illegal mining as disclosed in the report of Mining Department. The counsel of the
Punjab Pollution Control Board has undertaken to file fresh report disclosing action
against all the defaulters.
That the present status report is being filed in compliance to the order dated
11.01.2024 disclosing the action taken against the 13 defaulters stone crusher units
located in the revenue estates of Villages of Haripur, Spalwa, Algram Khera Kamiot,
Bhallari, Mata Swara, Agampur of District Ropar.
That the Board has taken action against the 13 number of Stone Crushers who had
been impleaded as respondents in the caseby invoking the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
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of Pollution) Act, 1981 as under. The action taken report is summarized in tabular

form as under:

Sr. No.

Action Taken in brief

Environmental Compensation (EC) of Rs. 8,
31,250 has been imposed. The decision was
conveyed to the stone crusher vide letter no.
342 dated 23.02.2024. Out of total EC
imposed, the unit has deposited Rs. 2,07,813
to the Board.

Directions issued u/s 33-A ofWater (Prevention
and Control of Pollution) Act, 1974 and u/s 31- |
A of Air (Prevention and Control of Pollution)
Act, 1981, 12133 dated |
15.02.2024 for closure of unit. '
The electrical supply of the stone crusher has
been disconnected by the Punjab State Power
Corporation Ltd Authority (PSPCL).

vide letter no.

Name and address
of Crusher
Sat  Sahib  Stone | a)
Crusher & Screening
Plant, Vill. Haripur,
Sri. Anandpur Sahib,
Rupnagar
b)
|
c)
Adesh Stone | a)
Crusher, Vill. Algran, r
Tehsil Nangal, |
Rupnagar
b)
0)
|
Sidhi Vinayak Stone | a)
Crusher, Vill, Algran,
Sri Anandpur Sahib,

| Rupnagar

(\i/

Environmental Compensation (EC) of Rs.
6,87,500 has been imposed. The decision was
conveyed to the stone crusher vide letter no. |
338 dated 23.02.2024.

Directions issued u/s 33-A of Water (Prevention
and Control of Pollution) Act, 1974 and u/s 31-
A of Air (Prevention and Control of Pollution)
Act, 1981 vide letter no. 12084 dated
15.02.2024 for closure of unit.

The electrical supply of the stone crusher has |

disconnected by the Officer of Punjab State
Power Corporation Ltd.

Environmental Compensation (EC) of Rs.
7,25,000 has been imposed.The decision was

conveyed to the stone crusher vide letter no.

343 dated 23.02.2024.0ut of total EC imposed, |



e

b)

0

the unit has deposited Rs. 1,50,000 to the |
Board.

Directions issued u/s 33-A of Water (Prevention
and Control of Pollution) Act, 1974 and u/s 31-
A of Air (Prevention and Control of Pollution)
Act, 1981, vide letter no. 12121 dated
15.02.2024 for closure of unit.

The electrical supply of the stone crusher has |
been disconnected by the Punjab State Power
Corporation Ltd Authority.

4 Ganga Stone
Crusher, Vill. Khera

Kalmot

a)

| d)

Environmental Compensation (EC) of Rs. |

18.50 lacshas been imposed. The decision was

conveyed to the office order no. 09 dated
03.01.2024.

Directions issued u/s 33-A of Water
(Prevention and Control of Pollution) Act, 1974
and u/s 31-A of Air (Prevention and Control of
Pollution) Act, 1981, vide letter no. 9888-89
dated 02.01.2024 for closure of unit.

The electrical supply of the stone crusher has

been disconnected by the Punjab State Power
Corporation Ltd Authorities (PSPCL). ‘
The industry has installed 01 no. of DG set of |
capacity 380 KVA which has been sealed by |

this office. |
|

'S | Grewal Stone
‘ Crusher, Vill. Khera
| Kalmot, Nangal,
! Rupnagar

a)

b)

Environmental Compensation (EC) of Rs. |
37,500 has been imposed. The decision was

conveyed to the stone crusher vide létter no.

337 dated 23.02.2024.0ut of total EC |
imposed, the unit has deposited Rs. 37,500 to |.
the Board. |
Directions issued wu/s 33-A of Water |
(Prevention and Control of Pollution) Act, 1974 i
and u/s 31-A of Air (Prevention and Control of |
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c)

Pollution) Act, 1981, vide letter no. 12099 |
dated 15.02.2024 for closure of unit. ‘
The officer of Punjab State Power Corporation |
Ltd has informed that no electric connection ‘
has been supplied to the stone crusher and |
stone crusher was operating in the DG set.

The industry has installed 02 no. of DG sets of |
capacities 125 KVA and 380 KVA which have |

been sealed by theBoard. J|

Kalgidhar Stone
Crusher, Vill. Khera
Kalmot, Nangal,
Rupnagar

b)

Environmental Compensation (EC) of Rs.

18.50 lacs has been imposed. The decision
was conveyed vide letter no. 10 dated |
23.02.2024.

Directions issued wu/s 33-A of Water
(Prevention and Control of Pollution) Act, 1974 ‘
and u/s 31-A of Air (Prevention and Control of |
Poi!ﬁtion) Act, 1981, vide letter no. 9890-91
dated 02.01.2024 for closure of unit. |
The electrical supply of- the stone crusher has |
been disconnected by the ?unjab State Power

Corporation Ltd Authorities.

Bhalla Cone Crusher,
vill Bhallri

a)

b)

Environmental Compensation (EC) of Rs.
18,56,250 has been imposed. The decision
was conveyed to the stone crusher vide letter
no. 340 dated 23.02.2024. Out of total EC
imposed, the unit has deposited Rs. |
4,64,063to the Board.

Directions issued u,ls" 33-A  of Water
(Prevention and Control of Pollution) Act, 1974 |

and u/s 31-A of Air (Prevention and Control of
Pollution) Act, 1981, vide letter no. 12127
dated 15.02.2024 for closure of unit. .
The electrical supply ol‘c the stone crusher has

been disconnected by the Punjab State Power




i -

| Bharat

Crusher & Screening
Plant, Vill: Plata, Sri

Anandpur Sahib,

Rupnagar
|

|

Stone

a)

b)

c)

Corporation Ltd Authority. - |

ErivironmérEl_mCdm—peﬁs_ation (_E_C_) ~of R?‘
5,93,750 has been imposed. The decision was |
conveyed to the stone crusher vide letter no. .I
335 dated 23.02.2024. Out of total EC i
imposed, the unit has deposited Rs. 1,50,000to

the Board. '
Directions issued u/s 33-A of Water (Prevention
and Control of Pollution) Act, 1974 and u/s 31-
A of Air (Prevention and Control of Pollution)
Act, 1981, vide letter no. 12139 dated

15.02.2024 for closure of unit.

The electrical supply of the stone crusher has
been disconnected by the Punjab State Power
Corporation Ltd as informed by the Officer of
PSPCL. |

Sai Stone Crusher,
Vill.  Swara,  Sri
Anandpur Sahib,

Rupnagar

a)

b)

c)

(EC) of Rs. |
11,75,000 has been imposed. The decision was

Environmental Compensation

conveyed to the stone crusher vide letter no.
339 dated 23.02.2024.0ut of total EC imposed,
the unit has deposited Rs. 2,93,750to the
Board.

Directions issued u/s 33-A of Water (Prevention

and Control of Pollution) Act, 1974 and u/s 31-
A of Air (Prevention and Control of Pollution) |
Act, 1981, vide letter no. 12145 dated |
15.02.2024 for closure of unit. |
The electrical supply of the stone crusher has |
been disconnected by the Punjab State Power !
Corporation Ltd as informed by the Officer of
Punjab State Power Corporation Ltd. |

'AS  Brar

Stone
Crusher, Vill.
Agampur

|

4

a)

Environmental Compensation (EC) of Rs. 32,
43,750 has

conveyed to the stone crusher vide letter no.

imposed. The decision was
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b)

c)

341 dated 23.02.2024.0ut of total EC imposed, |
the unit has deposited Rs. 3,00,000 to the ‘
Board. '
Directions issued u/s 33-A of Water (Prevention ‘
and Control of Pollution) Act, 1974 and u/s 31- :
A of Air (Prevention and Control of Pollution) |
Act, 1981, vide letter no. 12111 dated
15.02.2024 for closure of unit. '
The electrical supply of the stone crusher has ‘
been disconnected by the Punjab State Power
Corporation Ltd as informed by the Officer of
Punjab State Power Corporation Ltd.

11

Puri Stone Crusher,
Vill. Palata,  Gri
Anandpur Sahib,
Rupnagar

12

ll New Satluj Stone
iCrusher Unit 1, Vill.
Khera Kalmot

a)

b)

|
Environmental Compensation (EC) of Rs. |
54,75,000 has been imposed.The decision was
conveyed to the stone crusher vide letter no. '
336 dated 23.02.2024. Out of total EC|
imposed, the unit has deposited Rs. 4,00,000to
the Board.

Directions issued u/fs 33-A of Water (Prevention
and Control of Pollution) Act, 1974 and u/s 31-
A of Air (Prevention and Control of Pollution)
Act, 1981, vide letter no. 12070 dated
15.02.2024 for closure of unit.

The electrical supply of the stone crusher has
been disconnected by the Punjab State Power
Corporation Ltd Authority.

b)

Environmental Compensation (Environmental |
Clearance) of Rs. 17,62,500 has been imposed |
and the same has been issued vide office order |
no. 08 dated 03.01.2024. Out of total EC

imposed, the unit has deposited Rs. 4,40,625to |
the Board. i
Directions issued u/s 33-A of Water (Prevention |
and Control of Pollution) Act, 1974 and u/s 31-
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A of Air (Prevention and Control of Pollution) |
Act, 1981, vide letter no. 9878-79 dated i'
02.01.2024 for closure of unit. |

€) The electrical supply of the stone crusher has
been disconnected by the Punjab State Power
Corporation Ltd Authorities.

Pritthvee Stone | a) Directions issued /s 33-A of Water (Prevention |

i Crusher & Screening and Control of Pollution) Act, 1974 and u/s 31-
| Plant, Vill, Spalwa, A of Air (Prevention and Control of Pollution)
| Sri Anandpur Sahib,|  Act, 1981, vide letter no. 12105 dated
Rupnagar 15,02.2024 for closure of unit.

b) The electrical supply of the stone crusher has ‘

been disconnected by the Punjab State Power
Corporation Ltd Authority. ;

5)

6)

7)

That it is pertinent to mention here that Environmental Compensation amounting to
Rs. 2,00,87,500/- has been imposed upon the above-mentioned stone crushers and
the stone crushers have been directed to deposit the Environmental Compensation
within 15 days. Out of the total amount of Environmental Compensation, Rs.
29,06,251/- has been deposited with the office of the Board. The copies of the
orders for imposition of Environmental Compensation on the above-mentioned stone
crushers are enclosed at Annexure-A and the copies of the directions issued by the
closure of the said stone crushers are placed at Annexure-B for kind perusal of the
Hon'ble Tribunal.

That apart from |mp05ttlon of Environmental Compensat1on and dlsconnectlon of
electricity connectlon of the defaulter stone crushmg units as explained herein above,
the Board has also decided to initiate legal action against the above said stone
crushers for which the preparation of complaints under the provisions of the Water
(Prevention and Controi'of Pollution) Act, 1974 and the Air (Prevéntion and Control
of Pollution) Act, 1981 and filing thereof in the competent Court of Law after
obtaining the approval of tne Competent Authority of the Board is under active

consideration.

That the Board has further taken action against eleven number of stone crushers
operating in the village Khera Kalmot (Hill Side Belt). Keeping in view the facts and

4
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circumstances of the matter, the name and address of the stone crushers with
summary of action taken report is mentioned below:

Sr. Name of Crusher & | Action Taken |
No  Address
1. ' Guru Kirpa Stone Crusher, | ¢ Environmental Compensation (EC) amounting
Village Khera Kalmot, Ropar to Rs. 18.50 lacs has been imposed. The
decision was conveyed to the stone crusher
vide letter no.11 dated 03.01.2024.
e Direction issued u/s 33-A of Water
(Prevention and Control of Pollution) Act, |
1974 and u/s 31-A of Air (Prevention ar'lt:lI
Control of Pollution) Act, 1981 vide letter no. |
' 9886-87 dated 02.012024 for closure of unit. |
| » The electrical supply of the industry was
disconnected as informed by the PSPCL
Authority. ‘
2. Ludhiana Crusher & Builder | e Direction issued ufs 33-A of the Water
' P Ltd, Village Khera Kalmot, | (Prevention and Control of Pollution) Act,
Ropar 1974 and u/s 31-A of the Air (Prevention and |
Control of Pollution) Act, 1981 vide letter no. |
959-62 dated 02.02.2023 |
| 3. | Gill Stone Crusher, Village | » Consent to operaterevoked vide Iéffér_ﬁ;_|
. Khera Kalmot, Tehsil Sri 3292-95 dated 12.12.2023. |
Anandpur  Sahib,  Distt. | » Notice issued u/s 31-A of Air (Prevention and !
Roopnagar Control of Pollution) Act, 1981 and u/s 33-A |
of Water (Prevention and Control of Pollution) |
Act, 1974 vide letter no. 10179 dated |
12.01.2024 |
4. | Mahavir Stone Crusher, | » Consent to operate revoked vide letter no. |
|Vi||age Khera Kalmot, | 362 dated 29.02.2024 and further action is
Nangran, Nangal, Ropar under process.
5. | Dashmesh stone crusher, | » Consent to operate revoked vide no. 182-85 |

Village Khera Kalmot, Ropar

Y

dated 31.01.2024 and further action is under
|

process.




o

(7.

Mahindra Stone Crusher,
Village Khera kalmot,
‘ Nangran, Tehsil Nangal,

' Ropar

‘Guwinder Doaba  Stone
Crusher,  Village  Khera
Kalmot, Ropar

' Akme Crushers & Builders
Pvt. Ltd., Village Nangran

(Khera Kalmot), Nangal

-9-

"« Consent to operaterevoked vide no. 3067-69 ‘
dated 09.08.2021.Found in non-operational
condition,

« Consent to operate revoked vide no. 388-89 |
dated 04.03.2024and further action is under |
process.

« Found in'nor_l-_o,cnerational condition, Further|
action for issuance of directions not toi
operate the wunit without compliance of

environmental norms is under process. '

11,

Bazari Bazar stone crusher,

e The unit was found in dismantled condition.

Village Khera Kalmot,

Nangal

' Pui'ljab Aggregates & | « Found in _non-operational condition, Further"l
Minerals (P) Ltd, Village | action for issuance of directions not to
Nangran (Khera Kalmot) | operate the unit without compliance of
Ropar. environmental norms is under process.

' Soma Enterprises (Unit- 1),
Village Khera Kalmot, Tehsil
S Anandpur Sahib, Distt,
Roopnagar

« Found in non-operatidnal_condition. Further |
action for issuance of directions not to |
operate the unit without compliance of|

environmental norms is under process.

8) That the reply on behalf of the Punjab Pollution Control Board is hereby submitted in
compliance to orders dated 11.01.2024 for kind consideration and appropriate orders

of the Hon'ble Tribunal.

Date:

0b.03-20 24

Place: k'—‘)ﬁﬁﬁg"‘"—

Submitted by

g
o
Environmental Engineer
Punjab Pollutjor, ontrol Board
Regional Office, Rupnagar

(On behalf of respondent no. 3)
Punjab Pollution Control Board

btgp—
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wL N A ?'THTH HEHE ﬁndaﬁ Q‘jé
%ﬁﬁ‘ PUNJAB POLLUTION CONTROL BOARD

NO. e Do , Dated. Qfﬁfﬂﬁﬁﬂ&'{

Subject: Imposition of Environmental Compensation for viclation of the
provisions of Environmental Laws upon M/s Sat Sahib Stone Crusher &
Sereening Flant, Village Haripur, Tehsll Anadpur Sahib.

Order

In order to protect and improve the environment and for prevention of hazards
to human beings, other living creatures, plants and property and maintaining or resorting
the wholessmeness of water and to pressrve the quality of air, the Parliament of India had
enacted the Water {Prevention and Control of Pellution] Act, 1374, the Air (Prevention and
Control of Pellutidn) Aet, 1981, the Environment (Protection) Act, 1936 and certain rules
under the provisions of the Environment [Protection} Act, 1386 and all these Laws are
collectively and severally being referred to as the Environmental Laws. The Punjab Pollution
Control Board being the statutory regulatory authority iz implementing the provisions af the
ahsve-mentioned statutes in the State of Punjab.

2l The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills “ranish’ as
flegal mining rampant in Bect area” has registered Original Apphication Ne. 624 of 2023
News item discloses that an account of the illegal mining, Shivalik Hills, as high as 200 feet
in the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report,
fia is carrying out illegal mining in the forests and mountains and that the
stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi
mansowal along with Mahindpur, Kheda, Kalmot, Bhangls, Harpur, Plata gnd Splanwa
Salsunga of Rupnagar District have ravaged the green cover due 1o [legal mining. News
Report further states that illegal mining has reached to a record level of 200 ft. deep and at
entire hills have been erased by the mining mafia and inspite of the complaint,

the mining ma

some places,
no action is being taken by the competent autharities.

3] The Punjab Poliution Contrel Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No, 624 of 2023 disclosing that dunng the visit of the area
the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed
that the Fiits were registered against the violators including transgorters, machine operators
and they have confiscated the machinery. The Hon'ble Mational Green Tribunal in its order

-1-
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PUNJAB POLLUTION CONTRE oo

dated 16.10.2023 has observed that the report sa submitted by the Member Secretary, does
not disclose the extent of illegal mining and i3 absplutely silent in respect of the stone
crughers which are operating m the area either illegally or legally.

4 The Punjab Pollution Control Board being the prescribed authority is
monitoring the stone crushers of the State with regard to the compliance of the provisions of
the Water (Prevertion and Control of Pollutian| Act, 1974 and the Air {Prevention and Control
of Pellution] Act, 1981 including the code of practice laid down by the Government, [t is
observed by the Board many stone crushers are operating in the area and the Department of
Mining has registered FIR against the units for indulgence into illegal mining. The Board has
taken action against 4 Stone Crushers and Environmental Compensation was imposed in

view of the facts and circumstances of the cases.

5) It is relevant to mention here that the reply filed by the Mining Department -
before the Hon'ble Mational Green Tribunal in OA no. 6242023 reveals that — total 110 FlRs
have been registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble
National Green Tribunal vide order dated 11.01.2024 has observed that - through the report
of Mining Department discloses the action a:ga.inat 13 Stone crusher but - the report
submitted by the PPCB mention action only against 4 no. stone crusher.

] after due consideration of the matier, it is observed that M/s Sat Sahib Stone
Cruzher & Sereening Plant, was granted consent to cperate under the provisions of Water
[Prevention and Control of Pollution) Act, 1974 and under the Air (Prevention & Centrol of
Pellution) Act, 1981 on 19/07/2023 valid upto 18/01/2024 for Crushing, Sand, Bajri,
Gravel, Gatka Boulder @ 8200 CFT/day, subject to the suitable conditions mentioned therein.

7l The premises of M/s Sat Sahib Stone Crusher & Screening Plant, Village
Haripur, Tehsil Anandpur Sahib, Rupnagar was vizgited by the officer of the Board cn
0B.11.2023 and it was observed that the Stone Crusher is not complying and was violating
the provisions of the Wateér (Prevention & Control of Pollution] Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981 and code of practice for such units laid down by the
Gevernment. As such, the consents of the industry were revoked [/ cancelled vide Board's
ietter no. 20974-75 dated 20/ 11/2023 under the Water [Frevention & Control of Pollution)
Act, 1974 & 2972-73 dated 20/ 11,2023 under the Air (Prevention & Contral of Pollution)

Act, 19R1, due to the violations as mentioned above.

2.



PUNJAB POLLUTION CONTROL BDARD

8 The case wae considered by the Competent Authority, of the FPCB and it was
decided to issue notice 1/8 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Contrel of Pellution) Act, 1981 for proposing closure of the
Stone Crusher with an opportunity of personal hearing, due to aforesaid vidlations, Therefore,
notice to lesue directions u/s 33-4 of the Water [Prevention & Control of Pollution] Act, 1974
as amended in 1988 & u /s 31-A of the Air (Prevention & Contral of Pollutian) Act, 1981 was
issned to M /s Sat Sahib Stone Crusher on 18/ 12,2023 vide Board's letter no. 0404-05 dated
08/ 12/2023. The proceedings were conveyed to the industry vide Board's letter mo. $989-90
dated 08/01 /2024,

%) It is pertinent to mention here that - Senior Superintendent of Police Ropar
has requested to cancel the registration of 13 Stone Crusher due to registration of various
FIRs against them, The Mining Department after affording personal hearing to the concerned
Stone Crushers has issued speaking orders to cancel the registration of all these units. The
facts and circumstances of the matter had confirmed that = environmental damage hag been
caused by the 13 Stone Crusher in the area aguinst whom various FIR, have been regisiered
for illegal mining-

10 The cage was consldered by the Competent Authority, of the FPCB and it was
decided to issue notice u/s 33-4 of Water (Prevention & Control of Pollution) Act, 1974 and
u/8 31-A of the Air (Frevention & Control of Pollution) Act, 1981 for proposing closure of the
Stone Crusher with an opportunity of personal hearing, due to aforesald viclations. Therefore,
notice to issuc directions w/'s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988 &u/s 31-A of the Air {Preventicn & Control of Pollution| Act, 1981 was
issued to M/s Sat Sahib Stone Crusher with an opporfunity of personal hearing before the
Chairman of the Board on 13/02/2024 vide Board's letter no. 10593-94 dated 02,02.2024.

11} No one attended the hearing of M/a Sat Sahib Stane Crusher. After hearing

the officers of the Board after considering the material facts of the case, certain decisions
including the decision o lmpose Environmental Compensation upan M/s SBat Sahib Stone

Crusher as mentioned below were taken, in the case.

[.  The following directions u/s 33-A of the Water (Prevention & Control of Follution] Act,
1974 and u/fs 31-A of the Air [Prevention & Control of Pollution) Act, 1981 shall be

ponfirmed;

3=



&) That the industry shall take all necessary steps to close down its operations.

&) That the induatry shall stop forthwith discharging any effluent/ emissions
from its industrial premises or through any mede.

€} That the industry will immediately'stop its activities and will not restart the
game unless all necessary water and air pollution control measures are taken
and chtains valid consonts of the Board.

d] That the Punjab State Power Corporation Lid, authorities ghall be directed te
disconnect the supply of electricity available to the industry.

e} That DG sets installed by the industry shall be sealed.

i, Legal action/ launching the prosecution under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974 and the Air [Prevention & Centrol of Pollution] Act
|G&1 shall be taken against the industry and its respoasible persan.

i, The industsy shall deposit Environmental Compensation amounting to Rs.8,31.230/-
fr viclating the environmental norms, within 7 deys in the office of the Environmental
Enginser, Regional Office, Rupnagar. The orders in this regard shall be imaued

separately.
12 That the proceedings of personal hearing held on 13.02.2024 before the
undersigned, Chairman of the Board containing the decisions explained in para ng. 11 above

were conveyed to the unit vide letter no, 12006 deted 14.02.2034 for complianee

13| It is pertinent to mention here that the Eqvironmental Compensation for the

jation from 12.09.2023 to 29 01,2024 was calculated in aocordance with the

period of vie
& matter of Original

methadalogy evolved by the central Pollution Control Board in th
Application No. 593 of 2017 [(WPC no, 375 of 2012] titled as Paryavaran Suraksha samiti and
anpther v/'s Unfon of India and cthers. The Environmental Compensation for the total period
of violation of 133 days {12.09.2023 to 42.01.2024] was calculated to be Rs. 8,31,250/- for
ation of the provisions of the Water {Prevention & Control of Pollution) Act, 1974 and the

wial
1981 and for causing damage to the environment.

Air {Prevention & Control of Pollution) Act,
14) Therefore, M/s Sat Sahib Stone Crusher is hereby directed to deposit an
amount of Re. 8,31,250/- (Eight Lalkh Thirty One Thousand Two Hundred Fifty Rupee only)

as environmental compengation with the office of the Punjab Pollution Control Board for the

petiod of violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974

and the Air (Prevention & Control of Pollution) Act, 1981 as explained in the preceding

paragraphs, within 15-days from the date of receipt of this order, failing which necessary

-

g |
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action will be initiated for recovery of the amount of environmental compensation by adopting
COETCIVE Measures,

15) Talee notice that no further intimation or reminder will be issued or served by

the Board in this regard after lapse of stipulated period of 15-days. The Environmental
Engineer, Punjab Pollutlon Contrel Board, Regional Office, Rupnagar s directed to ensure

complance of directions.

e {2 TR W R
Dr. [Prof.) Adarsh Fal Vig

-




216

PUNJAB POLLUTION CONTROL BOARD

-
No. ? '5‘ Dated. Mﬂﬁ’ﬂﬁ‘{

|

n for violation of the

Subject: Imposition of Environmental Compensatio expbin

provisions of Environmental Laws upon M/# Adesh Stane
Algran, Tehsil Nangal, District Rupnagar.

Order

In geder to protect and improve the envirenment and for prevention of hazarde lo
human beings, other fiving creatures, plants and property and maintaining or resorting the
wholesomenass of water and to preserve the quality of air, the Parliament of India had enacted the
Water [Prevention and Control of Pollution) Act, 1974, the Air {Prevention &nd Control of Pollution|
Act, 1981, the Environment (Protection| Act, 1986 and certain rules under the provisions of the
Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred
to a8 the Environmental Laws. The Punjab Polhation Control Board being the statutory regulalory
autherity i Implementing the provisions of the above-mentioned statutes in the State of Punjab.

2 The Hon'ble Natlopal Green ‘Tribunal in sue moto exercise of its powers on the
hasiz of the news item dated 28,09,2023 published in the Tribune ttled "Hills ‘vanizh® as illegal

mining rampant in Beet area” has registered Criginal Application No. 624 of 2023, News item

#isclosea that on account of the illegel mining, Shivalik Bills, as high as 200 fect in the Beet area

of Garhshanksr sub-Division, are slowly vanishing. As per the news report, the mining mafia is

carrying out illegal mindng in the forests and mountaing and that the stone erusher operators in

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi manscwsl alang with Mahindpur,

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have raveged
the green cover due to ilegal mining. News Report further states that illegal mining has reached
to a record Bevel of 200 ft. deep and et some places, entire hills have been erased by the mining
mafia and inspite of the complaint, ne action is being taken by the competent authorities.

3 The Punjab Pollution Control Board has filed short reply before the Hon'ble
Meticnal Green Tribunal in O.A Na. 624 of 2023 disclosing that during the visit of the area the
traces of fresh ag well as old mining were found and XEN Mining Bupnegar has informed that the
FlFs were registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble National Green Tribunal io its order dated 16, 10,2023
has observed that the report 8o submitted by the Member Secretary, does not disclose the sxtent
of illegel mining and iz absolutely sileat in m]:l:{!:t of the atone crushers which are operating in
the area either illegally or legally, )

1.

T3S FTE, FE 97, UTe™® - 147001

. Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (), 2215636 (FAX)
Wabsita ¢ www.ppch.govin | E-Mail : mm”ﬂﬂﬁb@?ﬂhm.ln | msppnb@gmﬁdl-ﬂﬂrﬂ |
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the stone
IPmrmﬂg::j:;":u:I; ::‘u“ _“'“h regard to the compliance of the provisions of the Water
Act, 1981 inchuding the code ﬁfutmnl R A M
practice laid down by the Government. It is observed by the Board
many stone crushers are operating in the area and the Department of Mining has registered FIR
against the units for indulgence into illegal mining. The Board has taken action against 4 Stane
Crushers and Environmental Compensation was imposed in view of the facts and circumstances
of the cases.

2 It iz relevant to mention here that the reply filed by the Mining Department -before
the Hon'ble National Green Tribunal in OA no, 62472023 reveals that — tetal 110 FIRs have heen
regietered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green
Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining
Department discloses the action against 13 Stone crusher but - the report submitted by the FPCE

mention action only against 4 no. stone crusher.

BG) After due consideration of the matter, it is observed that M /s Adesh Stone Crusher,

Village Algran, Tehsil Nangal, District Rupnagar was gramted consent to operate under the
provisions of Water {Prevention and Control of Pollutlen) Act, 1974 and under the Air {Prevention
& Control of Polhation) Act, 1981 on 23/08/2021 valid upte 20/09,/2023 for crushing, screening
and washing of river bed material @ 9500 CFT/day, under orangs category with conditions

mentioned therein.

7l The industry has applied fer CTOs of the Board. Accordingly, the premises of M /e
Adesh Stene Crusher was visited by the officer of the Board on 05.10.2023 and it was observed
that the Stone Crusher is not complying and was viclating the provisions of tha Water (Pravenbon

trol of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of
ghow cause notice was issue for

1974 vide no. 2709 dated

& Con
practice for such units lnid down by the Government. Therefore,

refusal of applications of consent 10 operate under the Water Act,
14.10.2023 and the Air Act, 1981 vide no. 2710 dated 13.10.2023 with an opportunity of personat

hearing before the Environmental Engineer on 20.10.2023 which was anended by Sh. Ravinder
Singh, Representative of the industry. However, the submission made by the industry during
personal hearing found not be satisfactory, As such, the applications of the industry applied for
pbtaining consent fo operate under the Water Act, 1974 and the Air Act, 1981, were refused.

The case was considered by the Competent Authority, of the PPCB and it was

8)
trol of Pollution) Act, 1974 and u/s

decided to issue notice u,/s 33-A af Water (Prevention & Con
e 1
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31-A of the air ;
{Prevention & Control of Palhation) Act, 1981 for proposing closure of the Stane

:i:f‘;::;:::::;:?:i?;ip:ﬂnnﬂ h:n:hllg, due to aforesaid 'I'iﬂ-f-ﬂl'-lrﬂh.t. Therefore, notice to
ater (Prevention & Control of Pollution) Act, 1974 as ameénded
In 1988 & u/s 31-A of the Air {Prevention & Control of Pollution) Act, 1981 was issusd to M/s
Adesh Stene Crusher, with an opportunity of personal hearing before the Chief Environmental
Engineer the Board on 17.11.2023 vide Board's letter no. 8592-93 dated 07.11.2023, Sh.
Ravinder Kumar, Proprietor of M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal District
Rupangar attended the hearing befors the Chiel Environmental Engineer, Patiala on 17,11.2023
and he informed that the stone crusher has complied with the shservations raised by the afficer
of the Board, during the visit as well as code of pfn.cﬁuc prescribed for the stone crushing uniis.,

The proceedings were conveyed to the industry vids Board's letter no, 9991 dated 0B/01/2024 for
Eﬂd‘np]:innug.

oy It iz pertinent to mention here that - Senier Supennatendent of Police Ropar has
requiested 1o cancel the registration of 13 Stone Crusher dus to registration of various FIRs against
them, The Mining Department after affording personal hearing to the concerned Stone Crushers
haa issued speaking orders to cancel the registration of all these units, The facts and
circumstances of the matter had confirmed that - environmmental damage has been caused by the
13 Stone Crusher in the area sgainst whom various FIR, have been registered for illegal mining.
M /s Adesh Stone Crusher, Village Algran, Tehail Nangsl, District Rupnagar iz ape of the Stone
Crusher one- of the lists of Stone Crasher.

10 The case was considered by the Competent Authority, of the PFCB and it was
decided to js=us notice u/s 33-A of Water [Prevention & Control of Pallution] Act, 1974 and u/s
31-A of the Adr (Prevention & Contrel of Pellution) Act, 1981 for preposing closure of the Stone
Crusher with an opportunity of persenal hearing, due to aforesaid violations. Therefore, notics to
igaue directions u/s 33-A of the Water (Prevention & Control of Pollution] Act, 1974 as amended
in 1988 & u/s 31-A of the Air (Prevention & Contrel of Pollution) Act, 1981 was issued to M/s
Adesh Stone Crusher with an opportunity of persenal hearing before the Chaumman of the Board
on 13/02/2024 vide Board's letter ne, 10599-600 dated 02.02.2024,

1) Mo one attended the hearing, but ene person namely Sh. Gurjeet Singh, of M/s
Adesk Stone Crusher [informed him as a frend of owner] without authoerty letter submitted
written reply on behalf of crusher, which was taken on record. After hearing the officers of the
Board and the representative of the unit and after considering the material factz of the case,
certain decisions including the decision to impose Environmental Compensation upon M /s Adesh
Stone Crusher as mentioned below were taken, in the case,

3-
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The followi irectio
ng d ns ufs I3-A of the Water (Prevention B Conteol of Pollution) AT,

1 i =

974 and u/s 31-A of the Air (Prevention & Control of Pollution] Act, 1981 shall ke

confirmed:

al That the industry shall take all necessary stepd to close down its operations

Bl That the industry shall stop forthedth discharging any effluent [ emisslons [rom ita
industrial premises or through any mode

¢ That the industry will immediately stop it8 activitics and
unless all neceasary water and air pollution control measure

will not restart the same
g are taken and ohtains

valid consents of the Board.
d] That the Punjab State Powre
gigconnect the supply of electncity avallable to the industry.
That DG sets installed by the industry shall be sealed
nder the provisions
[Prevention & control of Pollution) Act, (981

r Corporation Lid. anthoritles shall be directed 0

e
Legal action/ launching the prosenibion u
Centrol of Pollution) Act, 1974 and the Alr

shall be taken against the industry and its regponaible persens.
The industry shall deposit Environmental Compensation arpounting to Rs. 687,500/ far

viglating the snvironmental norms, Within 7 days in the office of the Environmental

Esgineer, Regional Office, Fupiiagar. The orders in this regard shall be japued separately.
13 That the proceedings of personal hearing held on 13.02.2024 before the Chairman
of the Board ecntaining the decisions explained in para no. 11 ahove were conveyed 10 the unit
ped 14.02.2024 for compliance.

13) It is pertinent te mention here that the Envirenmental Compe
of violation from 05.10.2023 to 29.01.2024 was ealoulated in accordance wi
evolved by the Central Pollution Control Board in the matier of Criginal Application No. 593 of
2017 [WPC no. 372 of 2012] titled as Paryavarahl Euﬂknhngumiﬁandnnnr_h:r v/s Union of India
and others. The Enwvironmental Compensation for the total period of violetion of 110 days

105.1[!.24}‘33 bo 22.01.2024) was caleulated to be Pa. 687,500+ for violation af the provislons of
ol of Pollution) Act, 1074 and the Alr {Preventien be Control of

the Water (Prevention & Contr
ge to the environment.

1981 and for cayaiTg dama
Crusher, Village Allgran, Tehzil Ha

of the Water {Prevention &

vide letier . 12026 da
nsation for the pericd

th the methodelogy

Pollution] Act,
ngal, District

14} Therefore, M/s Adesh Stone
Rupnagar is hereby directed to deposit an amount of Rs. 6 87,500/~ |Six Lakhs Eighty-Seven
amental compensation with the office of the Punjab

Thousand Five Hundred Only) ag Enviro
Board for the period of violation of
d the Air (Prevention

the provisions of the Water {Prevention

Pallution Control
& Control of Pollution) Act, 1974 an fa Control of Pollution) Act, 19E1 a3

-
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explained in the preceding paragraphs, within 15-days from the date of receipt of this order, failing
which necessary action will be initiated for recovery of the amount of énvironmental compensation
by adopting coercive measures,

15) Takee notice that no further intimation or reminder will be issued or served by the
Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer,
Punjab Pollution Control Board, Reglonal Office, Rupnagar is directed to ensure compliance of
directions.,

p FEAEE
V(2 7 uiR W
Dr. (Prof.) Adarsh Pal Vig
Cha
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Dated. gabﬁ’ﬁ?%"i

Subject: Imposition of Enviroamental Compensation for violation of the
provisions of Environmental Laws upon M/s Siddhl Vanayak Stone

In order to protect and improve the environment and for prevention of hazards to
human beings, other living creatures, plants and property and mamntaining or resorting the
wholesomeness of water and to preserve the quelity of air, the Pasliament of India had enacted the
Water (Prevention and Control of Pollution] Act, 1974, the Air [Prevention and Contral of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the
Environment [Protection) Act, 1986 and all these Laws are collectively and severally being referred
to as the Environmental Laws. The Pugjab Pollution Control Board being the statutory regulatory
authority is implementing the provisions of the above-mentioned statutes in the State of Punjab.

2 The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published (n the Tribune titled *Hills ‘vanish’ as Lllegal
mining rampant in Beet area” has registered Original Application No, 624 of 2023, News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Best area
af Garhshankar sub-Division, are slowly vanishing. As per the news repoct, the mining mafin is
currying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mshindpur,
Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged
the green cover due to illegal mining. News Report further states that illegal mining hag reached
toamwdm&deepwetmphm.enﬁnhﬂhhmbccnmaedhythemlnln;
mafia and inspite of the complaint, 70 action s belng taken by the competent authorities.

3 The Punjab Pollution Control Board has filsd short reply bofore the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 discloaing that during the visit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the
FIRs were registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Honble National Green Tribunal in its order dated 16.10.2023
has observad that the report £0 submitted by the Member Secretary, does not disclose the exient
of illegal mining and is absolutely slent Lo respect of the stone crushers which are operating in
the area either illegally or legally,

w1e
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4) The Punjab Pollution Control Board being the prescribed authority 1s monitoring
the ston-e crushers of the State with regard to the compliance of the provisicas of the Water
(Prevention and Contral of Pollution) Act, 1974 and the Air (Prevention and Control of Pallution)
Act, 1981 including the code of practice laid down by the Government. It is observed by the Board
many stone crushers are operating in the area and the Department of Mining has registerad FIR
against the units for indulgence into flegal mining, The Board has taken action against ¢ Stone

:‘mshm and Environmental Compensation was imposed in view of the facts and circumstances
the cases,

5] lthrdmmwmendonhucdmvureplyﬂedbythemgoepmmt-bdou
the Hon'ble National Green Tribunal in OA no. 524/2023 reveals that - total 110 FIRs have been
registered against illegal mining in Ropar District since 01.01.2023. The Hon'le National Green
Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining
Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB
mention action only against 4 no. store crusher.

6) After due consideration of the magter, it is observed that M/s Siddhi Vanayak
Stone Crusher, Village Ailgran, Rupnagar, was granted varied ‘consent to operate’ under the Water
(Prevention & Control of Pollution) Act, 1974 and the Alr {Prevention & Coatrol of Pollution) Act,
1981 on 23/08/2021 upto 30/09/2023, for crushing, screening cusm washing of aggregates @
6000 sq.m /day, subject to the conditions mentioned therein, The Stone Crusher has got its
‘consent to operate’ auto-renewed under the Water (Prevention & Control of Polluticn) Act 1974
and under the Air (Prevention & Cantrol of Pollution) Act, 1981 on 27.10.2023 with validity upto
27.10.2028, subject to the conditions mentioned therein.

7 The premises of M/s Siddhi Vanasyank Stone Crusher, Village Ailgran was visited
oy the officer of the Board on 19.01,2024 and it was observed that the Stone Crusher is not
complying and was violating the provisions of the Water (Prevention & Control of Pollution) Act,
1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such units laid
down by the Government. 1t is further observed that the Stone Crusher has got its ‘consent 1o
operate’ auto-renswed under the above statutes by filing the wrong/ false information |
documents, Hence, the consent to operate under the Water (Prevention & Centrol of Pollution)
Act, 1974 of the industry was revoked vide letter no. 116 dated 24/01/2024 & consent to operate
under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide letter
no, 118 dated 24 /01 /2024,

-2-
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8) It is pertinent to mentlon here that - Senior Superintendent of Police Roper has
requested to cancel the registration of 13 Stone Crusher duc to registration of various FIRs against
them. The Mining Department after affording personal hearing to the concerned Stone Crushers
has ls:uedspeddngordullocmoelthereghuationofaﬂthmunits The facts and
circumstances of the matter had confirmed that - environmental damage has been caused by the
13 Stene Crusher in the area against whom various FIR, have been registered for illegal mining.

9 The case was considered by the Competent Authority, of the PPCB and it was
decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for propesing closure of the Stone
Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice 10
issue directions u/s 33-A of the Water {Prevention & Contrel of Pollution) Act, 1974 as amended
in 1988 & u/s 31-A of the Air {Prevention & Control of Pollution) Act, 1981 was jagued 1o M/3
Siddhl Vanayak Stone Crusher with an opportunity of personal hearing belore the undersigned,
Chairman of the Board on 13/02/2024 vide Bosrd's letter no. 10581 dated 02/02/2024.

109 No ¢ne attended the hearing of M/ s Siddhi Vanayk Stone Crusher, but one person
namely Sh. Bhajan Lal, (informed him as & friend of owner) without authority letter submitted
written reply on behalf of crusher, which was taken on record. After hearing the officers of the
Beard and the representative of the unit and after considering the material facts of the case,
certam decisions including the decision to impose Environmental Compensation upon M /s Siddhi

Vanayk Stone Crusher as mentioned below were taken, in the case.

.A of the Water [Prevention & Control of Pollution] Act,

. The following directions u/s 33
| of Pollution] Act, 1981 shall be

1974 and u/s 31-A of the Air {Prevention & Contro
confirmed
a) That the industry ghall take all necessary steps to clos= down its operations.
bl That the industry shall stop forthwith discharging any effluent / emissions from its
industrial preraises or through any mode.
That the industry will {mmediately stop its
unless all necessary water and alr pollution control measure
valid consents of the Board.
d) That the Punjab Stwate Power Corporation Lid. authori
disconnect the supply of electricity available to the industry.
¢] That DG sets installed by the industry shall be sealed.

activities and will rot restart the same

c|
¢ are taken and obtains

ties shall be directed to
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Legal action/ launching the prosecution under the provisions of the Water [Prevention &
Contrel of Pollution) Act, 1974 and the Air {Prevention & Contral of Pollution) Act, 1981
shall be taken against the industry and its responsible persons,

ii.  The industry shall deposit Eavironmental Compensation amounting to Rs.7,25,000/ - for
violating the énvironmental norms, within 7 days in the office of the Environmental
Engineer, Regional Office, Rupnagsr. The orders in this regard shall be issued separately.

1 That the procsedings of personal hearing held ca 13.02.2024 before the
undersigned, Chairman of the Board containing the decisions explained in para no. 10 above were
conveyed to the unit vide letter no. 12032 dated 14.02.2024 for compliance,

12) It is pertinent to mention here that the Environmental Compensation for the
period of viclation from 01.10.2023 to 24.01.2024 was calculated in accordance with the
methodology evolved by the Central Pollution Control Board in the matter of Original
Application No. 593 of 2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samitl and
another v/s Union of India and others. The Environmental Compensation for the total period
of violation of 116 days (01.10.2023 to 24.01.2024) was calculated to be Rs. 7.25,000/- for
violation of the provisions of the Water {Prevention & Control of Pollution) Act, 1974 and the
Air [Prevention & Control of Pollution) Act, 1981 ‘and for causing damage to the environment.

13) Therefore, M/s Shiddi Vanayak Store Crusher, Village Ailgran, District Rupnagar
is hereby directed to deposit an amount of Rs. 7,25,000/- (Seven Lakis Twenty Five Thousand
only} as environmental compensation with the office of the Punjab Pollution Control Board for the
period of violation of the provisions of the Water {Prewention & Control of Polition) Act, 1974 and
the Air (Prevention & Control of Follution) Act, 1981 as explained in the preceding paragraphs,
within 15-days from the date of receipt of this order, failing which necessary action will be initiated
for recovery of the amount of environmental compensation by adopling coercive measures,

no further intimation or reminder will be issued oc served by the

gtipulated pericd of 15-days. The Environmental Enginess,
Rupnagar is directed to ensure complience of

14) Take notice that
Board in this regard after lapse of
Punjab Pollution Control Board, Reglonal Office,

directions-

WAZAY, Uil G
Dr. (Prof.) Adarsh Pal Vig



225

>

PUNJAB

el o b
"

NoO. Oq ............. Dated. 3/’

Subject: - Imposition of Environmental Compensation for violation of the

provisions of Environmental Laws upon M/s Ganga Stone Crusher,
Village Khera Kalmot, Nangal, Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards

to human beings, other living creatures, plants and property and maintaining or resorting the
wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions
of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being
referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory

reqgulatory authority is implementing the provisions of the above-mentioned statutes in the State

of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal
mining rampant in Beet area” has registered Original Application No. 624 of 2023. News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda,
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining. News Report further states that illegal mining has reached to a

record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia

and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board being the prescribed authority is monitoring

the stone crushers of the State with regard to the compliance of the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)

Act, 1981 including the code of practice laid down by the Government.

Page 1 of 4
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4) The Punjab Pollution Control Board has fi
Green Tribunal in O.A No. 624 of 2023 disclosing that du

fresh as well as old mining were tound and XEN Mining Rupnagar

led short reply before the Hon'ble National
ring the visit of the area the traces of

has informed that the FIRs were

registered against the violators including transporters, machine oper
ribunal in its order dated 16.10.2023 has

confiscated the machinery. The Hon'ble National Green i

observed that the report sO submitted by the Member Secretary, PPCB is vague as it does not

disclose the extent of illegal mining and also does ot disclose the details of the FIRs which have

been registered and the equipment which has been seized.

respect of the stone crushers which are operating n the area either illegally or legally.

5) That it is observed by the Board many stone crushers are operating in the area,
but the Department of Mining has registered FIR In which it is stated that illegal mining has taken
place in the nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s
Kalgidhar Stone Crusher; M/s Ganga Ston€ Crusher of village Kheda Kalmot and M/s New Sutle)

Stone Crusher (Unit-1) In the area of Nagran, Tehsil Nangal, District Roopnagar.

6) It is relevant to mention here that M/s Ganga Stone Crusher, Village Khera Kalmot,

Tehsil Nangal, District Rupnagar was granted consent to operate by the Punjab Pollution Control

Board under the provisions of Water (Prevention and Control of Pollution) Act, 1974 vide no.

CT OW/RenewaI/RPN/2021/ 16958137 dated 27/10/2021 and under the Air (Prevention & Control
of Pollution) Act, 1981 vide no. CT OA/RenewaI/RPN/ZOZl/ 16958120 dated 27/10/2021 both were

valid upto 30/09/2023 for operation of Crushing and screening of river bed material @ 4000

CFT/day under orange category with conditions mentioned therein. The said consents were

-evoked / cancelled by the Board vide no. 3841 dated 06.10.2022 because of indulgence of unit

ning after receiving nformation from Executive Engineer, Drainage-cum-Mining

into illegal mi
Department, S Anandpur Sahib vide letter no. 679/Crusher dated 01.10.2022.
7) After the receipt of notice in the case, the premises of M/s Ganga Stone Crusher

was visited by the officer of the Board on 93.10.2023 in the presence of Sh. Ajay Kumar,
Accountant of the Stone Crusher. During the visit, it was observed that the stone crusher is not
complying with the code of practice. Accordingly, notice to issue directions under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981 was issued to the stone crusher vide letter no. 9527-28 dated 13.12.2023 with an
opportunity of hearing hefore the Chairman of the Board on 18.12.2023. It was mentioned in the

Page 2 of 4
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notice that the Environmental Compensation shall be imposed upon the stone crusher and

directions will be issued for its closure.

8) That no one from M/s Ganga Stone Crusher attended the hearing before the
Chairman of the Board on 18.12.2023. The industry has also not submitted compliance of the
code of practice / observations of the visiting officer raised during the visit of the stone crusher.

It is also come to the knowledge from the sources that the owner of the stone crusher has been

arrested by the police department for indulging in illegal mining.

9) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that
the stone crusher not submitted any record for verification to comply with the decisions of the
hearing. The Executive Engineer, Mining, Rupnagar and Sri Anandpur Sahib, Water Resource
Department vide his letter no. 9891/Crusher dated 31.10.2023 has informed that an FIR no. 06
has been registered against the unit regarding illegal mining and further matter is under
investigation. It was further observed that stone crusher has operated without valid 'consent to

operate' of the Punjab Pollution Control Board. The officer stated that in view of the violations
committed by the stone crusher, Environmental Compensation (EC) amounting to Rs. 18.50 lacs

had been calculated in accordance with methodology evolved by the CPCB and adopted by the

Punjab Pollution Control Board.

10) It is observed that the stone crusher has operated the plant without valid 'consent
to operate' of the Board by processing the minor minerals as raw material which may have been

procured through illegal means of may be through illegal mining in the nearby area. The stone

crusher was also not complying with the code of practice. The activities of the stone crusher as

such contributed towards the degradation and damage to the natural environment of the area.

Stern action, as such, 1S required to be taken against the stone crusher.

11) Considering the news item published in the Tribune Newspaper dated 28.9.2023
and also the fact that FIR has been registered by the Police on the complaint of mining

department, Environmental Compensation amounting to Rs. 18.50 Lakh is hereby imposed upon
the stone crusher for the violation of the provisions of the Water (Prevention and Control of

Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the code of practice
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and illegal operation of th
C above-mentioned Acts.

ge Khera Kalmot, Tehsil Nangal, Rupnagar
the amount of Rs. 18.50 Lakh towards Environmental

d described herein above, with the office
h the Board shall be

Control Board under th
through

12) M/s Ganga Stone Crusher, Villa

its Partners is hereby directed to deposit
ons mentioned an

Compensation on account of the violati
t of this order failing whic

of the Board within 15 days from the date of receip

constrained to recover the amount of by taking coercive action.

(2 VR MR (E
Prof. (Dr.) Adarsh Pal Vig

Chairmac’
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Dated. gﬂf@i’”‘%“f

Subject:  Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s Grewal Stome Crusher,
Village Khera Kalmot, Tehsil Nangal, District Rupnagar.

Qrder

In order to protéct and improve the enverdn
to human beings, other living creatures, plants and prope

the wholesormenese of water and to presemve the quality of air,
nd Contral of Pellution) Act, 1974, the Air [Prevention and

Environment (Protection) ACT, 1985 and certain rules

| Act, 1986 and all these Laws afc
1al Laws. The Punjab Pollution

ment and for prevention of hazards

rty and maintaining or résoriing
the Parliament of [ndia had

enacted the Water |Prevention &
Control of Pallutien) Act, 1981, the
under the provisions of the Environment [Protection
collectively and severally being referred to ae the Environmen
Control Board being the statutory segulatory authority is implementing the provisions of the
above-mentioned statutes in the State of Pumnjak.

"ble MNational Green Tribunal in swe malo exercise of its p
the Tribune titled “Hills wanish' A%
1 Beet arca” has registersd Original Application No. 624 of 2023,

on account of the illegal mining, Shivalik Hills, as high as 200 feet
per the news report,

2 The Hen pwers on the

bagis of the aews item dated 28.09.2023 pub]iahed i

illegel mining rampant i
News itemn discloses that
in the Beet area of Garhshanlar sub-[Hvision, are glowly vanishing. As

the mining mafia is carrying out dlegal mining in the foreats and mountaing and that the
stone erusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi
mansowal aleng with Mahindpur, Eheda, Kalmot, Bhangla, Haripur, Plata and Splanwa
Salsunga of Rupnagar District have ravaged the green cover dug 1o illegal mining. News
Repoet further states that illegal mining has reached to & record level of 200 ft. deep and at
some places, entire hills have been erased by the mining mafia and inspite of the complaint,
no action s being taken by the competent authorities

3 The Punjab Pollution Control Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 discloging that during the visit of the arcea
the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed

that the FIRs were registered against the violators including transperters, machine operators

and they have confiscated the machinery. The Hen'ble National Green Tribunal in its order
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dated_lﬁ. 10.2023 has observed that the report so submitted by the Member Secretary, does
not disclose the extent of illegal mining and is sbsolutely silent in respect of the stone
crushers which are operating in the area either [legally or legally.

4 The Punjab Pollution Control Board belng the prescribed authority is
montitoring the stene crushers of the State with reg,ard to the compliance of the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981 including the code of practice laid down by the Government. It is
ohserved by the Board many stone crushers are operating in the area and the Department of
Mining has registered FIR againat the units for indulgence into illegel mining. The Baard has
taken action against 4 Stone Crushers and Environmental Compensation was imposed in
view of the facts and circumatances of the cases,

| It iz relevant to mention here that the reply filed hy the Mining Department -
hefore the Hon'ble Mational Green Tribunal in OA no, 6242023 reveals that - total 110 FIRz
have been registered against illegal mining in Repar District since 01.01.2023. The Hon'ble
Mational Green Tribunal vide order dated 11.01,2024 has obscrved that - through the report
of Mining Department discloses the action against 13 Stone crusher but — the répon
submitted by the PPCE mention action only against 4 no. stene crasher.

6 After due consideration of the matter, it is observed that M/s Grewal Stene
Crusher, was granted varied 'consent to operate’ under the Water [Frevention & Conitrol of
Pollution) Act, 1974 and under the Air (Prevention & Contrel of Pollution] Act, 1981 on
28 /07 /2020, both valid upto 30,/06/20215 for crughing of river bed material @ 4000 CFT/ day,

subject to the conditions mentioned therein.

7 The premises M/ s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal,
District Rupnagar was visited by the officer of the Board on 19.01,2024 and it was observed
that the industry is not complying and was violating the provizions of the Water (Prevention
& Contral of Pollution) Act, 1974, Alr (Prevention & Control of Pollution) Act, 1981 and code
of practice for such units laid down by the Government. The consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 wae revoked vide letter no. 122 dated
24/01 /2024 & consent to operate under the Air {Prevention & Control of Pollution) Act, 1981
of the industry was cancelied vide letter no. 120 dated 24,/01/2024.

PUNJAB POLLUTION nummgn?ng)



PUNJAB POLLUTION CONTROL BOARD

g It is pertinent to mention here that — Senior Superintendent of Pelice Rapar
has raquested to cancel the registration of 13 Stene Crusher due to registration of various
FIRs against them. The Mining Department after affording personal hearing 1o the concerned
Stone Crushers has issued speaking orders to caneel the registration of all these units. The
factz and circumstances of the matter had confirmed that - environmental damage has been
caused by the 13 Stone Crusher in the area against whom various FIR, have been registered
for illegal mining.

9) The case was considersd by the Competent Authority, of the PPCB and it was

decided to fzsue notics ufs 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air [Prevention & contral of Pollution} Act, 1981 fer proposing closure of the

Stone Crusher with an opportunity of perscnal hearing, due to aforesald viclations, Therefore,

notice to issue directions u/s 33-A of the Water {Prevention & Control of Pallution) Act, 1974
as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Follution) Act, 1981 was
isgiied to M/s Grewal Stone Orusher with an epportunity of personal hearing before the

undersigned, Chairman of the Board on 13/02/2024 vide Board's letter no. 10583 dated
02702/2024.

Sh. Tej Pal Singh, Partner of M/ s Grewal Stone Crusher attended the hearing '

10)
that - the Stone

before the undersigned, Chalrman of the Board on 13.02.2024 and stated
frusher is not involved in any kind of illegal mimng. Further, he requested to give scme time
te comply with the entire code of practice for stone crushing unit as well as provisions of the
Water (Prevention & Contral of Pollution] Act, 1974 and the Air [Frevention & Control of
Pollution) Act, 1981. After hearing the officers of the Board and the representative of the unit

and after congidering the material facts of the cage, certain decisions including the decision
te impose Environmental Compensation 1pan M /s Grewal Stone Crusher as mentioned below
were taken, in the case.

i The following directions u/s 33-A of the Waler [Frevention & Control of Pellution] Act,
1974 and u/s 21-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be
confirmed:

al That the industry shall take all necessary steps to close down its operations.
bl That the industry shall stop forthwith discharging any efffuent | emissions
from its industrial premises or through any mode.
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diately stop its activities and will not restart the

¢} That the indusiry will imme
are taken

game unlesa all necessary water and air pollution control measures

and cbtains valid consents of the Board.
dl That the Punjab State Power Corporation

disconnect the supply of electricity gvailable to the industry-

That DG sets instalied by the industry shall be sealed.
provislons of the Water (Preventicn

tion & Control of Pollution) Act,

Ltd. authorities shal ke directed o

€)
Legal action / launching the prosecution under the
& Control of Pollution) Act, 1974 and the Air (Preven
1681 shall be taken against the industry and its responsible persons,
The industry ghall deposit Envirenmental Compensation amounting to Rs. 37,500 /-
for violating the srvironmental norms, within 7 days in the office of the Environmental
Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued

separately.
That the proceedings of personal hearing held on 13.02:2024 before the
taining the decisions explain

12030 dated 14,02.2024 for compliance.

ed in para no. 10 above

11}
undersigned, Chairman of the Board con

were conveyed to the it vide letter 0o,

ere that the Environmental Compensation fo
1.2024 to o4, 01. 2024 was calculated in accordance with the
tral Polhution Caontrol Board in the matter of Crriginal

tled aa Paryavaran guraksha samiti and
period

13 It iz pertinent to mention h

period of viclaticn from 19.0
methodology evolved by the Cen

on No, 593 of 2017 (WPC no. 375 of 2012] t

Applicati
The Environmen

another v/ Unlon of India and others.
of vielation of 6 days {19.01.2024 to 24.01.2024) was calculated to be R
vinlation of the provisions of the Water (Prevention & Control of Polhution) Act, 1974 sad the

Adr [Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment,
Therefore, M/s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal,
agar is hereby directed to deposit an amount of Rs. 37,500/- (Thirty Seven
tal compensation with the office of the Punjab
Polhution Control Board for the period of violation of the provisions of the Water (Prevention

& Control of Pollution) Act, 1974 and the Air (Prevention & Pontrol of Pallution) Act, 1981 as

explained in the preceding paragraphs, within 15-days from the date of receipt of this order,
initiated for recovery of the amount of environmental

tal Compensation for the total
g, 37,500/- for

13
District Rupn
Thouszand Five Hundred only) as env¥lronmen

failing which necessary action will be
compensation by adopting cpercive Measures.

-
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14) Talke notice that no further intimation or reminder will be {ssued or served by

the Board in this regard after lepse of stipulated period of 15-davs. The Envirenmental
Engineer, Punjab Pollution Control Board, Regicnal Office, Rupnagar is directed to ensure
compliance of directions,

W Wi Ve
Dr. (Prof.) Adarsh Pal Vig

g
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Subject: - Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s Kalgidhar Stone Crusher,
Village Khera Kalmot, Nangal, Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards
to human beings, other living creatures, plants and property and maintaining or resorting the
wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions
of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being
referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory
regulatory authority is implementing the provisions of the above-mentioned statutes in the State

of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the basis
of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal mining
rampant in Beet area” has registered Original Application No. 624 of 2023. News item discloses
that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area of
Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda,
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining. News Report further states that illegal mining has reached to a
record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia

and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board being the prescribed authority is monitoring the
stone crushers of the State with regard to the compliance of the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)

Act, 1981 including the code of practice laid down by the Government.
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4) The Punjab Pollution Control Board has filed short reply before the Hon'ble National
Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the traces of
fresh as well as old mining were found and XEN Mining Rupnagar has informed that the FIRs were
registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 has
observed that the report so submitted by the Member Secretary, PPCB Is vague as it does not
disclose the extent of illegal mining and also does not disclose the details of the FIRs which have
been registered and the equipment which has been seized. The report is absolutely silent in

respect of the stone crushers which are operating in the area either illegally or legally.

5) That it is observed by the Board many stone crushers are operating in the area, but
the Department of Mining has registered FIR in which it is stated that illegal mining has taken
place in the nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s
Kalgidhar Stone Crusher; M/s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutlej

Stone Crusher (Unit-1) in the area of Nagran, Tehsil Nangal, District Roopnagar.

6) It is relevant to mention here that M/s Kalgidhar Stone Crusher, Village Khera Kalmot,
Tehsil Nangal, District Rupnagar was granted consent to operate by the Punjab Pollution Control
Board under the provisions of Water (Prevention and Control of Pollution) Act, 1574 vide no.
CTOW/Fresh/RPN/2023/22029971 dated 30/05/2023 and under the Air (Prevention & Control of
Pollution) Act, 1981 vide no. CTOA/Fresh/RPN/2023/22029653 dated 30/05/2023 both were valid
upto 29/11/2023 for operation of Crushing of river bed material @ 4000 CFT/day under orange

category with conditions mentioned therein.

7) After the receipt of notice in the case, the premises of M/s Kalgidhar Stone Crusher
was visited by the officer of the Board on 23.10.2023 in the presence of Sh. Gurpreet Singh,
Operator of the Stone Crusher. During the visit, it was observed that the stone crusher is not
complying with the code of practice. Accordingly, the ‘consent to operate' under the Water
(Prevention & Control of Pollution) Act, 1974 was revoked vide no. 2818 dated 28.10.2023 and
'‘consent to operate' under the Air (Prevention & Control of Pollution) Act, 1981 was cancelled vide
no. 2820 dated 28.10.2023. After this, notice to issue directions under the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 was
issued to the stone crusher vide letter no. 9529-30 dated 13.12.2023 with an opportunity of

hearing before the Chairman of the Board on 18.12.2023. It was mentioned in the notice that the
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Environmental Compensation shall be imposed upon the stone crusher and directions will be

issued for its closure.

8) That Sh. Balvir Chand, Partner M/s Kalgidhar Stone Crusher attended the hearing
hefore the Chairman of the Board on 18.12.2023. The representatives of the industry attended

the hearing and informed that the industry has not carried out any illegal mining. He further

informed that the industry is in process to comply with the code of practice.

9) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that the
stone crusher has submitted record of returns filed with the mining department as well as minor
minerals procured / processed / electricity consumed for operation of the plant and machinery to
the Regional Office. On the perusal of the record it was observed that the industry / stone crusher
has processed the minor minerals much more than the consented capacity. The mining

department has also issued R & S form to the stone crusher showing that the industry may also
The industry has not submitted compliance of the code of practice /

indulge in illegal mining.
observations of the visiting officer raised during the visit of the stone crusher on 23.10.2023. It

was further observed that stone crusher has operated beyond the consented capacity allowed by
the Punjab Pollution Control Board. The officer stated that in view of the violations committed by

the stone crusher, Environmental Compensation (EC) amounting to Rs. 18.50 lacs had been

calculated in accordance with methodology evolved by the CPCB and adopted by the Punjab

Pollution Control Board.

10) After hearing the representative of the stone crusher, the officer of the Board,

+ ic observed that the stone crusher has operated the plant beyond the consented capacity by

nrocessing the minor minerals as raw material which may have been procured through illegal

means or may be through illegal mining In the nearby area. The stone crusher was also not
complying with the code of practice. The activities of the stone crusher as such contributed

towards the degradation and damage to the natural environment of the area. Stern action, as
such, is required to be taken against the stone crusher.

11) After hearing the parties and considering the news item published in the
Tribune Newspaper dated 28.9.2023 and also the fact that FIR has been registered by the Police
on the complaint of mining department, Environmental Compensation amounting to Rs. 18.50

Lakh is hereby imposed upon the stone crusher for the violation of the provisions of the Water
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(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981, the code of practice and illegal operation of the stone crusher beyond the consented
capacity and without the valid consents of the Punjab Pollution Control Board under the above-
mentioned Acts.

12) M/s Kalgidhar Stone Crusher, Village Khera Kalmot, Tehsil Nangal, Rupnagar
through its Partner Sh. Balvir Chand is hereby directed to deposit the amount of Rs. 18.50 Lakh
towards Environmental Compensation on account of the violations mentioned and described
herein above, with the office of the Board within 15 days from the date of receipt of this order
failing which the Board shall be constrained to recover the amount of by taking coercive action.
W2 3T MR (e
Prof. (Dr.) Adarsh Pal Vig

Chairmaa
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Now oo Y. pated. £3/28 /2024

Subject: Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s Bhalla Cone Crusher, Villlage

Bhalri, Tehsil Nangal, Anandpur Sahib, Nangal, Rupnagar.

Order

In srder to protect and improve the environment and for prevention of hazards to
humsn beings; other living creatures, plants and property and maintaining or reserting the
wholesameness of water and to preserve the quality of air, the Parliament of [ndia had enacled the
Water [Prevention and Contrel of Pollution] Act, 1974, the Alr (Prevention and Control of Pollution]
Act, 1981, the Environment {Protection] Act, 1986 and certain rules under the provisions of the
Environment {Protection] Act, 1986 and all these Laws are collectively and severally being referred
to as the Environmental Laws, ‘The Punjab Pollution Control Beard being the statutory regulatory
authority is implementing the provisions of the above-mentioned statutes in the State of Punjab.

2) The Hon'ble National Green Tribunal in suo mote exercise of its powers on the
basis of the news item dated 28.09,2023 published in the Tribune titled “Hills vanish' as illegal
mining rampant in Beet arca” has registersd Original Application Ho. 624 of 2023, News item
discloses that on account of the illegal mining, Shivalik Hilla, as high as 200 feet in the Beet area

of Garhshankar sub-Division, are slowly vanishing, As per the news report, the mining mafia is
carrying cut Alegal mining in the forests and mountaing and that the sione cruzher operstors in

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi marsowal along with Mahindpur,
Kheda, Kalmot, Bhangla, Harlpur, Plata and Splanwa Salsunga of Rupnagar District have ravaged
the green cover due to illegal mining. News Report further states that (legal mining has reached
to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining
mafia and inspite of the complaing, no action is being taken by the competent authorities.

3 The Punjab Pollution Control Board has filed short reply before the Hon'ble
Nattonal Green Tribunal in 0.4 No. 624 of 2023 discloging that during the visit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar hag informed that the
FIRs were registered againat the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble Natlonal Green Tribunal in its order dated 16.10.2023
has obaarved that the report o submitted by the Member Secretary, does not disclose the extent
of iliegal mining and s absolutely silent in respect of the stone crushers which are operating in

the grea sither Ulegally or legally.
1=
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4 The Punjab Follution Centrol Board being the prescribed autharity is menitoring
the stone crushers of the State with regard to the compliance of the provisions of the Water
(Frevention and Conirol of Pollutien) Act, 1974 and the Air [Prevention and Control of Pallution)
Act, 1981 including the code of practice laid down by the Gevernment. It is observed by the Board
many stone crushers are operating in the area and the Department of Mining has registered FIR
againet the units for indulgence into illegal mining. The Board has taken action against & Stone
Crushers and Environmental Compensetion was imposed in view of the facts and circumstances

of the cases

g It is relevant to mention here that the reply filed by the Mining Department -hefore
the Hon'ble National Green Tribunal in OA no, 624/2023 reveals that - total 110 FIRs have besn
registered against illsgal mining in Repar Distriet since 01.01,2023. The Hon'ble National Green
Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining
Department discloses the action against 13 Stone crusher but - the report submitied by the FPCH
mention action anly against 4 ne. stone crusher,

&) After due consideration of the mattar, it was observed that M/s Bhalla Cone
Crusher was granted consent to operate under the provisions of Waier (Prevention and Contral of
Pollution] Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on
21,10/2022, valid upte 31/03/2023 for cperation of Crushing, Screening & Washing of
Aggregates (@ 8200 CFT/day, under crange category with conditions mentioned therein.

T The premises of M/s Bhalla Cone Crusher, Village Bhalri, Tehsil Nangal was visited
by the officer of the Board on 08.11.2023 and it was observed that the Stone Crusher is not
complying and was violating the provisiona of the Water (Prevention & Control of Pollution) Act,
1974, Air {Prevention & Control of Pollution) Act, 1981 and code of practice for such umts laid
down by the Government. Therefore, ghow cause netice for violations of the provisions of the Water
Act, 1974 vide no, 2965 dated 20.11.2023 and the Alr Act, 1981 vide no. 2966 dated 20.11.2023
with an opportunity of personal hearing before the Environmental Engineer en 24.11.2023,
However, the industry has failad to attend the said bearing. The Stone Crugher has not given any
clarification whether the material procured by the Stone Crusher is from the approved Mining
aites or illegal mining sites. As such, it may alse apprenend that the stone crosher may involve in
illegal mining in the DMetrict Rupnager. Thereafter, the matter has been considered by the
Competent Authority and notice u/s 33-A of the Water [Prevention and Control of Pollution) Act,
1974 and u/s 31-A of the Adr (Prevention end Control of Pollution) Act, 1981 was issued to the
stone crusher vide letter no. 9427-23 dated 11.12.2023 alongwith an opporiundty of personal
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hearing before the Chief Envisonmental Engineer the Board on 18.12. 2023, It was mentioned in
the notice that the directions will be issued for its clesure,

g I is pertinent to mention here that - Senior Superintendent of Police Ropar has
requested to cancel the registration of 13 Stone Crusher due to registration of vanous FIRs against
them. The Mining Department after affording personal hearing to the concerned Stone Crushers
has issued spealdng orders to cancel the registration of all these units. The facats and
tircumstances of the matter had confirmed that - emvironmental damage has been caused by the
13 Stone Crusher in the area against whom various FIR, have heen registered for illegal mining.
M/s Purl Stone Crusher operating at Village Flats, Tehsil Anandpur Sahib, District Rupnagar is
one of the Stome Crusher one of the list of 13 Stone Crusher.

9) The case was considered by the Competent Avthority, of the PPCB and It was
decided to iesue potiee u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Air [Prevention & Control of Pollution] Act, 1981 for proposing closure of the Stone
Crasher with an opportunity of personal hesring, due to aforesaid viotatons. Therefore, notice to
issue directions w/'s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended
in 1988 & ufe 31-A of the Air [Prevention & Contrel of Pollution) Act, 1981 was issued 0 M/s
Bella Cone Crusher with an oppertunity of personal hearing befare the Chairman of the Board an
13402/ 2024 vide Board's letter no, 1075-76 dated 02.03.202%.

(] £h, Naresh Kumar, Accountant of M /s Bhalla Cone Crasher attended the hearing
befose the Chairman of the Board on 13.02.2024 end etated that - the Stope Crusher is not
invalved in any lkind of illsgal mining on hills as it has sufliclent stock in its premises. The
representative submitted written reply which was taken on record, After hearing the officers of the
Beoard and the representative of the unit and after considering the meterial facts of te casc,
certain decisions including the decision to impose Environmental Compensation upon M/ Bhalla
Cone Crusher as mentdoned below were taken, in the case.

a) The following directions u/s 33-A of the Water [Prevention & Coantrol of Pollution] Act,
1974 and u/e 31-A of the Air [Prevention & Contrel of Pollution} Act, 1981 shall be
condirmed:

i.  That the industry shall take all necessary steps to close dawn its OPETR LGNS,
fi.  That the industry shall stop forthwith discharging any effluent [ emissions from its
industrial premises or through any made.
fii.  That the industry will immediately stop its activities and will oot restart the same
unless all necessary water and air pollution contral measures are taken and obtains
valid consents of the Board,
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a2 :““:Ln“:::;:!:;::t; ::::mvmum Led. authorities shall be directed to
ty available te the industbry
v.  That DG sels installed by the industry shall be seabed.
bl Legal action / launching the prosecution under the provisions of the Water (Prevention &
Control of Follution] Act, 1974 and the Air [Prevention & Control of Pollution) Act, 1981
shall be taken against the industry and its responsible persons.
o} The industry shall deposit Emvdrenmental Compensation amounting to Es.18,56,250/- for
violating the environmental norms, within 7 deys in the office of the Environmental
Enpineer, Regional Office, Rupnagar, The erders in this regard shall be sssued separately.

11) That the procesdings of personal hearing hekd on 13.02.2024 before the Chairman
of the Board containing the decisions explained in para no. 10 above were conveyed o the urit
vide letter no. 12011 dated 14.02.2024 for carmnpliance,

12| It is pertinent to mention here that the Environmental Compensation far the period
of vioiation from 01.04.2023 to 22.01.2024 was calculated in accosdance with the methodology
evelved by the Central Pollution Contral Board In the matter of Original Applicatsen Mo, 593 of

2017 (WPC no. 375 of 2012] titled as Facyavaran Suraksha samiti ard snather vi's Unian of India
and others. The Environmental Compensation for the total period of vielaton of 297 days

(01.04,2023 to 22,01.2024) was caleulated to be Ra. 18,56,250/- for viclation of the provisions of
the Water [Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pallution) Act, 1981 and for causing damage o the environment.

13] Therefore, M= Bhalla Cone Crusher is herehy directed to deposit an amount of

Rs. 18,656,250, [Eightsen Lalhs Fifty Six Thousand Two Hundred Fifty cnly) as envirenmental
office of the Punjab Pollution Contrel Eoard for the period of viclation of

compensation with the
1974 and the Air [Prevention

the provisicns of the Water (Prevention & Contrel of Pollution) Act,
& Control of Pollution) Act, 1981 a8 explained in the preceding paragraphs, within 13-days fram

the date of receipt of this erder, failing which necessary aretion will be initinted far recovery of the
amaurt of envirenmental compensation by adopting COBITIVE MEASLILE,

14} Tales natice that no further intimation or reminder will be issued or gerved by the
Board in this regard after lapse of stipulated perlod of 15-days. The Environmental Engineer,
Punjak Poliution Contrel Board, Hegional Oifice, Rupnagar ls direeted to ensure complinnce of

directzong.

y 2
WAl R VT

D, (Prof.] Adarsh Fal Vig
Chalrman
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Dated. ﬂ'&[ﬁ?ﬂ!ﬂ%ﬂ'ﬁ

Subject: Imposition of Environmental Cempensation for violation of the
frl'ﬂ"ﬂ'illﬂn! of Environmental Laws upon M/s Bharat Stone Crusher,
illage Flata, Tehsil Anandpur Sahib, District Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards o
human beings, other living creatures, plants and property and maintaining or resorting the
wholesomeness of water and to preserve the quality of alr, the Parliament of [ndla had enacted the
Water (Frevention and Control of Pallution) Act, 1974, the Air {Preventicn and Corttrol of Pallutkon)
Act, 1981, the Environment (Protection] Act, 1986 and certain rules under the provisions of the
Esvironment |Protection) Act, 1986 and all thess Laws are collectively and severally being referred
toas the Environmental Laws. The Punjab Follution Control Board being the statutory regulatory
authority is implementing the provisions of the abave-mentioned statutes in the State of Punjab.

2 The Hon'hle Mational Green Tribunal in suo moto exercise of its POWETs o0 the
basis of the news ftem dated 28,00.2023 published in the Tribune titled "Hills wanish' as illegat
mining rampant in Beet area” has registered Original Application No, 624 of 2043 Mews item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news repart, the mining mafia is
carrying cut illegal mining in the forests and mountains and that the stone crusher operators n
the villages of Kalewal-Best, Khuralgarh Sahib and Garhi Maneowsl along with Mahindpur, Kheda.
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagas District have revaged the
green cover due to illegal mining. News Report further states that {llegal mining has reached to a
recard bevel of 200 ft. deep and at some places, entire hills have been erased by the mining mafia
and inspite of the complaint, no actinn is being taken by the competent authorities.

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble
Mational Green Tribural in O.A Na. 624 of 2023 disclosing that during the visit of the ares the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has infarmed that the
FiRts were registered against the violators including transporters, machine operators and they have
conflacated the machinery. The Hon'ble Natienal Green Tribunal in its arder deted 16, 10,2023
has ohserved that the report so submitted by the Member Secretary, does not disclogse the extent
of illegal mining and is abselutely silent in respect of the stone crushers which are operating in

the area either illegally or legally.

3l

ergregE §T5, &9 98, ulenrE - 147001

Valavaran Bhawan, Nabha Road, Patiala - 147001
Phane : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 [FAX)
Website : www.ppeb.govin | E-Mail : chairmanppcb@yahoo.in | msppch@gmail.com |



PUNJAB POLLUTION CONTROL BOARD

# The Punjab Pollution Control Board being the prescribed authority is monitaring
the stone crushers of the State with regard to the compliance of the provisions of the Water
[Frevention and Control of Pollution) Act, 1974 and the Alr [Prevention and Control of Peliution)
Act, 1981 including the code of practice laid down by the Government. It is obsarved by the Board
many stons crushers are operating in the area and the Department of Mining has registered FIR
against the units for indulgence into illegal mining. The Board has taken action against 4 Stone
Crushers and Envirenmental Compensation was imposed in view of the facts and circumstances
of the cases. '

3 It is rel=vant to mention here that the reply filed by the Mining Department -befare
the Hon'ble Nationa] Green Tribunal in OA no. 62472023 reveals that - total 110 FIRs have been
registered agalnst illegal mining in Ropar District since 01.01.2023, The Hon'ble National Green
Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining
Department discloses the action against 13 Stone crusher but - the report submitted by the FPCEB
mention action only ageinet ¢ no. slone crusher,

&) After due consideration of the matter, it is observed that /s Bhera: Stone
Crusher, Village Flata, Tehzil Anandpur Sahib, DMstrict Rupnagar., was granted consent to operate
under the prowisions of Waber [Prevention and Control of Pollution] Act, 1974 and the Air
(Frevention and Control of Pollution) Act, 1981 on 24012023 velid upte 20/09/2023 for
crushing, screening and washing of river bed material @ 3000 CFT,/day, subject to the conditions
mentioned therein. The Stone Crusher has got it “consent to operate’ auto-renewed under the
Water [Prevention & Control of Pollution| Act, 1974 and under the Air [Prevention & Control of

Pollution] Act, 1981 on 23.10.2023 with wvakidity upts 23.10,2028, subject to the conditions
mentioned thersin,

7 The premises of M/s Bharat Stane Crusher, Village Plata, Tehsil Anandpur Sahily,
District Rupnagar was visited by the officer of the Board on 24.01.2024 and it was ohserved that
the Stone Crusher is not complying and was violating the provisions of the Water [Prevention &
Contral of Follution) Act, 1974, Air (Prevention & Control of Pollution] Act, 198] and code of
practice for such units laid down by the Government. it is further obsersed that the Stane Crusher
has got its ‘consent 1o operate’' aute-renewed under the above statutes by filing the wrong/ false
mformation / documents. Hence, the consent to operate under the Water (Prevention & Control
of Follution) Act, 1974 of the industry was revoked vide letter no. 135 dated 25 JOL/2024 & consent

tooperate under the Air [Prevention & Control of Pellution) Act, 1981 of the industry was cancelled
vide letter no. 133 dated 25,01 /2024, dus to ahove said violations.

e
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£ It is pertinent to mention bere that - Senior Superintendent of Police Ropar has
requested to cancel the registration of 13 Stone Cruaher due to registration of various FIRs againat
them. The Mining Department after affording personal hearing to the concerned Stone Crushers
has isswed speaking orders to cancel the registration of all these units. The facts and
circumstances of the matter had confirmed that - environmental damage has been caused by the
13 Stone Crusher in the ares against whom varicus FIR, have been registered for illegal mining.

| The case wes considered by the Competent Authority, of the PPCB and it was
decided to issue notoe u/s 33-A of Water (Prevention & Control of Pollution] Act, 1974 and u/&
31-A of the Alr (Prevention & Control of Pellution) Act, 1981 for proposing closure of the Stonc
Crusher with an opportunity of personal hearing, due o aforessid viclations, Therefore, notice
issue directions u/s 33-A of the Water (Prevention & Control of Pollution] Act, 1974 as amended
in 1988 & u/fs 31-A of the Air (Prevention & Control of Pollution) Act, 1081 was issued to M/8
Bharat Stone Crusher with an opportunity of personal hearing belore the undersignad, Chairman
of the Board on 13022024 vide Board's letter no. 10587 dated 02022024

10 Sh. Sanjeev Kumar, Partner of M/s Bharat Stone Crusher attended the hearing
before the undereigned, Chairman of the Board on 13.02. 2024 and stated that - the Stone Crusner
i not involved in any kind of illegal mining, The representative submitted written reply which was
taken on record. After hearing the officers of the Bsard and the representative of the unit and after
considering the material facts of the case, certain decisions including the decision to lmpose
Environmental Compensation upon M /s Bharat Stone Crusher as mentoned below were taken,

if1 the caze.,

i, ‘The following directions ufs 33-A of the Water |Prevention & Control of Polhution] Act,
19574 and u/e 31-A of the Air [Prevention & Contral of Pollution) Act, 1981 shall be
confrmed:

2| That the industry shall take all necessary steps to cloze down its operations.

hi That the industry shall stop forthwith discharging any effluent f emizsions from [ts
industria! premises or through any mode.

¢} That the industry will immediately stop its activities and will not restart the same
unless all necessary water and air pollution control measures are taken end obtains
valid consents of the Board,

d That the Punjab State Power Corporation Lid. authorifies shall be directed to
disconnect the supply of electricity available to the industry.

¢ That DG gets installed by the industry shall be sealed

-
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ii. Lepal action/ launching the prosecution under the provisions of the Water [Preventicn &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution| Act, 1981
shall be taken agains: the industry and its respansible persons.

The industry shall deposit Environmental Compensation amounting to Rs. 5,93,750/- for
viclating the environmental norms, within 7 days in the office of the Environmental
Engineer, Regional Office, Rupnagar. The orders in this regard shall be jegued separately.
11 That the procecdings of persenal hearing held on 13.02.2024 before the
ned, Chairman of the Board containing the decisions explained in para no. 10 above were
24 for compliance.

ili.

undersig
canveyed to the unit vide letter ne. 12058 dated 14.02.20
1t is pertinent to mention here that the Environmental Compensation for the period
of violation from 23. 10,2023 to 25.01.2024 was celculated in accordamnce with the methodology
evolved by the Central Pollution Control Board in the matler of Original Applleation No. 593 of
2017 (WPC no- 375 of 2012] titled &s Paryavaran euraksha Samiti and another v/s Unlon of India
and others, The Ervironmental Compensation for the totel period of violation of 95 day$
(23.10.2023 1o Eﬁ.ﬂl.ﬂ-ﬂiﬁiﬂ.lﬂ.ﬂﬂﬂﬂ- ta 25.01.2024) was caleulated to be Ra. 5,63, 750/ for

vialation of the provisions of the Water [Prevention & Pantrol of Pollution) Act, 1974 and the Air
(Prevention & Control of Pellution) Act, 1981 and for causing damage to the envircnment.

arat Stone Crusher is hereby directed to dep
Thousand Seven Hundred Fifty Rupee only) as
% Pollution Control Board for the period
974 and the Air

12

13 Theredors, M/s Bh ogit an amount of
Rs, 3,038,750/ (Five Lakhs Minety-Three
ental compensation with the office of the Putjs
r (Preventign & control of Pollution) Act, 1
981 s explained in the preceding paragraphs, within 15-
be imitiated for

efvitonm
ofviglatien of the provisions af the Wale
utlon) Act, 1
this order, failing which
pensation by adopting COerTive Measures.

Hon or remindes will be jnsued or served by

rod of 15-days. The Envirenmental Engineer,
to engure compliance of

[Prevention & Control of Poll
deys from the date of receipt of
pecovery of the amount of environmestal com

necessary action will

Take notice that no further mima the
of $tipulated pe
Regional Office, Rupnagar is directed

19
Beard in this regard after lapse
punjab Pollution Control Board,

dipections.
w57 Wi (em

Dr, (Prof.) Adarsh Pal Vig
Chairman

-
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PUNJAB POLLUTION CONTROL BOARD

T, . Y Dated. A3/0R /2034

Subject: Imposition of Emvirommental Compensation for violation of the

provisions of Environmental Laws upon M/s Sai Stone Crusher, Village
Swara, Tehsil Anandpur Sahib, District Rupnagar.

Order

In order to protect and improve the envircament and for prevention of hazards to
human beings, other living crestures, plants and property and malntaining or resorting the
wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the
Water {Prevention and Control of Pollution] Act, 1974, the Air (Prevention and Control of Pollution)
Act. 1981, the Environmen: (Protection) Act, 1956 and certoin rules under the provisions of the
Envirenment {Protection) Act, 1986 and all these Laws are collectively and severally being referred
to 85 the Environmental Laws. The Punjab Poltution Control Board being the statutory regulatory
authority is implementing the provisiona of the shave-menticaed statutes in the State of Punjab.

2) The Hor'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled *Hills ‘vanish’ as illegal
mining rampant in Beet area” has regiatered Original Application No. 624 of 2023. News item
disclotes that ca sccount of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhishankar sub-Division, are slowly vanishing. As per the news reporl, the mining mafia is
carrying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Best, Khuralgarh Sshib and Garhi mansowal along with Mahindpur,
Kheda, Kalmot, Bhangie, Haripur, Plata and $planwa Salsunga of Rupnagar District have ravaged

the green cover due to illegal mining. News Report further siates thal illegal mining has reached
10 & recond level of 200 [t deep and at some places, entire hills have been erased by the mining

mafin and inspite of the complaint, no action is being taken by the competent authorities.

3| The Punjab Pollution Contrel Board has filed short reply before the Hon'ble
National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the arca the
traces of fresh as well as oid maning were found and XEN Mining Rupnagar has informed that the
FIRs were registered against the violators including transporters, machine operators and they have
corfiscated the machinery, The Hon'ble National Gresn Tribunal in its order dated 16.10.2023
has observed that the report so submitted by the Member Secretary, does not disclose the extent
of llegal mining and is absolutely sijent in respect of the stone crushers which are operating in

the area sither illegaliy or legally.
1=
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e The Punjab Pollution Control Board being the prescribed autharity is monitoring
stone crushers of the State with regard to the ¢ j i
: < ompliance of the provisions of the Water
Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
. Act, 1981 including the code of practice lnid down by the Government. 1t is observed by the Board
many stone crushers are operating in the area and the Department of Mining has registered FIR
| against the units for indulgence into illegal mining. The Board has taken action against 4 Stone
| Crushers and Environmental Compensation was imposed in view of the facts and circumstances
| of the cases.

5) It is relevant to mention here that the reply filed by the Mining Department -before
the Hon'ble National Green Tribunal in OA no. 624 /2023 reveals that - total 110 FIRs have been
registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green
Tribunal vide order dated 11.01.2024 has observed that — through the report of Mining
Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB
mention action only against 4 no. stone crusher,

6) After due consideration of the matter, it is observed that M/s Sai Stone Crusher,
Village Swara, Tehsil Anandpur Sahib, District Rupnagar, was granted ‘consent to operate’ under
the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Coatrol of Pollution)
Act, 1981 an 25/10/2021 valid upto 30/09,/2023 for Crushing, Screening, washing of river bed
material @ 9,000 CFT/day, subject to the conditions mentioned thersin. The premises of M/s Sal
Stone Crusher was visited by the officer of the Board on 10.08.2023 and it was observed that the
Stone Crusher is not complying and was violating the provisions of the Water (Prevention & Control
of Pollution) Act, 1974, Alr (Prevention & Control of Pollution) Act, 1981 and code of practice for
such units. laid down by the Government. Thereafter, the show cause notice for revocation
cancellation under the provizions of the Water (Prevention & Control of Poliution] Act, 1974 & the
Air {Prevention & Control of Pollution) Act, 1981 was issued vide Board's letter no. 2246-47 dated
28/08/2023 alongwith the opportunity of personal hearing before the Environmental Engineer,
Regional Office, Rupnagar on 08/09/2023. The proceedings of the personal hearing were
conveyed to the industry vide Board's letter no. 2644 dated 31/10/2023. The Stone Crusher has
got its ‘consent to operate’ auto-renewed under the Water (Prevention & Control of Pollution) Act,
1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on 04.11.2023 valid upto

04.11.2028., subject to the conditions mentioned therein,

7 The premises of M/s Sai Stone Crusher was visited by the officer of the Board on
20.12.2023 and it was observed that the Stone C;ushcr is not complying and was violating the
provisions of the Water {Prevention & Control of Pollution| Act, 1974, Air [Prevention & Control of

-2
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Pollution) Act, 1981 and code of practice for such units laid down by the Government. [t s further
observed that the Stone Crusher has EOL its ‘consent to operate’' auto-renewed under the above
statutes by filing the wrong/ false information / documents, Hence, the consent to operate under
the Water (Prevention & Control of Pollution) Act, 1974 of the industry was revoked vide letter no.
88 dated 18/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act,
1981 of the industry was cancelled vide letter no. 90 dated 18/01/2024,

8 It is pertinent to mention here that - Senior Superintendent of Police Ropar has
requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against
them. The Mining Department after affording personal hearing to the concerned Stone Crushers
has issued speaking orders to cancel the registration of all these units, The facts and
circumstances of the matter had confirmed that - environmental damage has been caused by the
13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining.

9) The case was considered by the Competent Authority, of the PPCB and it was
decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone
Crusher with an opportunity of personal hearing, due to aforesaid violations, Therefore, notice to
issue directions u/s 33-A of the Water (Prevention & Control of Pollution| Act, 1974 as amended
in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M /s Sai
Stone Crusher with an opportunity of personal hearing before the undersigned, Chairman of the
Board on 13/02/2024 vide Board's letter no. 10595 dated 02/02/2024. However, the industry
has failed to attend the hearing on the said date and time.

10 No one attended the hearing of M/s Sai Stone Crusher. After hearing the officers
of the Board and after considering the material facts of the case, certain decisions including the
decision to impose Environmental Compensation upon M/s Sai Stone Crusher as mentioned below

were taken, in the case.

i.  The following directions u/s 33-A of the Water (Prevention & Control of Poliution) Act,
1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be

confirmed:
a) That the industry shall take all necessary steps to cloze down its operations.

b) That the industry shall stop forthwith discharging any effluent / emissions {rom

its industrial premises or through any mode.
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c) That the industry will immediately stop its activities and will not restart the same
unless all necessary water and air pollution control measures are taken and
obtains valid consents of the Board.

d) That the Punjab State Power Corporation Ltd, authorities shall be directsd to
disconnect the supply of electricity available to the industry.

€) That DG sets installed by the industry shall be sealed.

ii.  Legal action/ launching the prosecution under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981
shall be taken against the industry and its responsible persons,

iii.  The industry shall deposit Environmental Compensation amounting to Rs. 11,75,000/-
for violating the environmental norms, within 7 days in the office of the Environmental
Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately.

181 That the procesdings of personal hearing held on 13.02.2024 before the
undersigned, Chairman of the Board containing the decisions explained in para no. 10 above were
conveyed to the unit vide letter no. 12028 dated 14.02.2024 for compliance

12) It is pertinent to mention here that the Environmental Compensation for the period

of viclation from 10.08.2023 to 13.02.2024 was calculated in accordance with the methodology

evolved by the Central Pollution Control Board in the matter of Original Application 188 days

(10.08.2023 to 13.02.2024) was calculatad to be Rs. 11,75,000/- for violation of the provisions of

the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Contrel of

Pollution) Act, 1981 and for causing damage to the environment,

13} Therefore, M/ Sai Stone Crusher is hereby directed to deposit an amount of Rs.

11,75,000/- (Eleven Lakhs Seventy Five Thousand Only) as environmental compensation with the

office of the Punjab Pollution Control Board for the pertod of violation of the provisions of the Water

(Prevention & Control of Pellution] Act, 1974 and the Air {Prevention & Control of Pollution) Act,

1981 as explained In the preceding paragraphs, within 15-days from the date of receipt of this
order, failing which necessary action will be {nitiated for recovery of the amount of environmental
compensation by adopting coercive measures,

14| Take notice that no further intimation or reminder will be issued or served by the
Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer,
Punjab Pollution Control Board, Regional Office, Rupaagar is directed to ensure compliance of

directions.

W2 W Wi T
Dr. (Prof.) Adarsh Pal Vig

% Sl
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Dated. &&ﬂ?ﬂ]&ﬁiq

Subject: Imposition of Environmental Compensation for wiolation of the
Brar Stone Crusher,

provisions of Enovironmental Laws upon M/s A.B
Village Agampur, Tehsil Anandpur Sahib, District Rupnagar.

Order
In order to protect and improve the environment and for prevention of hazards {0
human beings, other Hving creatures, plants and property and maintaning or reserting the
whalesomeneas of water and Lo preserve the quu]il.]:' af air, the Parliament of India had snacted the

Water (Prevention and Control of Pollution) Act, 1974, the Air (Frevention and Control of Pollution)
he Environment (Protection] Act, 1986 and certain rules under the provisions of the

Ervironment [Protection) Act, 1986 and all tlese Laws are collectively and severally being referred
to as the Environmental Laws. The Punjab Pollution Control Board being the slatutony regulatory
autherity is implementing the provisions of the above-mentioned statutes in the State of Punjab-

2| The Hon'ble Natignal Green Tribunal in suo moto exercise of its powers on the

dated 28.09.2023 published in the Tribune titled *Hills vanish’ as illegal
B24 of 2023, News item

Act, 1981, ¢

basis of the news item
i Beet area® has registered Original Application No.

ining, Shivalik Hilla, as high as 200 feet in the Beet area
ort, tha mining maflia is

mining TampEmnt
discloses that on account of the illegal m

of Garhshankar sub-Division, are slowly vanishing. Ag per the news rep
forests and mountains and that the stone crusher operators in

h Sahib and Garhi manscwal along with Mahindpur,

Kheda, Kalmot, Bhangla, Hanpur, Plata and Splanwa Selsunga of Rupnagar District have ravaged
the green cover due to fllegal mining. News Report further states that illegal mining has reached

jevel of 200 ft. deep and at some places, entire hills have been erased by the mining
no action is being taken by the competent authonties.

carrying out illegal mining in the
the villages of Kalewal-Beet, Khuralgar

to a record
rafia and inspite of the complaint,
njab Pollution Control Board has filed short reply before
National Green Tribunal in O.A No. 624 of 2023 discloaing that during the vizit of the area the
traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the
FIRs were registered against the violators including transporters, machine operators and they have
canfiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023
has obeerved that the report 50 submitted by the Member Secretary, does not disclose the extent

of iliegal mining and is absalutely silent in respect of the stone crushers which are operating in

the area either illegally or legally.

3 The Pu the Hon'ble

I
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E The Punjab Pollution Contral Board being the prescribed authority 13 monitering
the stone crushers of the State with regard to the compliance of the provisions of the Water
[Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Contral of Pollution]
Act, 1951 incheding the code of practice laid down by the Government. 1t is observed by the Board
many stone crushers are operating in the area and the Department of Mining has registered FIR
against the urits for indulgence into flegal mining. The Board has taken action against 4 Stone
Crushers and Environmental Compensation was imposed in view of the facts ard eircumsiances
of the cases,

5) It is relevant to mention here that the reply filed by the Mining Department -before
the Hon'ble National Green Tribunal in OA no. 624 /2023 reveals that - total 110 FIRs have been
regiatered ngainst illegal mining in Ropar District sines 01.01.2023. The Hon e National Green
Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining
Department discloses the action against 13 Stane crusher but - the report submitted by the FPCB
mentkon ection only against 4 ao. stone crusher.

a) After due consideration of the matter, it i cheerved that M/s A.S Brar Stone
Crusher, Village Agampur, Tehsil Anandpur Sahib, District Rupnagar was granied consent to
operate under the provisiona of Water (Prevention and Control of Pollution) Act, 1974 and under
the Air [Prevention & Control of Pellution) Act, 1081 on 06/01 /2021, both valid upte 30,/09/2023
for operation of Crushing, Screening and Washing of Aggregates & 6000 CFT/ Day, subject to the
conditions mentisned therein. The consents to operats granted io the industry were revoked [/
cancelled vide Board's letter no, 3971 dated 28.10.20232, dus to the certain violatiorns,

7 The premises of M/a A5 Brar Stone Crusher was visited by the officer of the Board
o 30.08.2023 and it was observed that the Stone Crusher is ot complying and was violating the
provisione of the Water [Prevention & Control of Pollution] Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981 and code of practice for auch unlts laid down by the Jovernment

) The case was considered by the Competent Authority, of the FPCE and it was
decided to issus notice ufs 33-A of Water (Prevention & Control of Follution] Act, 1974 and u/s
31-A of the Alr (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone
Crusher with an opportunity of persenal heering, due to aforesaid viclations, Therefure, notice bo
isgue dirsctions u/s 33-A of the Water (Prevention & Control of Pallution| Act, 1974 as amended
in 1988 & ujs 31-A of the Air (Frevention & Control of Polhation] Act, 1981 was jssued to M/s
A.5 Brar Stone Crusher, with an opportunity of personal hearing before the Chief Environmental
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Engineer the Board on 18.12.2023 vide Board's Ietter no. 9479-80 dated 12/12/2023 The
proceedings were conveyed to the induatry vide Board's letter no. 9999 dated 08/01/ 2024

9 It ie pertinent to mentien here that — Senior Superintendent of Police Ropar has
requested to cancel the registration of 13 Stone Crusher dus to registration of various FIRs against
them. The Mining Department after affording personal hearing to the concerned Stone Crushers
has fssued speaking orders 1o cancel the registration of all these units. The facts and
circumzstances of the matter had confirmed that - environmental damage has been caused by the
13 Stone Crusher in the ares against whom various FIR, have been registered for illegal mining,
M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal, District Rupnagar is ene of the Stone
Crusher one- of the lists of Stone Crusher.

10} The case was considered by the Competent Authority, of the PPCB end it was
decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution] Act. 1974 and ufs
31-A af the Air [Prevention & Control of Pollution) Act, 1981 for proposing clesure of the Stone
Crusher with an opportunity of personal hearing, dur to aferesaid viclations. Therefore, potice to
issus directions u/s 33-A of the Water [Prevention & Control of Pallution] Act, 1973 a8 amended
in 1988 fuje 31-A of the Alr {Prevention & Control of Pollution] Act, 1981 was issued to M/s A5
Brar Stone Crusher with an opportunity of personal hearing before the undersigned, Chairman of
the Dorrd on 13/02,/2024 vide Board's letter no. 10579 dated 02/02 2024

11) Sh. Gurjeet Singh, Partner of M/s A.§ Brar Stone Crusher attended the hearing
before the undersigned, Chairman of the Board on 13.02.2024 and stated that - the Stone Crusher
is rat invalved in any kind of illsgal mining. The representative submitted written reply which was
taken on recerd. After hearing the officers of the Board and the representative of the nnit and after
considering the material facts of the case, certain decisions including the decision o impose
Enviranmental Compensation upon M/s A.S Brar Stone Crusher as mentioned below were taken,

in the case.

i. The following directions u/s 33-A of the Water [Prevention & Control of Pollution] Act,
1974 and u/s 31-A of the Air [Prevention & Control of Pollution] Act, 1931 shall be

conficrmed:

a) That the industry shall take all necessary steps Lo close down its operations.

b} That the industry shall stop forthwith discharging any effluent [ emissions from
its industrial premises or through any mode.

gl That the industry will immediately stop its activities and will not restart the same

unlezs all necessary water and air pollution control measures are taken and
phtains valld consents of the Board.

-3
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dj T!'lﬂ'- the Punfab State Power Corpaoration Ltd, authorities shall be directed to
disconnect the supply of electricity available to the industry,
& That DG sets installed by the Induatry shall be sealed.

ii.  Legal action/ launching the prosecution under the provisions of the Water |Prevention &
Contrel of Pollution) Aet, 1074 and the Air (Prevention & Control of Pollution) Act, 1981
shall be taken againat the industry and its responsible peraons.

iit.  ‘The industry shall deposit Environmental Compensation amounting to Ra. 32,943,730/
for vislating the environmental normas, within 7 days in the office of the Enviranmental
Engineer, Regional Office, Rupnagar. The orders in this regard shall be ispued separately.

12) That the proceedings of personal hearing held om 13.02.2024 before the
undersigned, Chairman of the Board containing the decisions explained in para no. 11 above were
conveyed to the unit vide letter no. 12004 dated 14.02.2024 for compliance.

13| It is pertinent to mention here that the Environmental Compensation for the perind
of viclation from 22.08.2022 4o 22.01 2024 was calculated in accordance with the methodology
evolved by the Central Follutlon Control Board in the matter of Original Application No. 593 of
2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha gamiti and another v/s Union of India
end others, The Environmental Compensation for the total period of vielation of 519 days
(22.08,2022 to 22.01.2024) wes caleulated to be Rs. 32,423,750/ - for violation of the provisions of
the Water [Prevention & Control of Pollution) Act, 1974 and the Air [Prevention & Contrel of
Follution) Act, 1981 and for causing damage 1o the envirenment.

14 Therefore, M/ s A.8 Brar Stone Crusher is hereby directed to deposit an amount of
Rs. 32,43,750/- (Thirty Two Lakhs Forty Three Theusand Seven Hundred Fifty Rupee Only) as
ervironmental compensation with the office of the Punjab Pollution Control Board for the peried

of violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air

{Prevention & Control of Pollution| Act, 1981 as explained in the preceding paragraphs, within | a-
days from the date of recelpt of this order, failing which necessary action will be initiated for

recovery of the amount of ervironmental compensation by adopting toercive measures.
15] Take notice that no fsrther intimation or reminder will be issued or served by the

Board in this regard after lapse of stipulated period of 15-days. The Environmental Enginesr,
Punjab Follution Control Board, Regional Office, Rupnagar is directed to ensure compliance of

directions,

i Wi e
Dr. (Prof.) Adarsh Pal Vig

Ehnl:ifn
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pated. .A3/0R|FY

Subject: Imposition of Environmental Compensation for viclation of the
H]’I Furi Stone Crusher,

provisions of Environmental Laws upon
Village Plata, Tehsil Anandpur Sahib, District Rupnagar.

Order
and improve the environment and for prevention of hazarde

In order to protect
aintaining or resorting

to human beings, other living creatures, plants and property and m
ihe wholesomeness of water and to preserve the quality of air, the Parliament of India had
enacted the Water (Prevention and Control of Pellution) Act, 1974, the Air [Prevention and
control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules
under the provisions of the Envirenment (Protection) Act, 1986 and all these Laws are
collectively and severally being referred to as the Environmental Laws. The Punjab Pollution
Contro! Board being the statutory regulatory authority is implementing the provisions of the

above-mentionad statutes in the State of Punjab.
al in suo moto exercise of its powers on the

2 The Hon'ble National Green Tribun
the Tribune titled “Hills anish' as

basis of the news ilem dated 28.09.2023 published in
illega! mining rampant in Beet area” has registered Original Application No. 624 of 2023.

item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet

Mews
are slowly vanishing. As per the news report,

in the Beet area of Garhshankar sub-Division,
the miping mafia is carrying out fllegal mining in
stone crusher operators in the villages of Halewal-Beet,
mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa
the green cover due to illegal mining. News

ng has reached to a record level af 200 ft. deep and at

the mining mafia and inspite of the complaint,

the forests and mountains and that the
Khuralgarh Sahib and Garha

Salsunga of Rupnagar District have ravaged
Report further states that illegal mini
some places, entire hills have been erased by
no action is being taken by the competent authorities.

The Punjab Pollution Control Board has filed short reply before the Hon'ble

in O.A No. 624 of 2023 disclosing that during the visit of the area
Rupnagar has informed

machine operators

3)
!
National Green Tribunal

the traces of fresh as well as old minmg were found and XEN Mining

that the FIRs were registered agaunst the viglators including transparters,
and they have confiscated the machinery. The Hon'tile National Green Tribunal in its onder

=1=
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dated 16.10.2023 has observed that the report so submitted by the Member Secretary, does
not disclose the extent of illegal mining and is abaolutely silent in respect of the stone

crushers which are operating in the area either illegally or legally.

4 The Punjab Pollution Control Board being the prescribed suthority is
monitering the stone crushers of the State with regard to the compliance of the provisions of

the Water [Prevention and Control of Pallution) Act, 1974 and the Air [Prevention and Control

of Pollution) Act, 1981 including the code of practice laid dewn by the Government. It is
g in the arca and the Department of

into illegal mining. The Board has

n was impoged in

ohserved by the Board many stone crushers are operatin

Minitig has registered FIR against the units for indulgence

taken action ageinst 4 Stone Crusghers and Environmental Compensatic

view of the facts and cirtUmMBtANCES of the cases.
the reply filed by the Mining Department -
reveals that — tatal 110 FIFs

es 01.01.2023. The Hon'ble

5 It is relevant to mention here that
before the Hon'ble National Green Tribunal in OA no. 624/ 2023
against illegal mining in Ropar District sin
1.20:24 has observed that — through the report
against 13 Stone crusher but — the report

have been registered
National Green Tribunal vide order dated 11.0

of Mining Department discloses the actlon
cubmitted by the PPCB mention action only against & no. stonc crusher.

After due consideration of the matter, it is observed that Mjs Puri Stone
] Anandpur Sahib, District Rupnagar., Was granted

[Prevention & Centrol of Pollution) Act, 1974 and
01.02.2021 walid upto

]
Crusher, operating in Village Plata, Tehsi

varied ‘cansent to operate under the Water
under the Air (Prevention & Control of Pollution] Act, 1981 on
30,09.2023 for scTeening and washing of river bed material @& 4000 CFT/day, subject 10 the
conditions mentioned therein. The 'consents to operate, however, WeIt revoked [ cancelled
by the Board vide letter no. 954 dated a5 04,2022, as the sone crusner had failed to submit
the mining certificate in compliance (o the decision of personal hearing dated 31.08.2021.
got its 'consent Lo operate’ auto-renewed under the Water {Prevention
Air |Prevention & Control of Pollution] Act,
to the conditions menticned

The Stone Crusher has
& Control of Pollution] Act, 1974 and under the
1981 on 09.11.2023 with validity upto 09,1 1.2028, subject

therein.

7] The p
by the officer of the Board on 19.01.2024 and it w

remises of M/ 8 Puri Stenc Crusher, Village Plata, Tehsil Anandpur Sahib
wasg visited ag observed that the Stone
«2-
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Crusher i . : :
rusher is not complying and was viclating the provisions of the Water iPrevention & Control

of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice

for such units laid down by the Government. It is further ohserved that the Stong Crusher

has got it 'consent to operate’ auto-renewed under the above stamtes by filng the wrong/

false information / documents. Hence, the consent to aperate under the Weter [Prevention

& Control of Pollution| Act, 1974 of the industry was revokeed vide letter mo. 124 dated
247012024 & conszent to operate under the Air (Prevention & Control of Pollution) Act, 1981

of the industry was cancelled vide letter no. 126 dated 24/01/2024.

mention here that - Senior Superintendent of Police Ropar

g It is pertinent to
tion of vanous

hag reguested to cancel the registration of 13 Stone Crusher due to registra
FIRs against them. The Mining Department after affording personal hearing o the concerned
igsued speaking orders to cancel the registration of all thess units. The

d confirmed that - environmental damage has been
mgmt-:rﬁi

Stone Crushers has
facate and circumstances of the matter ha
caused by the 13 Stone Crusher in the area against whom Various FIR, have been

fior illegal mining. My's Puri Stone Crusher operating at Village Plata, Tehsil Anandpur Sahib,

District Rupnegar is one of the Stone Crusher oné of the list of 13 Stone Crusher,

case was considered by the Competent Authority, of the PPCB and it was

[Prevention & Contral of Pellution) Act, 1974 and
u/s 31-A of the Air iPrevention & Control of Pollution] Act, 1981 for proposing closure of the
Sone Crusher with an opportunity of personal hearing. due to aforesaid violations. Therefore,
notice to issue directions u/s 33-A of the Water (Prevention & Centrol of Polhution) Act, 1974
as amended in 1988 & u/s 31-A of the Air [Prevention & Control of Pollution) Act, 1981 was
{sued to M/s Puri Stone Crusher with an opportunity of personal hearing kefore the
Chairman of the Board on 13,02/2024 vide Board's letter no. 10586 dated 02/02/2024.

Accountant of M/s Puri Sione Crus
sated that - the Stone Crusher
jtted written reply which

el The
decided to issue nolice u/fa 33-A of Water

10 sh. Nareah Kumar, her artended the

Chairman of the Board on 13.02.2024 and 5
The representative gubim
rs of the Board and the representative of the unit
rtain decisions including the decision

pearing before the
i not invelved in any kind of illegal mining,
was taken on record. After hearing the office
and after considering the material facts of the case, €
to impose Environmental Compensation upon M/ Puri Stone Crusher as

were 1aken, i the case.

mentioned below

-3-
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i, The following direstions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be
confirmed:

i) That the industry shall take all necessary steps to close down its aperations.

k) That the industry shall stop forthwith discharging any effluent / emissions
from its industrial premises or through any mode.

&) That the industry will immediately stop its activities and will
same unless all necessary water and air pollution control meagures are taken
and obtaing valid consents of the Board.

d) That the Punjab State Power Corporation Lid, authaerities zhall be directed to
disconnect the supply of electricity available to the indusiry.

£) That DG sets installed by the industry shall be sealed.

ii. Legalaction/ launching the prosecution under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974 and the Afr (Prevention & Control of Pollution] Act,
1981 shall be taken against the industry and its respongible persons-

fi. The industry shall deposit Environmental Compensation amounting to Hs.
54 75,000/ - for violating the environmental norme, within 7 days in the office of the
Environmental Engineer, Regional Office, Rupnagar. The orders in this regard shall
be issued separately.

That the precesdings of personal hearing heid on

d Chairman of the Board containing the decisions explained in
(24 for compliance.

riot restart the

11} 13.02.2024 beforc the

undersigne
e conveyed to the unit vide letter 0. 12036 dated 14.02.2

para no. 10 above

wer
12} It is pertinent to mention here that the Environmental Compensation for the
period of violation from 31.08.2021 to 24.01.2024 was caleulated in accordance with the
methodology evolved by the Central Pollution Control Board in the matter of Original
Application No, 593 of 2017 [WPC no. 375 of 2013] titled as Paryavaran Suraksha samiti and
unother v/ Unian of India and others. The Environmental Compensation for the total period
of viplation of B76 days [31.08,2021 to 24.01.2024) was caleulated to be Ra. 54,75,000, - for
sialation of the provisions of the Water {Prevention & Control of Polluticn) Act, 1974 and the

Adr (Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment,
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13} Therefore, M/s Puri Stone Crusher is hereby directed to depasit an ameunt of
Rs  54.75.000/- (Fifty-Four Lakhs Seventy-Five Thousand only) as environméntal
compensation with the office of the Punjab Polhation Contrel Board for the period of violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
[Prevention & Central of Pollution) Act, 1981 as explained in the preceding paragraphs, within
|5-days from the date of receipt of this order, failing which necessary action will be initiated

for recovery of the amount of envircnmental compensation by adopting coercive measures.

14 Take notice that no further intimation or reminder will be issued or sepved by

he Board in this regard after lapse of stipulated period of 15-days. The Environmental

Engineer, Punjab Poliution Contral Board, Regional Office, RUPNAEAT is directed 1o NSUTE

compliance of directions.

.
= =y
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Dr. {Prof.] Adarsh Pal Vig
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Subject: Imposition of Environmental Compensation for violation of the
provisions of Environmental Laws upon M/s New Satluj Stone
Crusher (Unit-1), Village Nangran, Tehsil Nangal, Rupnagar.

Order

In order to protect and improve the environment and for prevention of hazards
to human beings, other living creatures, plants and property and maintaining or resorting the
wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions
of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being

referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory

regulatory authority is implementing the provisions of the above-mentioned statutes in the State

of Punjab.

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the
basis of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as illegal
mining rampant in Beet area” has registered Original Application No. 624 of 2023. News item
discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area
of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is
carrying out illegal mining in the forests and mountains and that the stone crusher operators in
the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda,
Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining. News Report further states that illegal mining has reached to a
record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia

and inspite of the complaint, no action is being taken by the competent authorities.

3) The Punjab Pollution Control Board being the prescribed authority is monitoring
the stone crushers of the State with regard to the compliance of the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)

Act, 1981 including the code of practice laid down by the Government.

Page 1 of 4
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4) The Punjab Pollution Control Board has filed short reply before the Hon'ble National
Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the traces of
fresh as well as old mining were found and XEN Mining Rupnagar has informed that the FIRs were
registered against the violators including transporters, machine operators and they have
confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 has
observed that the report so submitted by the Member Secretary, PPCB is vague as it does not
disclose the extent of illegal mining and also does not disclose the details of the FIRs which have

been registered and the equipment which has been seized. The report is absolutely silent in

respect of the stone crushers which are operating in the area either illegally or legally.

5) That it is observed by the Board many stone crushers are operating in the area,
but the Department of Mining has registered FIR in which it is stated that illegal mining has taken
place in the nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s
Kalgidhar Stone Crusher: M/s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutlej

Stone Crusher (Unit-1) in the area of Nagran, Tehsil Nangal, District Roopnagar.

6) It is relevant to mention here that M/s New Satluj Stone Crusher (Unit-1), Village
Nangran, Tehsil Nangal, District Rupnagar was granted consent to operate by the Punjab Pollution
Control Board under the provisions of Water (Prevention and Control of Pollution) Act, 1974 vide
no. CTOW/Fresh/RPN/2023/21229657 dated 28/03/2023 and under the Air (Prevention & Control
of Pollution) Act, 1981 vide no. CT OA/Fresh/RPN/2023/21229666 dated 28/03/2023 both were

valid upto 30/09/2024 for operation of Crushing of river bed material @ 4700 CFT/day under
orange category with conditions mentioned therein.

7) After the receipt of notice in the case, the premises of M/s New Satluj Stone
Crusher (Unit-1) was visited by the officer of the Board on 09.10.2023 in the presence of Sh.
Narinder Pal, Supervisor of the Stone Crusher. During the visit, it was observed that the stone
crusher is not complying with the code of practice. Also, the Executive Engineer, Mining has
informed that there is FIR against the unit bearing no. 146 dated 29/09/2023 for Indulgence into
illegal mining. Accordingly, the 'consent to operate' under the Water (Prevention & Control of
Pollution) Act, 1974 was revoked vide no. 2814 dated 26.10.2023 ang the 'consent to operate'
under the Air (Prevention & Control of Pollution) Act, 1981 was cancelled vide no. 2816 dated
26.10.2023 because of non-compliance with the code of practice and Indulgence of unit into illegal

mining. Thereafter, notice to issue directions under the Water (Prevention and Control of

Page 2 of 4
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Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 was issued to the
stone crusher vide letter no. 9425-26 dated 11.12.2023 with an opportunity of hearing before the
Chairman of the Board on 18.12.2023. It was mentioned in the notice that the Environmental

Compensation shall be imposed upon the stone crusher and directions will be issued for its closure.

8) That Sh. Rajinder Kumar, Owner of M/s New Satluj Stone Crusher (Unit-1)
attended the hearing before the Chairman of the Board on 18.12.2023 and informed that the

Industry has not carried out any lllegal mining. He further informed that the industry is in process
to comply with the code of practice.

9) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that
the stone crusher has submitted record of returns filed with the mining department as well as
minor minerals procured / processed / electricity consumed for operation of the plant and
machinery to the Regional Office. On the perusal of the record it was observed that the industry
/ stone crusher has processed the minor minerals much more than the consented capacity. The
mining department has also issued R & S form to the stone crusher showing that the industry
may also indulge in illegal mining. There is FIR against the unit bearing no. 146 dated 29/09/2023

for indulgence into illegal mining. The industry has not submitted compliance of the code of

practice / observations of the visiting officer raised during the visit of the stone crusher on
23.10.2023. It was further observed that stone crusher has operated beyond the consented
Capacity allowed by the Punjab Pollution Control Board. The officer stated that in view of the
violations committed by the stone crusher, Environmental Compensation (EC) amounting to Rs.

17.625 lacs had been calculated in accordance with methodology evolved by the CPCB and

adopted by the Punjab Pollution Control Board.

10) After hearing the representative of the stone crusher, the officer of the Board, it is
observed that the stone crusher has operated the plant beyond the Capacity allowed in the
consent to operate’ of the Board by processing the minor minerals as raw material which may
have been procured through illegal means or may be through illegal mining in the nearby area.
There is an FIR against the unit for indulgence into illegal mining. The stone crusher was also not
complying with the code of practice. The activities of the stone crusher as such contributed

towards the degradation and damage to the natural environment of the ares Stern action, as

such, is required to be taken against the stone crusher.

Page 3 of 4
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After hearing the parties and considering the news item published in the Tribune
Newspaper dated 28.9.2023 and also the fact that FIR has been registered by the Police on the
complaint of mining department, Environmental Compensation amounting to Rs. 17.625 Lakh is
hereby imposed upon the stone crusher for the violation of the provisions of the Water (Prevention
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
code of practice and illegal operation of the stone crusher beyond the capacity allowed in the

consents of the Punjab Pollution Control Board under the above-mentioned Acts.

12) M/s New Satluj Stone Crusher (Unit-1), Village Nangran, Tehsil Nangal, Rupnagar
through its Owner Sh. Rajinder Kumar is hereby directed to deposit the amount of Rs. 17.625
Lakh towards Environmental Compensation on account of the violations mentioned and described
nerein above, with the office of the Board within 15 days from the date of receipt of this order

failing which the Board shall be constrained to recover the amount of by taking coercive action.

WA\ Z3Y, WY gﬁ
Prof. (Dr.) Adarsh Pal Vig

Chairma:l
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REGISTERED H:&='oiiir
To

M/s Siddhi Vanayak Stone Crusher, 1
Village Ailgran, Tehsil Sri Anandpur Sahib, > 15

Distt. Rupnagar q - sty
Subject: Directions u/s 33-A of the Water (Preveritién &.Co! ol.of Pollutio 74 as

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

Whereas, it is obligatory on the part of the industry to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet / plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/air pollution control device, so as to contain the various
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry.

And whereas, the industry was granted varied consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/16532011 dated
23/08/2021 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/
RPN/2021/16532008 dated 23/08/2021, both valid upto 30/09/2023, for crushing of river bed
material @ 6000 CFT/day, subject to the conditions mentioned therein.

And whereas, the industry has got its 'consent to operate' Auto-Renewed under the
Water (Prevention & Control of Pollution) Act, 1974 vide no. CTO/Renewal/RPN/2023/24037514 and
under the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/
24037461 dated 27.10.2023 valid upto 27.10.2028, subject to the conditions mentioned therein.

And whereas, the Hon'ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t
News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal mining rampant
in beet area” of Garhshankar and certain villages of Rupnagar District. Further, the news item
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying
out illegal mining in the forests and mountains and that the stone crusher operators in the villages
of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot,
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due
to illegal mining.

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the
last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the
mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board
to take action against all these 13 stone crushers for violating the environmental norms. Action taken
report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024.

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the
illegal mining as submitted by the mining department in the Hon'ble NGT.

And whereas, the industry was visited by the officer of Regional Office, Rupnagar on
19.01.2024 and observed that the industry is not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
code of practice for such units laid down by the Government.

And whereas, the industry was found violating the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
as well as code of practice for such type of units. Further, the industry has got its 'consent to operate’
Auto-Renewed by filing the wrong/ false information/ documents.

-

W
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Pollution) Act, 1974 of the industry was revoked vide letter no. 116 date
operate under the Air (Prevention & Control of Pollution) Act, 1981 of the

r (Prevention & Contvrol of2
d 24/01/2024 & consent to
industry was cancelled

And whereas, the consent to operate under the Wate

vide letter no. 118 dated 24/01/2024, due to above said violations.

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution)

ply with the provisions of the Water

; : ; m
And whereas, the industry is not serious to co Act, 1981 as

well as code of practice and violating the Environmental Laws intentionally & deliberately.

And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported

that there are FIR registered against the stone crusher against illegal mining and also not complying
with the code of practice prescribed for stone crushing units. Also, Regional Office has calclulated the
Environment Compensation required to be imposed on the stone crusher amounting to Rs.

7,25,000/-.

And whereas, the Environmental damage has been done in the area by the stone

crusher and FIR has been lodged against the stone crusher by the mining department. As damage has
been caused to the environment, the Environmental Compensation as well as legal action against the
stone crusher and its responsible partners / directors alongwith strict action u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 is required to be initiated against the stone crusher.

And whereas, the matter has been considered by the Competent Authority and it

has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 has been issued with an opportunity to appear in person before the Chairman of
the Board in his office Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on

13/02/2024 at 11.00 AM vide Board's letter no. 10581 dated 02/02/2024 alongwith the following
proposed directions:

i)
i)

ii)

iv)

v)

vi)

vii)

That the industry shall take all necessary steps to close down its operations.

That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

That the industry will immediately stop its activities and will not restart the same unless all

necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

That Environmental Compensation shall be imposed on the industry for polluting the
environment.

That legal action shall be initiated against the industry and its responsible persons.

That DG sets installed by the industry shall be sealed.

And whereas, however, no one attended the hearing, but one person namely Sh.

Bhajan Lal, (informed him as a friend of owner) without authority letter submitted written reply on
behalf of crusher, which was taken on record.

And whereas, after hearing the officers of the Board, facts of the record and the

representative of the industry, the Chairman of the Board decided as under: -

1)

The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed :

a)

b)

c)

d)

That the industry shall take all necessary steps to close down its operations.

That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode.

That the industry will immediately stop its activities and will not restart the same
unless all necessary water and air pollution control measures are taken and obtains
valid consents of the Board.

That the Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.

W
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e) Tha ;
t DG sets installed by the industry shall be sealed.

2) Le i
gal action/ |3 i
Eorichot i é llu;zi?:\g the prosecution under the provisions of the Water (Prevention &
be taken agup \Ct, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall
) st the industry and its responsible persons.

The indu ; .
violating tSI:rey sha.ll deposit Environmental Compensation amounting to Rs. 7,25,000/- for
o Offenwronmental norms, within 7 days in the office of the Environmental Engineer,
Ice, Rupnagar. The orders in this regard shall be issued separately. i

And whereas, the proceedings were conveyed to the industry with a copy to Regional il

Office i '
» Rupnagar vide Board's letter no. 12032-33 dated 14/2/2024 for compliance.

canferred g NOW, therefore, the Competent Authority of the Board in exercise of the powers
Air (P Pon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the

revention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone
crusher, has decided to issue following directions:

i) That the industry shall take all necessary steps to close down its operations.

i) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial
premises or through any mode.

i) That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.
v) That DG sets installed by the industry shall be sealed.

st
In case of failure to comply with the above said directions, the industry and the

partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of
the Air (Prevention and Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

—

Senior Environmental Engineer (ZP-1)
for & on behalf of the
Punjab Pollution Control Board

Endst.no. /2/28 Dated _/22-2Y%

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Rupnagar for information and ensure t make the compliance of the
above said directions. Further, it is requested to seal the DG set of thg stone crusher within 7-days

and submit compliance to this office.

j —
Senior Envifonmental E\r\éi eer (ZP-1)

for and on behalf of the i

Punjab Pollution Control Boaq/
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REGISTERED
To

M/s Ganga Stone Crusher,
Village Khera Kalmot,
Tehsil Anandpur Sahib, District Rupnagar.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.

\ Whereas, it is obligatory on the part of the industry to obtain the consent to establish
N0C) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet / plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent
/ emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/air pollution control device, so as to contain the various
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry. ;

And whereas, the industry was granted 'consent to operate' under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/16958137 dated
27/10/2021 valid upto 30/09/2023 for Crushing and Screening of river bed material @ 4000 CFT/day
alongwith domestic effluent @ 0.5 KLD to be discharged onto land for plantation after septic tank,
subject to the conditions mentioned therein.

And whereas, the above said 'consent to operate' granted under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
were revoked / cancelled by the Regional Office of Board vide no. 3841 dated 06.10.2022 due to
indulgence of unit into illegal mining.

And whereas, the industry was visited by the officers of the Board on 23.10.2023 and
¢ontacted Sh. Ajay Kumar, Accountant of the industry. During visit, it was observed as under:

The industry is a stone crushing unit and is not in operation. However, the condition of the same
indicates that the same is being operated.

It has installed 03 no. Jaw crushers, 02 no. Rotapactor and 04 no. Dry screens.

The metallic display board with information is not provided. Only incompiete information is
provided through painted wall.

The dust emitting points are not enclosed /covered properly.

Ends of conveyor belts are not covered with proper chutes.

Water spray system is not provided on the dust emitting points,

No provision for water spray on the boundary is given.

There is no provision to clean the approach roads.

The approach roads and the ramp are not metaled.
Green belt consisting of three rows of trees is not provided along the periphery.
The opening of the housing for the movement of mechanical drives are not covered with the

rubber flappers.
12. The disposal of process waste is not known.
13. There is no provision to interlock the main crushing operation with water spray system.

14. The path between the crusher and the metaled road is not paved.
15. The emission analysis report is not submitted.
16. Annual health survey report of the workers is not submitted.

17. Soakage pit provided for disposal of domestic effluent.
18. A DG set of capacity 380 KVA is installed which is provided with canopy but without stack.

19. One tubewell is installed as source of fresh water and no water meter is provided with the same.
20. The tax invoice no. GANGA2324/1335 dated 09.10.2023 of the industry was obtained during visit
for dispatch of 20MM material of quantity 600 CFT to Ceigall India Limited, Sri Chamkaur Sahib,
which indicates the unit is being operated.
And whereas, Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t News
hed in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal mining rampant in beet
rhshankar and certain villages of Rupnagar District.
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And whereas, the Executive Engineer, Mining, Rupnagar and Sri Anandpur Sahib,
Water Resource Department vide his letter no. 9891/Crusher dated 31.10.2023 received through e-
mail dated 01.11.2023 has informed that an FIR no. 06 has been registered against the unit regarding

illegal mining and further matter is under investigation. .
And whereas, the industry has failed to comply with the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, Aiar (Prevention & Control of Pollutiqn] Acl_, 1981 and
with the code of practice laid down by the Government of Punjab for such units, intentionally and

deliberately.

And whereas, the industry has failed to comply with the conditions imposed in the
consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, thus, violating the provisions of the said Acts.

And whereas, the industry is not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and

code of practice for such units, intentionally and deliberately.
And wherezs, the notice to issue directions u/s 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 as amended in 1988 u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before
the Chief Environmental Engineer(P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha R
patiala on 28.11.2023 vide Board's letter no. 8814-15 dated 17/11/2023. -

And whereas, the representative of the industry attended the hearing and submitted
the reply of notice in writing which was taken on record. The representative of the industry could not
submit a satisfactory reply to the observations raised by the officers of the Board. It was further
apprised by the Environmental Engineer that Hon’ble NGT has taken Suo Moto through OA No.
624/2023 w.r.t News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal
mining rampant in beet area” of Garhshankar and certain villages of Rupnagar District. The Executive
Engineer, Mining, Rupnagar and Sri Anandpur Sahib, Water Resource Department vide his letter no.
9891/Crusher dated 31.10.2023 received through e-mail dated 01.11.2023 has informed that an FIR
no. 06 has been registered against the unit regarding illegal mining and further matter is under
investigation.

And whereas, after hearing the officer of the Board, representative of the industry and
taking material facts placed by Environmental Engineer, Regional Office, Rupnagar on the record. The
Chief Environmental Engineer (P) was of the view that as Hon'ble National Green Tribunal has
registered an original application vide no. 624/2023 in suo moto exercise of powers on the basis of
news item dated 28/09/2023 published in the Tribune titled as “Hills ‘vanish’ as illegal mining rampant
in Beet area”. The news item disclosed that on account of illegal mining Shivalik Hills as high as 200
feet in the Beet area of Garshankar Sub Division are slowly are vanishing. As per the news report, the
mining mafia is carrying out illegal mining in the forests and mountains and that the stone crusher
operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur,
Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the
green cover due to illegal mining.

And whereas, a short rely has been filed on the behalf of Member Secretary, Punjab
Pollution Control Board. The Hon'ble National Green Tribunal has found the report so submitted by
the Board vague as it does not disclose the extent of illegal mining and also does not disclose the details
of the FIRs which have been registered and the equipment which has been seized. The report is
absolutely silent in respect of the stone crushers which are operating in the area either illegally or
legally.

And whereas, as the case is pending in the Hon'ble National Green Tribunal, action
taken report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/01/2024.
Further, environmental damage has been done in the area by the stone crusher and FIR has been
lodged against the stone crusher by the mining department. As damage has been caused to the
environment, the Environmental Compensation is required to be imposed on the stone cru’
alongwith strict action u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31- of the
Air (Prevention & Control of Pollution) Act, 1981 is required to be initiated against the stone crusher.

And whereas, after hearing the officers of the Board and the representatives of the
industry, the Chief Environmental Engineer (P) of the Board decided that: -

1. The stone crusher shall submit the details of the minor mineral procured alongwith weighment
slip issued by mining department, material processed / crushed, electricity consumed in operation
of the plant & material sold in the market w.e.f January, 2023 to till date within 07 days in the
office of Environmental Engineer, Regional Office, Rupnagar.
2. The stone crusher shall submit copy of the monthly returns filed by it to the mining department
from January to November, 2023 within 07 days and also shall continue this practice every month
in future.
3. The stone crusher shall comply with the complete code of practice prescri
as observations raised by the Board during the visit to the plant, within 07 days.

W

bed by the Board as well
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’ be re
\ Decembt‘er, 2023 by issuing not'i]ciatrg .before. the_chairman of the Board in the second week of
of Plollutuon) Act, 1974 & 31- of th ISS}JE directions u/s 33-A of the Water (Prevention & Control-
n.otlce to impose Environment Co e Air (f’fe\rention & Control of Pollution) Act, 1981 as well as
violation of mining Rules / Enviro:r::::e:tugor"dor; . 7 Ll
And wher al guidelines / SOPs. _
dated 13/12/2023for com‘:?isa'r::: Proceedings were conveyed to the industry vide letter No. 9523-24
And -
before the Chief Envi:::\enr'n?r'lst'aTsEse-r the decisions no. 7 of the personal hearing held on 17/11/2023
of the Water (Prevention & Co EI'”eer (P) of the Board, it has been decided to issue notice u/s 33-A
Pollution) Act, 1981 for pro C'ru‘tro of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of
hearing before the Chairmar? O:Thg s the profectaier afoniing an epartimitiof peciare
e Board, due to aforesaid violations.
- 33.:n:f\$:treas,Pthe PUﬂjab Pollution Control Board, in exercise of the powers conferrefj
(Preistion & er ( f.eventlon & Control of Pollution) Act, 1974 and ufs 31-A of the Air
‘ ion .Control of Pollution) Act, 1981 proposes to direct you as under:
1) That the industry shall take all necessary steps to close down its operations.
ii)  That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.
iy That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of the
Board. '
iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.
v) That Environmental Compensation shall be imposed on the industry for polluting the
environment.
Vi) That legal action shall be initiated against the industry and its responsible persons.
viij That DG sets installed by the industry shall be sealed. .

And whereas, notice to issue directions u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 as amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 has been issued to the industry with an opportunity to appear in person before the Chief
Environmental Engineer{P] Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala

; on 18/12/2023 vide Board's letter no. 9527-28 dated 13/12/2023.
| And whereas, Environmental Engineer, Regional Office, Rupnagar intimated that the
,! mitted any record for verification to comply with the decisions of the hearing

industry has not sub ; ¢ :
.“Efore CEE(P). Further, the industry has als‘o not su‘b‘mltted compliance of the code of practice /
. observations of the visiting officer raised during the visit of the stone crusher. She also informed that
from the sources it come to know that the owner of the stone crusher has been arrested by the police
department for indulging in the mining o e .

And whereas, after hearing tr.me officer of the Boardl an‘d taking material facts on
fecord, the Chairman of the Board was of the we_w that the stone crusher is operating its unit without
compliance of the code of practice. Also, as Police fiepanmen.t has arres.te‘d the owner of the stone
crusher, establishes the fact that the stone crusher is engaged in |llegaP mining of the minor minerals.
As damage has been caused by the stone crusher to the en\nmnmen.t, the Environmental
Compensation is required o be imposed on the stone crusher. As such, the Chairman of the Board has
take ision as under: - :

L ?hzxfzzgt:i::cdif;ctions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981shall |‘:)e issued to the industry: -
i) That the industry shall take all necessary steps to close down its operations,
i) That the industry shall stoP forthwith discharging any effluent / emissions from its industrial

premises or through any mode. ﬁ'



277 iii) That the industry will immediately stop its activities and will not restart_ the s?me unless all
necessary water and air pollution control measures are taken and obtains valid consents of ’/
the Board. .
2. The in?:lustrvdshail deposit Environment Compensation amo.untang to Rs. 1_8-50 lacs flor violating
the environmental norms, within 07 days in the office of Environmental Engineer, Regional Office,
Rupnagar. The orders in this regard shall be issued separately. o -
3, Environmental Engineer, Regional Office, Rupnagar shall pr.ePare r_en’_tedlatlon / utilization plan for
the environment damage caused by the industry in the vicinity, _Wfth'" 15 days.
4. Environmental Engineer, Regional Office, Rupnagar shall submit its report w.r.t the decision no
1,2 & 3 and submit its report, within 15 days. B
5. The copy of the proceedings be also sent to the Director, Mining, Department of Watf:‘f Resources,
Punjab with request to impose environment compensation on the ftune cr.usher for illegal mining
as per the action plan for assessment and recovery of compens?tlon for illegal sand mining and
utilization of recovered compensation for restoration of enw‘ronment prepared by CPCB in
compliance to the orders of Hon'ble NGT dated 26.02.2021 in OA no. 360/2015 and CPCB
directions dated 11.06.2021. ) )
And whereas, the proce xdings were conveyed to the industry vide letter no. 9858-59
dated 02/01/2024 for compliance as well as Director Mining, Department of Water Resources, Plh
vide letter no. 9859 — A dated 02/01/2024 for information and necessary action. -
Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone
crusher, has decided to issue following directions: -

i}/ That the industry shall take all necessary steps to close down its operations.

ii)  That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

i)  That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of the
Board.

In case of failure to comply with the above said directions, the industry and the
partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 37 of the
Air (Prevention and Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

Senior Environrnental(Engineer (zp-1)
for & on behalf of the
Punjah Pollution Control Board
Endst. no. 1821 Dated 'lj ﬂ 20N -
A copy of the above is forwarded to the Environmental Er;‘giﬂeer, Punjalg Pollution
Control Board, Regional Office, Rupnagar for information and ensur& tp make the compliance of the
above said directions.

WK
Senior Envmmug;er (zp-1)

for and on behalf of the
Punjab Pollution Control B
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To U
M/s Grewal Stone Crusher, 4’;3/

Village Khera Kalmot, Tehsil Nangal,

Distt. Rupnagar I [ie M &Pg ¥
el \)g\, imiﬂ,, \\,
& Control of Pollution] Act, 1974 as

Subject: Directions u/s 33-A of the Water (Preventio
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

industry to obtain the consent to establish
tion & Control of Pollution) Act, 1974 and
1, for establishment of the stone crusher.

Whereas, it is obligatory on the part of the
(NOC) of the Board as required u/s 25 of the Water (Preven
u/s 21 of the Air (Prevention & Control of Pollution) Act, 198
And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet / plantas required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/
emissions arising from its premises.
t And whereas, it is mandatory on the part of the industry to provide adequate and "
appropriate effluent treatment facilities/air pollution control device, so as to contain the various h;
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry.
And whereas, the industry was granted varied 'consent to operate' under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW,fRenewaI/RPN/2020113040948 dated
28/07/2020 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/
RPN/2020/13040929 dated 28/07/2020, both valid upto 30/06/2025 for crushing of river bed material
@ 4000 CFT/day, subject to the conditions mentioned therein.

And whereas, the Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t

News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish” as illegal mining rampant
rtain villages of Rupnagar District. Further, the news item
disclosed that ‘on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of i
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying out f
illegal mining in the forests and mountains and that the stone crusher operators in the villages of

Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangla,
reen cover due to illegal

in beet area” of Garhshankar and ce

Kalewal-Beet,
Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the g
mining.

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the

last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the
mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board
to take action against all these 13 stone crushers for violating the environmental norms. Action taken
report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024.
- And whereas, the stone crusher is in this list of 13 stone crushers indulged in the
illegal mining as submitted by the mining department in the Hon'ble NGT. i dl
And whereas, the industry was visited by the officer of Regional Office, Rupnagar on '
19.01.2024 and observed that the industry is not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
code of practice for such units laid down by the Government.

And whereas, the consent to operate under the Water (Prevention & Control of
pollution) Act, 1974 of the industry was revoked vide letter no. 122 dated 24/01/2024 & consent to
operate under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide
letter no. 120 dated 24/01/2024, due to above said violations. Q/
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lating the provisions of the Water

i d vio
e industry was foun tion & Control of Pollution) Act, 1981

And whereas, th
(Prevention & Control of Pollution) Act, 1974 & the Ait EEREn
as well as code of practice for such type of units. ‘ T
And whereas, the industry is not serious to comply with the provi

i lution) Act, 1981 as well
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & F:ontrol of P?Lurate:v
ing the Environmental Laws intentionally & delibe ;

. has reported
And whereas, the Environmental Engineer, Reglona! Qfﬁce, R'u?:a?::rense hal: e
that there are FIR registered against the stone crusher against illegal mining & mining

: ing wi de of practice
cancelled by the mining department and the industry Is also rTot complying ulwfhdth:hceo :nvirgnment
prescribed for stone crushing units. Also, Regional Office has calculate

. m -
Compensation required to be imposed on the stone crusher amounting to Rs. 37,500/

as code of practice and violat

And whereas, the Environmental damage has been done in the area by the stone
crusher and FIR has been lodged against the stone crusher by the mining department. {S.s dam?ge h;s
been caused to the environment, the Environmental Compensation as well'as legal action aghalr::::t e
stone crusher and its responsible partners / directors alongwith strict‘ action u/s 33-A of t e ater
(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act,
1981 is required to be initiated against the stone crusher.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 issued vide Board's letter no. 10583 dated 02/02/2024 with an opportunity to
appear in person before the Chairman of the Board in his office Punjab Pollution Control Board,
Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following proposed
directions:

i) That the industry shall take all necessary steps to close down its operations.

ii)  That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

iii)  That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of the
Board.

iv)  That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

v)  That Environmental Compensation shall be imposed on the industry for polluting the
environment. :

vi)  That legal action shall be initiated against the industry and its responsible persons.

vii)  That DG sets installed by the industry shall be sealed.

And whereas, the representative of the industry attended the hearing informed
that his crusher is not involved in any kind of illegal mining. Further, he requested to give some time
to comply with the entire code of practice for stone crushing unit as well as provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.

And whereas, after hearing the officers of the Board, facts of the record and the
representative of the industry, the Chairman of the Board decided as under: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed :

a) That the industry shall take all necessary steps to close down its operations.

b) That the industry shall stop forthwith discharging any effluent/ emissions from its
industrial premises or through any mode.



c) That the industry will immediately stop its activities and will not restart the same

unless all necessary water and air pollution control measures are taken and obtains
valid consents of the Board.

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.

e) That DG sets installed by the industry shall be sealed.

2) Legal action/ launching the prosecution under the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall
be taken against the industry and its responsible persons.

3) The industry shall deposit Environmental Compensation amounting to Rs. 37,500/- for
violating the environmental norms, within 7 days in the office of the Environmental Engineer,
Regional Office, Rupnagar. The orders in this regard shall be issued separately.

And whereas, the proceedings were conveyed to the industry with a copy to Regional
Office, Rupnagar vide Board's letter no. 12030-31 dated 14/2/2024 for compliance.

. Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone
crusher, has decided to issue following directions:

i) That the industry shall take all necessary steps to close down its operations.

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial
premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

V) That DG sets installed by the industry shall be sealed.

In case of failure to comply with the above said directions, the industry and the
partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of
the Air (Prevention and Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

Y

Senior Environmental Engineer (ZP-1)
for & on behalf of the
Punjab Pollution Control Board

Endst. no. Zé KQL‘Z Dated l SHFJ&

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Rupnagar for information and ensure to make the compliance of the
above said directions. Further, it is requested to seal the DG set of the'stone crusher within 7-days
and submit compliance to this office.

Senior Enﬂrﬁm-%r (zP-1)

for and on behalf of the
Punjab Pollution Control Board
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REGISTERED
To
M/s Kalgidhar Stone Crusher,
Village P.0. Khera Kalmot,
Tehsil Nangal, District Rupnagar.
Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
jon) Act, 1981.

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollut

Whereas, it is obligatory on the part of the industry to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.
And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet / plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Contro! of Pollution) Act. 1981, for discharge of effluent

/ emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/air pollution control device, so as to contain the various
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the

industry.

perate under the provisions of
W/Fresh}RPN{2023;'22029971
[lution) Act, 1981 vide no.

for operation of

And whereas, the industry was granted consent to 0
Water (Prevention and Control of Pollution) Act, 1974 vide no. CTO
dated 30/05/2023 and under the Air (Prevention & Control of Po
CTOA,’Fresh,."RPN!ZDB,"Z2029653 dated 30/05/2023, both valid upto 29/11/2023
Crushing of river bed material @ 4000 CFT/day, subject to the conditions mentioned therein.
And whereas, the industry was visited by the officers of the Regional Office, Rupnagar

on 23.10.2023 and contacted Sh. Gurpreet Singh, Operator, representative of the industry. During visit,

it was observed as under: -
The industry is a stone crushing unit and was not in operation due to maintenance problem.

1.

2. It has installed 03 Jaw crushers, 03 Dry screens, 01 Rotapactor.

3. All the dust emitting points are not enclosed /covered properly.

4. Ends of conveyor belts are not covered with proper chutes.

5. Water spray system is not provided on the dust emitting points.

6. No provision for water spray on the boundary is given.

2 There is no provision to clean the approach roads.

8. The approach roads and the ramp are not metaled.

9. Green belt consisting of three rows of trees is not provided along the periphery.

10. The opening of the housing for the movement of mechanical drives are not covered with the

rubber flappers.
12 The water spray system is not interlocked with main crushing operation.

e 3
' 12. The path between the crusher and the vehicle movement area is not paved.

13. Annual health survey report of the workers is not submitted.
14, The septic tank is provided for treatment of domestic effluent. However, same is broken and

treated wastewater is discharged onto land for stagnation.

15. One submersible is installed as source of fresh water and no water meter is provided with the

same.
And whereas, Hon’ble NGT has taken Suo Mato through OA No. 624/2023 w r.t News
. Ji

item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as i i

; sillegal mini in
area of Garhshankar and certain villages of Rupnagar District. Accordinglg a’::?g rampantm peet
registered by the mining department against the violators regarding illegal ;n L against has been
the stone crusher and the matter is under the investigation. ining in the area nearby

And whereas, the industry has failed to ¢ :
. ompl Nu -
r:nsent to operate granted to it under the Water (Prevention g‘{:;]tth ,the conditions imposed in th‘e
revention & Control of Pollution) Act, 1981, thus, violating the o b of Pollution) Act, 1974 and Air
And whereas, the ind i Visions i

ey i i _ ustry is not complying with Ofthf.-'sald Acts.
B il ntrol of Pollution) Act, 1974, Air (Preventiq the provisions of the Water
of practice for such units, intentionally and de“berately N & Contro) of pollution) Act, 1981 and

s
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And whereas, the consents to operate granted to the industry und.er the Water
tion & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981

[Preue:vloked / cancelled vide Board's letter no. 2818 dated 28/10/2023 and vide letter No. 2820 dated
;v;rleo;ma respectively, due to the abcve said violatior\s‘ ' .

And whereas, the matter has been considered by the Competept Authority and it has
been decided to issue notice u/s 33-A of Water (Prevention & Cuntrol.of Pollution) Act, .1974 and u/s
31-A of the Air (Prevention & Control of Poll'uti;)n] Act,f1981 fzr ;_ar:;;:?:rl‘r;g closure of the industry after

i i nal hearing, due to aforesaid vio ;

SN ODILOI:;U:;‘:;?;P:?:Q notice tg issue directions u/s 33-A of the Water ( Prevention g
Control of Pollution) Act, 1974 as amended in 1988 u/s 31-A of the. Air [Preventi.on & Contro| of
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before
the Chief Environmental Engineer (P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road,
Patiala on 28.11.2023 vide Board's letter no. 8812-13 dated 17/11/2023. .

And whereas, the representative of the industry attendeq the hear.mg and submitteq
the reply of notice in writing which was taken on record. The representative of the industry could not

apprised by the Environmental Engineer that Hon’ble NGT has taken §u0 l\”flctto ,thro.ugh oW
624/2023 w.r.t News item published in the Tribune dated 28.09.2023 entitled Hllt_s v_amsh’ as iilegal
mining rampant in beet area” of Garhshankar and certain villagr.js‘of F'!upnagar District. The Mining
Department has lodged against the violators regarding illegal mining in the area nearby the stone
crusher and the matter is under the investigation,

And whereas, after hearing the officer of the Board, representative of the industry and
taking material facts placed by Environmental Engineer, Regional Office, Rupnagar on the record. The
Chief Environmental Engineer (P) was of the view that as Hon'ble National Green Tribunal has

feetin the Beet area of Garshankar Sub Division are slowly are vanishing. As per
mining mafia is carrying out illegal mining in the forests and mountains and tha
operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhimansowa| along with Mahindpur,
Kheda, Kalmot, Bhangla, Haripur, Plata Jnd Splanwa Salsunga of Rupnagar Distri
green cover due to illegal mining.

And whereas, a short reply has been filed on the behalf of Member Secretary, Punjab
Pollution Control Boarg, The Hon'ble National Green Tribunal has found the report so submitted by

of the FIRs which have been registered and the equipment which has been seized. The report is
absolutely silent in respect of the stone crushers which are operating in the area either illegally or

And whereas, as the case is pending in the Hon'ble Natipnal Green Tribunal, action
taken report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/01/2024.
Further, environmental damage has been done in the area by the stone crusher and FIR has been
lodged against the stone crusher by the mining department. As damage has been caused to the
environment, the Environmenta| Compensation s required to pe imposed on the stone crusher
alongwith strict action u/s 33-A of the Water (Prevention & Control of pg llution) Act, 1974 & 31- of the
Air (Prevention & Control of Pollution) Act, 1981 is required to be initiated against the stone crusher.

And whereas, after hearing the officers of the Board and the representatives of the

kg fanted by the Boarg in the period January-November,
2023. In cassffof:‘ni:!wt_?latlons / discrepancy observed in reference to mining / environmental
guidelines / i ;"'3'_0“3'0“[5}! shall caleylate the quantum ofEnuironmentaldamage caused
due to the said violation activity and seng its report, Within 15 days,
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6. Environmental Engineer, Regi
= » Regional Office, Rupna ;
:;ni:uotns of the Environment Clearance as uwpell agsa ::os:sall :lso ety e compliatice of the
e Water (Prevention & ¢ i granted under th isi
: ontrol of Pollution) A ; e provisions of
Pollution) Act 198 ion) Act, 1974 & the Air (P ;
T revention & Control of
, : ing sites from where th ;
minor min ey 4 e stone crush ing its"
er shall be reheard bef i :

December, 2023 by issuing noti o th? Challrman g
Gt ‘ g notice to issue directions u/s 33-A of the Water (P ion &
ntrol of Pollution) Act, 1974 & 31-A of the Air (P i o o
oy : |y , revention & Control of Pollution) Act, 1981

well as notice t 55
“ton ce to Impose Environment Compensation on the unit for the operation of the
e cr:sl:jer I: violation of mining Rules / Environmental guidelines / SOPs
nd whereas, the proceedings were conveyed to the i ide Ie
dated 13/12/2023 for compliance. Yy e industry vide letter no. 9525-26
efore the Ch And.where_as, as pe.r the decisions no. 7 of the personal hearing held on 17/11/2023
hret e Chief Enwrr:mmental Engineer (P) of the Board, it has been decided to issue notice ufs 33-A
6; elWater (Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of
{ u‘tlon} Act, 1981 for proposing closure of the project after affording an opportunity of personal
hearing before the Chairman of the Board, due to aforesaid violations.

. And whereas, the Punjab Pollution Control Board, in exercise of the powers conferred
upon it 9}5 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 31-A of the Air
(Preyentaon & Control of Pollution) Act, 1981 proposes to direct you as under:

l} That the !ndustrv shall take all necessary steps to close down its operations.

ii)  That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

i) That the industry will immediately stop its activities an
necessary water and air pollution control measures are t
the Board.

iv) That the Punjab State Power Corporation Ltd. auth
supply of electricity available to the industry.

v) That Environmental Compensation shall be imposed on the industry for polluting the
environment.

vi) That legal action shall be initiated agains

vii) That DG sets installed by the industry shall be sealed.
And whereas, notice to issue directions u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 has been issued to the industry with an opportunity to appear in person pefore the Chief
Environmental Engineer(P) Punjab pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala
on 18/12/2023 vide Board's letter no. 9529-30 dated 13/12/2023.

And whereas, the Environmental Engineer, Regional Office, Rupnagar intimated that
the industry has submitted record of the returns filed to the mining department as well as minor
minerals procured / processed / electricity consumed for operation of the plant & machinery to the
Regional Office. Further, on the perusal of the record, it was found that the industn} has processed the
minor minerals much more than the consented capacity. Further, mining department has also issued
R & S form to the stone crusher showing that the industry may also indulge in illegal mining. The
industry has not submitted compliance of the code of practice / observations of the visiting officer
raised during the visit of the stone crusher. She informed that the Regional Office, Rupnagar has

tion (EC) as per the methodology of the CPCB and Environmental

gculated Environmental Compensa
mpensation (EC) of Rs. 18.50 lacs can be imposed on the stone crusher for violating the

environmental laws.
And whereas, the rep

the industry has not carried out any illegal mining. He further infor

to comply with the code of practice.
And whereas, after hearing the officer of the Board, representative of the industryand

taking material facts on record, the Chairman of the Board was of the view that operation of the ston€
crusher beyond its consented capacity by processing of minor mineral as raw material and operating
without compliance of the code of practice shows it has caused environmental damage. Also; from the
letters of the mining department as well as FIR lodged against the stone crusher, establishes the fact
that the stone crusher is engaged in illegal mining of the niinor minerals. As damage has been caused
by the stone crusher to the environment, the Environmental Compensation is required to be imposed
on the stone crusher. As such, it was decided as under: -
1. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 &
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981shall be issued to the industry:-
i) That the industry shall take all necessary steps to close down its operations.
i) That the industry shall stop farthwith discharging any effluent / emissions from its industrial

premises or through any mode.

d will not restart the same unless all
aken and obtains valid consents of

orities shall be directed to disconnect the

t the industry and its responsible persons.

resentatives of the industry attended the hearing ipformed that
med that the industry is in process
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art the same unless 3| A

mediately stop its activities and will not rest /

industry will im . .
i) “Thik tre poliution control measures are taken and obtains valid consents of

necessary water and air

Board. . p—
2. The i:::listry shall deposit Environment Compensation amounting to Rs. 18.50 lacs for violating

the environmental norms, within 07 daysin t_he office of Environmental Engineer, Regional Office,
Rupnagar. The orders in this regard sh:‘all be issued separately.
3. Environmental Engineer, Regional Office, Rl‘ipnagar .shaII prf.-Fa.re remediation / utilization plan
; for the environment damage caused by the |ndustryl in the vicinity, within 15 days.
Environmental Engineer, Regional Office, Rupnagar shall submit its report w.r.t the decision no.
1,2 & 3 and submit its report, withi1 15 days. ‘
The copy of the proceedings be also sent Fo the Director, Mining, Department of Water
Resources, Punjab with request to impose environment compensation on the stone crusher for
illegal mining as per the action plan for assessment and recovery of compensation for illegal sand
mining and utilization of recovered compensation for restoration of environment prepared by
CPCB in compliance to the orders of Hon'ble NGT dated 26.02.2021 in OA no. 360/2015 and CPCB
directions dated 11.06.2021.

And whereas, the proceedings were conveyed to the industry vide letter no. 98fg
dated 02/01/2024 for compliance as well as Director Mining, Department of Water Resources, Pi:njab
vide letter no. 9861 — A dated 02/01/2024 for information and necessary action.

Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone

crusher, has decided to issue following directions: -

i) That the industry shall take all necessary steps to close down its operations.
i)  That the industry shall stop forthwith discharging any effluent / emissions from its industrial

premises or through any mode.
iii)  That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of the

Board.
In case of failure to comply with the above said directions, the industry and the

partners or any other person(s) responsible to comply with the above directions under the Water

(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 ;

are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 37 of the {

Air (Prevention and Control of Pollution) Act, 1981. \
This issue with the approval of the Competent Authority of the Board.

e ==
Senior Environmental Engineer (ZP-1)
for & on behalf of the
Punjap Pqllution Control Board
Endst. “Olw Dated '3]— 11202 M
A copy of the above is forwarded to the Environmental Er\ginéer, Punjab Pollution
Control Board, Regional Office, Rupnagar for information and ensura th make the compliance of the

above said directions.
Senior Env”mm!’(a’lmer( P-l‘

T e T for and on behalf of the

[BCiCE 1, Punjab Pollution Control Band
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REGISTERED ~ TEvRoeneliil o B
To Q/
M/s Bhalla Cone Crusher, /V

Village Bhalri, Nangal,

Tehsil, Anandpur Sahib & District Rupnagar.
Subject: Directions u/s 33-A of the Water {Preventionaridtg:rMF Polldflon i\ li)\a

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981.

.iv\

Whereas, it is obligatory on the part of the industry to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u,*'s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet / plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/air pollution control device, so as to contain the various
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry.

And whereas, the industry was granted consent to operate under the provisions of
Water (Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2022/20145454
dated 21/10/2022 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Renewal/RPN/2022/19964765 dated 21/10/2022, both valid upto 31/03/2023 for operation of
Crushing, Screening & Washing of Aggregates @ 8200 CFT/day, Subject to the conditions mentioned
therein.

And whereas, the industry was visited by the officers of the Regional Office,
Rupnagar on 08/11/2023 and contacted Sh. Saurav, Munshi of the industry. During visit, it was

observed as under:-

1) The industry was not in operation during visit due to maintenance work. However, same is
operational.

2) The industry has installed 04 no. Jaw crushers, 04 no. Rotapactor, 05 no. Dry screens, 01 no.
Wet screen.

3) The ends of conveyer belts are not covered with appropriate chutes.

4) The regular spray is not being done on Jaw / Roller crushers / transfer points.

5) The water spray is not done on boundary wall and main entrance.

6) The internal vehicle movement area is being water sprinkled with the help of moveable
tanker.

7) All the approach roads and ramps are not prepared appropriately.

8) The waste water from the industry is being discharged into river Swan.

9) The arrangements have not been provided to re-circulate the wastewater

10)  The settling tanks are not being used for treatment of wastewater.

11) The 900 V-Notch at the outlet of settling tank is not provided and the record of discharge is
not maintained.

12)  Appropriate green belt is not provided along the boundary of the unit. Only one side is
provided with plantation.

13) The dust emitting points are not covered properly.

14) The conveyer belts are of good quality.

15) The approach roads are not cleaned.

16)  The approach roads and the ramp is not metaled.

17) The openings of the housing are not covered with rubber flappers.

18) The water spray system is not interlocked with the main crushing operation.

19) The path between the crusher and the vehicle movement area is not paved.

20) The emission analysis report is not submitted by the unit.

21) The annual health survey of the workers is not conducted.

22) There is underground tank for collection of domestic effluent is provided with: discharge onta
land for stagnation in the plantation area.

LW



23)  The DG set of capacity 62.5 KVA is installed with canopy but without stack.

24) One tubewell is installed as source of fresh water and no water meter is provided with the
same,

25)  The Tax Invoice of the industry having no. 6668 dated 08.11.2023 is obtained for supply of
stone dust at Rampura Phul indicating the operation of the unit.

26)  There is an automobile work shop also with the unit for repair / maintenance of trucks /
tippers/ earth moving machines etc. There was lot of spillage of waste / used oil in the work
shop. The unit is not having 'consent to operate' / authorization of the Board to run the said
work shop.

And whereas, earlier, show cause notice for violations of the provisions of the
Water (Preventicn & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act,
1981 was issued to the industry by the Regional Office alongwith an opportunity of personal hearing
before'the Environmental Engineer, Regional Office, Rupnagar on 24/11/2023. However, the industry
has failed to attend the said hearing.

And whereas, the industry has failed to comply with the conditions imposed in the
consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and
Airr (Prevention & Control of Pollution) Act, 1981 and operating its unit without valid consents of the
Board, thus, violating the provisions of the said Acts.

And whereas, the industry is not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
code of practice for such units, intentionally and deliberately.

And whereas, the Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t
News item published in the Tribune dated 28.09.2023 entitled “Hills “vanish’ as illegal mining rampant
in beet area” of Garhshankar and certain villages of Rupnagar District. Further, the news item
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying
out illegal mining in the forests and mountains and that the stone crusher operators in the villages
of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot,
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due
to illegal mining.

And whereas, the stone crusher has not given any clarification whether the material
procured by the Stone crusher is from the approved Mining site or illegal mining sites. As such, it may
also apprehended that the stone crusher may involve in illegal mining in the District Rupnagar.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before
the Chief Environmental Engineer(P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala on 18/12/2023 vide Board's letter no. 9427-28 dated 11/12/2023.

And whereas, after hearing the officer of the Board, representative of the industry
and material facts on the record, the Chief Environmental Engineer (P) decided as under: -

1. The stone crusher shall provide permanent pipeline alongwith sprinklers for sprinkling of
water on raw material, within 07 days.
2. The stone crusher shall stabilize its roads and ramp with interlocking / antiskiding tiles, within
" 15 days.
3. The stone crusher shall submit copy of the monthly returns filed by it with the mining
department to the PPCB every month.
4, The stone crusher shall comply with the complete code of practice prescribed by the Board

as well as by CPCB and the observations raised by the Board during the visit to the plant,
within 07 days.

5. The stone crusher shall ensure that all vehicles carrying minor mineral to the stone crusher
must equipped with radio-frequency identification tags as well as Global Positioning System
(GPS) for tracking latest by 28/02/2023 and submit compliance to the Board, in this regard.

6. The stone crusher shall ensure that the stone crusher is operated only by processing legalized
minor mineral from the approved mining site for which Environmental Clearance / Consent
to operate has been granted by the department of mining / department of environment,
Govt. of Punjab. The stone crusher shall also certify whether the legally approved mining site
falls in the plain land area / mountain area / forest area / river bed area / de-silted area or
any other area as per the record of revenue / water resources / Indian Forest Act, 1927 / The
Punjab Security of Land Tenures Act / master plan of the area as notified by department of
Town & Country Planning. o

74 The stone crusher shall submit a bank guarantee amounting to Rs. 2.0 lacs, within 07 days,
as an assurance to comply with the Environment laws.
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And whereas, the proceedings were conveyed to the industry vide Board's letter

no. 10114-15 dated 10/01/2024.
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And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported
that the industry has not submitted the compliance of the decisions of the personal hearing given to
it by the Chief Environmental Engineer (P) on 18.12.2023 as well as has not deposited the bank
guarantee amounting to Rs. 2.0 lacs in compliance of the decision of the personal hearing so far. Also,
XEN, Mining vide his letter no. 768 dated 19.01.2024, received through e-mail dated 19.01.2024 has
intimated that the registration of the unit has been cancelled due to indulgence into illegal mining
activities. Further, there are FIRs against the unit bearing no. 138 dated 12.09.2022 and no. 144 dated
26.09.2023 regarding illegal mining activities. Also, Regional Office has calculated the Environment
Compensation required to be imposed on the stone crusher amounting to Rs. 18,56,250/-.

And whereas, the industry is not serious to comply with the decisions of the
revention & Control of Pollution) Act, 1974, Air

d violating the Environmental Laws intentionally &

Green Tribunal and in the
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And whereas, the matter has been considered by the Competent Authority and it
Prevention & Control of Pollution) Act, 1974 and

has been decided to issue notice u/s 33-A of Water (
1 for proposing closure of the industry

ufs 31-A of the Air (Prevention & Control of Pollution) Act, 198
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 issued vide Board's letter no. 10575 dated 02/02/2024 with an opportunity to
appear in person before the Chairman of the Board in his office Punjab Pollution Control Board,
Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following proposed

directions:

i) That the industry shall take all necessary steps to close down its operations.

ii) That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

v) That Environmental Compensation shall be imposed on the industry for polluting the
environment.

vi) That legal action shall be initiated against the industry and its responsible persons

vii) That DG sets installed by the industry shall be sealed.

. . The rtepresc:entative _of the industry attended the hearing informed that his crusher is
not involved in any kind qf illegal mining on hills as it has sufficient stock in its premises. Further, he
requested to give some time to comply with the entire code of practice for stone crushi.l’lg unit. :"he
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representative of the industry has submitted written reply during the hearing, which was taken on
record.
And whereas, after hearing the officers of the Board, facts of the record and the
representative of the industry, the Chairman of the Board decided as under: -
1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed:

a) That the industry shall take all necessary steps to close down its operations.

b) That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode.

c) That the industry will immediately stop its activities and will not restart the same
unless all necessary water and air pollution control measures are taken and obtains
valid consents of the Board.

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.

e) That DG sets installed by the industry shall be sealed.

2) Legal action/ launching the prosecution under the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall

be taken against the industry and its responsible persons.

3) The industry shall deposit Environmental Compensation amounting to Rs.18,56,250/- for
violating the environmental norms, within 7 days in the office of the Environmental Engineer,
Regional Office, Rupnagar. The orders in this regard shall be issued separately.

And whereas, the proceedings were conveyed to the industry with a copy to Regional
Office, Rupnagar vide Board's letter no. 12011-12 dated 14/2/2024 for compliance.

Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the
Air (Prevention & Controi of Pollution) Act, 1981 and after thoroughly examining the case of the stone
crusher, has decided to issue following directions:

i) That the industry shall take all necessary steps to close down its operations.

i) That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

v) That DG sets installed by the industry shall be sealed.

In case of failure to comply with the above said directions, the industry and the
partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of
the Air (Prevention and Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

Senior Environmental Engineer (ZP-1)
for & on behalf of the
Punjab Pollution Control Board

Endst. no. | 219% Dated M

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Rupnagar for information and to epsufe to make the compliance of
the above said directions. Further, it is requested to seal the DG set of the stone crusher within 7-
days and submit compliance to this office.

Senior Emﬁmgr‘:er (zP-1)

for and on behalf of the
Punjab Pollution Control Bﬁf

!
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To \I:,*“ S A
M/s Bharat Stone Crusher,

Village Plata, Anandpur Sahib,
Distt. Rupnagar i Wﬁ&’"
Subject: irecti (b \m: ' l&\a
ubject: Directions u/s 33-A of the Water (Preventidh & Control ot ) Act, 1974 as

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

Whereas, it is obligatory on the part of the industry to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/air pollution control device, so as to contain the various
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the

industry.

And whereas, the industry was granted varied 'consent to operate' under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2023/20820912 dated
24.01.2023 and the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/RPN/2023/20820904 dated 24.01.2023, both valid upto 30/09/2023 for crushing,
screening and washing of river bed material @ 3000 CFT/day, subject to the conditions mentioned

therein.

And whereas, the industry has got its 'consent to operate' Auto-Renewed under the
Water (Prevention & Control of Pollution) Act, 1974 vide no. CTO/Renewal/RPN/2023/23998022 and
under the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/
23997997 dated 23.10.2023, both valid upto 23.10.2028, subject to the conditions mentioned
therein.
And whereas, the Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t
News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal mining rampant
in beet area” of Garhshankar and certain villages of Rupnagar District. Further, the news item
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying
s and mountains and that the stone crusher operators in the villages
himansowal along with Mahindpur, Kheda, Kalmot,
District have ravaged the green cover due

out illegal mining in the forest
of Kalewal-Beet, Khuralgarh Sahib and Gar
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar
to illegal mining.

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the

last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the

hich were indulged in illegal mining. Further, Hon'ble NGT directed the Board

mining department, w
nmental norms. Action taken

to take action against all these 13 stone crushers for violating the enviro
report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024.

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the
illegal mining as submitted by the mining department in the Hon'ble NGT.

And whereas, the industry was visited by the officers of the Regional Office,
Rupnagar on 24.01.2024 and observed that the industry is not complying with the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981
and code of practice for such units laid down by the Government as well as involved in illegal mining.

And whereas, the industry was found violating the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
as well as code of practice for such type of units. Further, the industry has got its 'consent to Opera te'
Auto-Renewed by filing the wrong/ false information / documents.
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Poliution) Act, 1974 of the industry was revoked vide letter no. 135 date
operate under the Air (Prevention & Control of Pollution) Act, 1981 of the indust

er (Prevention & control of
d 25/01/2024 & consent to
ry was cancelled

And whereas, the consent to operate under the Wat

vide letter no. 133 dated 25/01/2024, due to above said violations.

And whereas, the the industry is not serious to comply with the provisions of the

Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of pollution) Act, 1981
as well as code of practice and violating the Environmental Laws intentionally & deliberately.

And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported

th‘at there are FIRs registered against the stone crusher against illegal mining and also not complying
with the code of practice prescribed for stone crushing units. Also, Regional Office has calculated the

:ngv;rgng}em Compensation required to be imposed on the stone crusher amounting to Rs.
,93,750/-.

And whereas, the Environmental damage has been done in the area by the stone

crusher and FIR has been lodged against the stone crusher by the mining department. As damage has
been caused to the environment, the Environmental Compensation as well as legal action againstthe
stone crltlsher and its responsible partners/ directors alongwith strict action u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 is required to be initiated against the stone crusher.

And whereas, the matter has been considered by the Competent Authority and it

has been decideé to issue n.otice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
~u/s 31-A of ‘Fhe Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &

Cont“_’l of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 Ahas been issued with an opportunity to appear in person before the Chairman of
the Board in his office Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on

13/02/2024 at 11.00 AM vide Board's letter no. 10587 dated 02/02/2024 alongwith the following
proposed directions:

i)
ii)

iii)

iv)

v)

vi)

vii)

That the industry shall take all necessary steps to close down its operations.

That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

That Environmental Compensation shall be imposed on the industry for polluting the
environment.

That legal action shall be initiated against the industry and its responsible persons.
That DG sets installed by the industry shall be sealed.

And whereas, the representative of the industry attended the hearing informed

that his crusher is not involved in any kind of illegal mining. Further, he requested to give some time
to comply with the entire code of practice for stone crushing unit as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,

1981.

And whereas, after hearing the officers of the Board, facts of the record and the

representative of the industry, the Chairman of the Board decided as under: -

1)

The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed :

a) That the industry shall take all necessary steps to close down its operations.

b) That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode.

c) That the industry will immediately stop its activities and will not restart the sar.ne
unless all necessary water and air pollution control measures are taken and obtains

valid consents of the Board. \

B
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e Punjab State Power Corporation Ltd. authorities shall be directed to

disco
nnect the supply of electricity available to the industry.

e) Tl ;
hat DG sets installed by the industry shall be sealed.

Legal acti ,

ot ;'fol:if”la:fnchmg the prosecution under the provisions of the Water (Prevention &

be taker ollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall
against the industry and its responsible persons.

Iitja;?:“:;w shall deposit Environmental Compensation amounting to Rs. 5,93,750/- for
REgionagl oé.envrrunmental norms, within 7 days in the office of the Environmental Engineer,
ice, Rupnagar. The orders in this regard shall be issued separately.

Office. R An.d whereas, the proceedings were conveyed to the industry with a copy to Regional

, Rupnagar vide Board's letter no. 12038-39 dated 14/2/2024 for compliance.

conf _NOW, therefore, the Competent Authority of the Board in exercise of the powers
onferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone
crusher, has decided to issue following directions:

i) That the industry shall take all necessary steps to close down its operations.

i) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial

premises or through any mode.

iii) That the industry will immediately stop its activities and will not r
necessary water and air pollution control measures are taken and
the Board.

estart the same unless all
obtains valid consents of

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the

supply of electricity available to the industry.

v) That DG sets installed by the industry shall be sealed.

In case of failure to comply with the above said directions, the industry and the
partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of
the Air (Prevention and Control of Pollution) Act, 1981.
proval of the Competent Authority of the Board.

—d.

Senior Environmental Engineer (zP-1)
for & on behalf of the
Punjab Pollution Control Board

Endst. no. !-Q”w Dated J5X2-24
the Environmental Engineer, Punjab Pollution

A copy of the above is forwarded to
Control Board, Regional Office, Rupnagar for information and ensure tq make the compliance of the
above said directions. Further, itis requested to seal the DG set 0 thk stone crusher within 7-days

and submit compliance to this office.

This issue with the ap

-
Senior Environmentghilngineer (zP-1)
for and on behalf of the
Punjab Pollution Control Board
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"
M/s Sai Stone Crusher, 4

Village Swara, = M
Tehsil Anandpur Sahib, District Rupnagar {CH N
| i EA@M
Subject: Directions u/s 33-A of the Water {Preventlon & Control of Pollutr 74 as /
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

Whereas, it is obligatory on the part of the industry to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and i
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. “f_’f‘

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/ air pollution control device, so as to contain the various

pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry.

And whereas, the industry was granted 'consent to operate' under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/16773195 dated ;
25/10/2021 & the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/ 5
2021/16773050 dated 25/10/2021, both valid upto 30/09/2023 for Crushing, Screening, washing of i-,‘jﬂ
river bed material @ 9,000 CFT/day, subject to the conditions mentioned therein. b
And whereas, the industry was visited by the officers of the Regional Office,
Rupnagar on 10.08.2023 and contacted Sh. Parveen Kumar, Munshi of the industry. During visit, it was
observed as under:

1. The industry is a stone crushing — cum - screening and washing unit and was not in operation.
2 It has installed 03 Jaw crushers, 01 Dry screens, 02 Rotapactor, 01 Wet screen.

3 All the dust emitting points are not enclosed /covered properly.

4 Water spray system is not provided on the boundary wall and main entrance as per

requirement.

5. Green belt consisting of three rows of trees is not provided along the periphery. Only one :_
side is provided with the plantation. 'Ill:
6. Regular spray is not being done on all the dust emitting points like jaw / roller crushers. "
7. Conveyor belts of good quality are provided for crushing system. However, on washing
system side conveyor belt is not having good quality.
8. Ends of conveyor belts are not covered with proper chutes.
9. Water sprinkling system is not provided on berm of ramp and approach road to keep these
wet.
10. The approach roads and ramps are of appropriate material duly compacted.

11, Settling tanks are not observed.

12. No provisions observed to discharge wastewater into surface water.
13. Annual health survey of the workers is not conducted. ,#’
14. No treatment of domestic effluent is provided. '
15. One tubewell is installed as source of fresh water and no water meter is provided with the

same.
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provisions of the Water

i iolating the
And whereas, the industry was found violating ¢ pollution) Act, 1981

(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control 0
as well as code of practice for such type of units.

the consents to
1974 & the
6-47 dated

And whereas, the show cause notice for revocation / cancellatio.n of
operate granted to the industry under the Water (Prevention & Control of Pollution) Aa:q
Air (Prevention & Control of Pollution) Act, 1981 was issued vide Board's letter no. 22

* 28/08/2023 alongwith the opportunity of personal hearing before the Environmental Engineer,

Regional Office, Rupnagar on 08/09/2023. After the hearing, it was decided as under: -

1. The industry shall not operate its unit without obtaining 'consent to operate' of the Board and
complying with the code of practice laid down by the Board for such units.

2. It is hereby made clear that if the industry found in operation without obtaining 'consent. to
operate’ of the Board further action shall be taken against it as per Law / Act without affording
any further opportunity of show cause or personal hearing.

And whereas, the proceedings of the personal hearing were conveyed to the industry
vide Board's letter no. 2844 dated 31/10/2023.

And whereas, the industry has got its 'consent to operate' Auto-Renewed under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,
1981 vide dated 04.11.2023, both valid upto 04.11.2028.

And whereas, the industry was visited by the officers of the Regional Office,
Rupnagar on 20.12.2023 and contacted Sh. Anuj Saini, Chowkidar of the industry as no other
responsible person was available there. During visit, it was observed as under: -

1. The industry is a stone crushing - cum - screening and washing unit and was not in operation.

2 It has installed 03 Jaw crushers, 01 Dry screens, 02 Rotapactor, 01 Wet screen.

3 All the dust emitting points are not enclosed /covered properly.

5 Appropriate chutes at the end of conveyor belt are not provided.

6 Water spray is not provided at the dust emitting machinery / points.

7 The approach roads and ramps are of appropriate material duly compacted. However, these
are in very bad conditions.

8. Settling tanks are not provided.

B There is provision to discharge wastewater into surface water.

10. No treated wastewater recirculation system is provided.

11. Water sprinkling system is not provided on berm of ramp, approach road and boundary wall

to keep these wet.

12. Green belt consisting of three rows of trees is not provided along the periphery. Only one
side is provided with the plantation.

13, Annual health survey of the workers is not conducted.
14, No treatment of domestic effluent is provided and same is disposed of in open atmosphere
without treatment.

15. One tubewell is installed as source of fresh water and no water meter is provided with the
same.

And whereas, the industry has still not attended the observations as raised by the
Board during previous visit and has got its ‘consent to operate' Auto-Renewed by filling wrong
information/ self-declaration.

And whereas, the Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t
News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal mining rampant
in beet area” of Garhshankar and certain villages of Rupnagar District. Further, the news item
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying out
illegal mining in the forests and mountains and that the stone crusher operators in the villages of
Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangla,

Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due to illegal
mining.



::Ii::;:iaé}the case is pending_ in the Hon'ble National Green Tribunal and in the

FE, Ghich s on 11'01'2.02.4' a list gf .13 stone crushers has been submitted by the

il re indulged in illegal mllnmg. Further, Hon'ble NGT directed the Board

repOrt is to be placed | se 1|3 stone crushers for violating the environmental norms. Action taken
in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024.

last hearing in th
mining departm
to take action a

illegal mini And 'hoereas, the stone crusher is in this list of 13 stone crushers indulged in the
Ing as submitted by the mining department in the Hon'ble NGT.

—— FIRin: wghge;eas, the Environmental Engineer, Regional Office, Rupnagar has reported
hsanre e o: blated 09.'0.8'2022 and 181 dated 2‘8.12.2_022 registered against the owners
b ‘ agamst illegal mining and also not complying with the code of practice prescribed

] Ie crushing units, Further, the industry has got its 'consent to,operate’ Auto-Renewed by filling
wrong rpformation{ self-declaration. Further, Environmental Engineer, Regional Office has calculated
the Environmental Compensation required to be imposed on the stone crusher to the tune of Rs,
11,75,000/- for violating the environmental norms.

‘ And whereas, the consent to operate under the Water (Prevention & Control of
Pollution) Act, 1974 of the industry was revoked vide letter no. 88 dated 18/01/2024 & consent to
operate under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide
letter no. 90 dated 18/01/2024, due to above said violations.

' And whereas, the industry is not serious to comply with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 as well
as code of practice and violating the Environmental Laws intentionally & deliberately.

And whereas, the Environmental damage has been done in the area by the stone
crusher and FIR has been lodged against the stone crusher by the mining department. As damage has
been caused to the environment, the Environmental Compensation as well as legal action against the
stone crusher and its responsible partners / directors alongwith strict action u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act,
1981 is required to be initiated against the stone crusher.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
pollution) Act, 1981 issued vide Board's letter no. 10595 dated 02/02/2024 with an opportunity to
appear in person before the Chairman of the Board in his office Punjab Pollution Control Board,
Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following directions:

That the industry shall take all necessary steps to close down its operations.

—_

ii) That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

v) That Environmental Compensation shall be imposed on the industry for polluting the
environment.
i) That legal action shall be initiated against the industry and its responsible persons.
vii) That DG sets installed by the industry shall be sealed.
And whereas, however, the industry has failed to attend the hearing on the said date
and time.

And whereas, after hearing the officers of the Board, facts of the record, the
Chairman of the Board has taken the following ex-partie decisions: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed:

a) That the industry shall take all necessary steps to close down its operations.

N
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k) That the industry shall stop forthwsith discharging any offluent / emissions from its

industrial premises or through any mode.
t restart the same

c} That the industry will immedia‘ely stop its activities and will no ;
taken and obtains

unless all necessary water and air pollution control measures aré
vaiid consents of the Bozrd.

d) That he Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.

el That DG scts installed by the industry shall be sealed.

2) Legal =ction/ launching the proszcution under the provisions of the V/ater (Prevention &
~ontro! of Polli-tion) Act, 1974 a- d the Air (Prevention & Control of Pollution} Act, 1981 shall
he taker against the industry and its responsible persons

3) The industry shall deposit Environmental Compensation amounting te Rs. 11,75,000/- for
violating the environmental norms, within 7 days in the office of the Envircnmental Engineer,
Regional Office, Rupnagar. The orders in this regard shall be issued separately.

And whereas, the proceedings were conveyed to the industry with acopy to Regional
Office, Rupnagar vide Board's letter no. 12028-29 datec 14/2/2024 for compiiance.

Now, therefore, the Compelent Authority of tie soard in ex>rcise of the powers
confered upon it ufs 33-A of the Water (Prevention & Controi of Pollution) Act, 1974 & 31-A of the
Air (Prevention & Contre! of Pollution) Act, 1981 and after thoroughly exsmining the case of the stone
crusher, has decider Lo ssue following directions:

i) That the industry shall take all necessary steps *a close low: ite ane ations

ii) That the indidiry chall stop forthwith discharging any eiilugn’/ =t isiions 2 its ndustril
premises o7 through any mode

1ii) Joet we inc sty will immediately stop its activities and will a0l the same unles: 2l
necessary watst 21d air pollution cona! measures ara taven -oo qutains vald conserts of
ihe Boars

iv That the Puniab Stata Power Corporation Lid, autherities zhall b= Srecied #2 disconnect e

supply f electricity availabiz to the industry.
vl That DG sets instalied by the industiry shai 02 sealec.

5. 0of Fillgss o s amiatewisd Hhasabove sl dir=ors ue noustry ano the
partners €7 20y 0L € PETSONS) "eaEtnstlie Io Compy with tha a0as. Zuwdal undel the Waler
Ipreveticr % Conrol of Pollution) Act, 1974 & the Alr (Praver i & T ool of Pollution! act, 1287
are liztle for 2ction u/s 41 of tha Water (Prevention & Controf of Poliutiors ot 1774 apd uj/e 37 ¢f
the o ir (Prevention and Centrol of Pollution) Act, TSI,

This issue with the approval of the Competent Autiio iy o, the Beord

59',...
Senior Enwironmental Frigineer (2P-1)

for 3 on behalf of the
Punjab Faliution Control Baard

Endst. no. 12”; - Dated .ZEP:"_Q:'{

A copy ol the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Reglonal Office, Rupnagar for information and ensure tj meke the compliance of the
Lhove sqid directions. Further, it is requested to seal the DG set ofyt'yfz stone crusher within 7-days
2nd stbmit corapliance to this office.

Serior Em.'rnnment;\ Engineer (ZP-1)
for and on behalf of the
Punjab Pollution Contral Boord

.
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M/s A.S Brar Stone Crusher,
Village Agampur,

Tehsil Anandpur Sahib, District Rupnagar. \%' 21 :
Subject: Directions u/s 33-A of the Water (Preventlonvﬂl: f:l::;htro “Pollutmn} J:h

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

Whereas, it is obligatory on the part of the industry to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/
emissions arising from its premises.

And whereas, it is mandatory on the part of the industry to provide adequate and
appropriate effluent treatment facilities/air pollution control device, so as to contain the various
pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry.

And whereas, the industry was granted consent to operate under the provisions of
Water (Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/13918740
dated 06/01/2021 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/
Renewal/RPN/2021/13917920 dated 06/01/2021, both valid upto 30/09/2023 for operation of
Crushing, Screening and Washing of Aggregates @ 6000 CFT/Day, subject to the conditions
mentioned therein.

And whereas, the consents to operate granted to the industry were revoked /
cancelled vide Board's letter no. 3971 dated 28.10.2022, due to the certain violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was
issued to the industry vide Board's letter no. 1549-50 dated 03/03/2023 alongwith opportunity of
personal hearing before the Chief Environmental Engineer (P) on 13/03/2023. After hearing it was
decided as under:

1. The industry shall submit a bank guarantee amounting to Rs. 50,000/- as an assurance to
comply with the environmental laws within 7 days.

2 The Environmental Engineer shall encash the above said bank guarantee immediately after
the receipt of the same.

3. The industry shall comply with code of practice as prescribed by the Board in toto, within 15
days.

4, The industry shall apply for obtaining consent to operate of the Board under the Water

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 within 15 days.

5. The Environmental Engineer, Regional Office, Rupnagar shall visit the industry to verify the
contentions of the representative of the industry as well as to process consent applications
to be applied by the industry immediately after 15 days.

6. Further action shall be taken after receipt of report / recommendations from the Regional
Office.

And whereas, the proceedings were conveyed to the industry vide Board's letter no.
1941 dated 24/03/2023.

And whereas, in compliance of the decisions of the personal hearing, the industry
has submitted bank guarantee amounting to Rs. 50,000/- which was encashed by the Regional Office.
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And whereas, the industry was visited by the officers of the Regiong) Office,

Rupnagar on 30/08/2023 and contacted Sh. Kewal Ram, Munshi of the industry. During visit, it .
observed as under:-

1) The industry has installed 02 Jaw crushers, 02 Dry screens, 02 Rotapactor, 01 Wet screen,
2} Allthe dust emitting points are not enclosed / covered properly.

3) The ends of conveyer belts are not provided with proper chutes.

4) The regular spray is not being done on Jaw / Roller crushers.

5) The water spray is not done only boundary wall and main entrance.

6)

All the approach roads and ramps are not as per guidelines and are in very bad conditions.

7) The settling tanks are provided but size are not appropriate. Further, these were filled with
silt and depth could not be verified.

8) No provision observed to discharge the wastewater into inland surface water.

9) No arrangements have been provided to re-circulate the treated wastewater in the washing
process or for sprinkling purpose,

10) The settling tank is not maintained properly.

11)  The V-Notch at the outlet of settling tank is not provided.

12) The fine material / silt produced in the settling tank is used for land filling.

13)  Appropriate green belt consisting of three rows of trees is not provided along the periphery.

14) The representative of the industry informed that there is underground tank for treatment of
domestic effluent, However, no outlet is observed with the said system.

15)

DG set of unknown capacity with inadequate stack,

16) The representative of the indust

- ry informed that the unit is being operated for 5 to 6 hours/
ay.

17) The tubewell is installed as source of fresh water but no water meter provided with the same.

And whereas, the industry has failed to comply with the conditions imposed in the
consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 as well as violating the code of practice prescribed
for such units, thus, violating the provisions of the said Acts.

And whereas, the industry is operating its unit without valid consents of the Board
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of

Pollution) Act, 1981, failed to provide adequate pollution control arrangements for water and air
pollution. Thus, violating the provisions of the said acts and

polluting the environment willfully and
deliberately.

And whereas, the Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t
News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal mining rampant
in beet area” of Garhshankar and certain villages of Rupnagar District, Further, the news item
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying
out illegal mining in the forests and mountains and that the stone crusher operators in the villages
of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot,
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due
to illegal mining.

And whereas, the stone crusher has not given any clarification whether the material
procured by the Stone crusher is from the approved Mining site or illegal mining sites. As such, it may
also apprehended that the stone crusher may involve in illegal mining in the District Rupnagar.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before
the Chief Environmental Engineer(P) Punjab Poliution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala on 18/12/2023 vide Board's letter no. 9479-80 dated 12/12/2023.

And whereas, after hearing the officer of the Board, representative of the industry
and material facts on the record, the Chief Environmental Engineer (P) decided as under: -

1. The stone crusher shall provide permanent pipeline alongwith sprinklers for sprinkling of water

on raw material, within 07 days. %/
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I';edﬂone crusher shall stabilize its roads and ramp with interlocking / antiskiding tiles, within
ays.
The stone crusher shall submit copy of the monthly returns filed by it with the mining

department to the PPCB every month.
d by the Board as

ce prescribe
3 within 07

ete code of practi
he visit to the plant,

The stone crusher shall comply with the compl
Board during t

well as by CPCB and the observations raised by the
days.

. ) . must
5. The stone crusher shall ensure that all vehicles carrying minor mineral t.o.tht? i Cms?;;S} for
equipped with radio-frequency identification tags as well as Global Positioning system (GP-

tracking latest by 28/02/2023 and submit compliance to the Board, in this regard.

crusher is operated only by processing legalized
minor mineral from the approved mining site for which Environmental Cleafance / Corésentt i;
operate has been granted by the department of mining / department of en.wrannjnen;," qv ihe
Punjab. The stone crusher shall also certify whether the legally appr'oved mining site ahs in ;
plain land area / mountain area / forest area / river bed area / de-silted area or any ct-)tser arita
as per the record of revenue / water resources / Indian Forest Act, 1927 [ The Punjab Security
of Land Tenures Act / master plan of the area as notified by department of Town & Country

Planning.

6. The stone crusher shall ensure that the stone

7. The stone crusher shall submit a bank guarantee amounting to Rs. 2.0 1acs, within 07 days, as

an assurance to compl with the Environment laws.
8. Th: Environmental I[EJanineer, Regional Office, Rupnagar shall keep vigil \:w.mth?r the sto_n;
crusher is operating by procuring the minor minerals from the approved mml_n.g site for \Afhic
Environment Clearance / Consents granted by the Board. It shall also be certified by I}egtonal
Office as whether the legally approved mining site falls in the plain land area / mountain area /
forest area / river bed area / de-silted area or any other area as per the record of revenue /
water resources / Indian Forest Act, 1927 / The Punjab Security of Land Tenures Act / m.aster
plan of the area as notified by department of Town & Country Planning. In case any violations /

discrepancy observed in reference to mining / environmental guidelines / SOP, Regional Otjfi‘ce
shall calculate the quantum of Environmental damage caused due to the said violation / activity
and also check the details of FIR filled (If any) and the equipment / vehicles seized of the stone

crusher for any illegal mining and send its report, within 10 days.

the proceedings were conveyed to the industry vide Board's letter no.

And whereas,
9999 dated 08/01/2024.

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the
GT on 11.01.2024, a list of 13 stone crushers has been submitted by the
re indulged in illegal mining. Further, Hon'ble NGT directed the Board
13 stone crushers for violating the environmental norms. Action taken
e next date of hearing i.e. 11.03.2024.

last hearing in the Hon'ble N
mining department, which we
to take action against all these
report is to be placed in the Hon'ble NGT before th

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the

y the mining department in the Hon'ble NGT.

ironmental Engineer, Regional Office, Rupnagar has reported

And whereas, the Env
that the industry has not submitted the compliance of the decisions of the personal hearing given to

it by the Chief Environmental Engineer (P) on 18.12.2023 as well as has not deposited the bank
guarantee amounting to Rs. 2.0 lacs in compliance of the decision of the personal hearing so far. Also,
XEN, Mining vide his letter no. 768 dated 19.01.2024, received through e-mail dated 19.01.2024 has
intimated that the registration of the unit has been cancelled due to indulgence into illegal mining
activities. Further, there are FIRs against the unit bearing no. 34 dated 19.04.2022 and no. 63 dated
19.05.2023 regarding illegal mining activities. Also, Regional Office has calculated the Environment
Compensation required to be imposed on the stone crusher amounting to Rs. 32,43,750/-.

illegal mining as submitted b

' " And whereas, the industry is not serious to comply with the decisions of the personal
hearing, prqws:qns of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981 and violating the Environmental Laws intentionally & deliberately

And whereas, the Environmental damage has been done i t
crusher and FIR has been lodged against the stone crushegr by the mining dzégéﬁez;eisbg the Stc;_tne
been caused to the environment, the Environmental Compensation as well as legal ac.t' —— ::
stone crt.Jsher and its responsible partners / directors alongwith strict action u/s 33 :m e
{Preventnqn & Cc_mtrol of Pollution) Act, 1974 & 31-A of the Air (Prevention & C et Wfater
Act, 1981 is required to be initiated against the stone crusher. %/ ontrol of Pollutior)

1
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And whereas, the matter has been considered by the Competent Authority and it
has been decided to issye notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
U/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions ufs 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Contro! of
Pollution) Act, 1981 issued vide Board's letter no. 10579 dated 02/02/2024 with an opportunity to
2Ppear in person before the Chairman of the Board in his office Punjab Pollution Control Board,

vatavam Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM slongwith the following
directions:

i) That the industry shall take al| necessary steps to close down its operations.

i) That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.

i) That the industry wil| immediately stop its activities and will not restart the same unless all
Necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power
supply of electricity available
That Environmental Compe
environment,

vi) That legal action shall be i
vii) That DG sets installed by

Corporation Ltd. authorities shall be directed to disconnect the
to the industry,

nsation shall be imposed on the industry for polluting the

nitiated against the industry and its responsible persons.
the industry shall be sealed.

And whereas, the representative of the in

the crusher is in process to comply with the observations of the visiting officer of the Board and
requested to give some time to comply with the entire code of practice for stone crushing unit as
well as provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention

& Control of Pollution) Act, 1981. The representative of the industry has also submitted written reply
during the hearing, which was taken on record.

dustry attended the hearing informed that

And whereas, after hearin

g the officers of the Board, facts of the record and the
representative of the industry,

the Chairman of the Board decided as under: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed :
a) That the industry shall take all necessary steps to close down its operations.

b) That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode.

c) That the industry will immediately stop its activities and will not restart the same

unless all necessary water and air pollution control measures are taken and obtains
valid consents of the Board.

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.
e) That DG sets installed by the industry shall be sealed.

2) Legal action/ launching the prosecution under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall
be taken against the industry and its responsible persons.

3) The industry shall deposit Environmental Compensation amounting to Rs. 32,43,75qf- for
violating the environmental norms, within 7 days in the office of the Environmental Engineer,
Regional Office, Rupnagar. The orders in this regard shall be issued separately.

And whereas, the proceedings were conveyed to the industry with a copy to Regional
Office, Rupnagar vide Board's letter no. 12004-05 dated 14/2/2024 for compliance.

Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollutlor'\]‘Act, 1974 & 3f1-hA oit:z
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the sto
crusher, has decided to issue following directions:

i) That the industry shall take al! necessary steps to close down its operations.

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial

premises or through any mode. w
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tart the same unless all

That the ind
ustry will i ;
ry will immediately stop its activities and will not res
btains valid consents of

necessary water .
and air :
the Board. | pollution control measures are taken and o
That the Punj
jab State .
Power Corporation Ltd. authorities shall be directed to d isconnect the

& i
pply of electricity available to the industry.

That ;

DG sets installed by the industry shall be sealed.
ve said directions, the industry and the
h the above directions under the Water
& Control of Pollution) Act, 1981
llution) Act, 1974 and u/s 37 of

Badtnersioran lgﬂl:ase of failure to comply with the abo

(Prevetion &g er person(s} responsible to comply wit

e llihitrs ?ntrol of Pollution) Act, 1974 & the Air (Prevention

sh it (o ction u/s 41 of the Water (Prevention & Control of PO
revention and Control of Pollution) Act, 1981.

proval of the Competent Authority of the Board.

This issue with the ap

. -
Senior Environmental Engineer (zP-1)
for & on pehalf of the

punjab Pollution Control Board

Dated 2

A copy of the above is forwarded to the Environmental Engineer, punjab Pollution

Control Board, Regional Office, Rupnagar for information and ensuré ta make the compliance of the
above said directions. Further, itis requested to seal the DG seto tHe stone crusher within 7-days

and submit compliance to this office.

Endst. no. =

nwronmentgi Ii‘ﬁ'éineer (zP-1)
for and on behalf of the

Punjab Pollution Control Boﬁ/

Senior E

#
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To
p/s Puri Stone Crusher, .
VPO Plata, Tehsil Anandpur Sahib, e PR ;
Distt. Rupnagar - \l\\ .o
Pyt e, &a ey b, -
Subject: Directions ufs 33-A of the Water (Prevention & Control of Fo ;‘d cai
amended in 1988 ufs 31-A of the Air (Prevention & control of pollution) Act,
\Whereas, it is obligatory on the part of the industry to obtain the cc:nsent to es;ibflsz
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of pollution) Act, 19 :nr
u/s 21 of the Air (Prevention & control of Pollution) Act, 1981, for establishment of the stone Crus er.
ndatory on the part of the industry t0 obtain the consent of_the
ntrol of pollution)

Water (Prevention & Co

And whereas, itisma
1981, for disc

e an outlet / plantas require
ention &

d u/s 25 of the
harge of effluent/

goaid tooperat
Act, 1974 and u/s21cfthe Air (Prev Control of pollution) Act,
g from its premises.

to provide adequa.é and
as to contain the various

ged by the

emissions arisin
of the industry

rol device, 0.

And whereas, it is mandatory on the part
e effluent /.emissions dischar

printe effluent treatment facilities/air pollution cont

appro
within the standards 1aid down by the Board, in th

pollutants
industry.

t to operate’ under the Water
no. CTOW, Renewab"RPN!ZDZlMMQE‘.942 dated

2ir (Prevention & Control of sollution) Act, 1981
10/08/2023 for screening

tioned therein.

1o 2as, the industry was granted varied 'consen

(Preveistion & Cont al of Pollution) Act, 1974 vide
01/02/2021 vaiid ugto 30/09/2023 and under the :
side no, CTOA/Re ‘-‘--.-vaF,’RPN{2021/14393359 dated 011/02/2021 valid upto
snd washing of rivei hed material @ 4000 CFT/day, subjectto the conditions men
e vrheraas, the ‘ronsent 1o opera @' were revoked / cancelled by the Board vide
ne. 954 dated (6042 021, because it had faied to submit the mining certificate in compliance to the
12t hearing dated 31 08.2021.
5 gotits 'consent to up-?rate' Auto-Renewed under the
Water (Prevention & G 74 vide no. :.‘TD{'Renev.-'sJ;’RPN;‘ZUZI’JZMS;SE’:? and
under the Air (prevention & Control of pollution) Act, 1981 vide no.
into 09.11.2028, subject to the

CTO{’RenewaIJRPN,.FZC‘TZ.-’Za-':l54808 dated 09.11.2023 valid upt

conditions menticnzd therein.
And whereas, the Hon'ble NGT

News item published in the Tribune dated 28.09.
ar and certain villages of Rupnagar

in beet area” of Garhshank

disclosed that on account of illegal mining, Shivalik Hills as high
Garshankar Sub Division are slowly vanishing. As per the news report,
out illegal mining in the forests and mountains and that the stone crusher operators in the villages

of Kalewal-Beet, Khuralgarn Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot,
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due

to illegal mining.
o And whereas, the case is pending in the Hon'ble National Grzen Tribunal and in the

Ia;t Ihearrng in the Hon'ble NGT on 11.01.2024, 3 list of 13 stone crushers has been submitted by the
mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board
shers for violating the environmental norms. Action taken

to take action against all these 13 stone cru
report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024

And \»\..vhereas, the stone crusher is in this list of 13 stone crushers indulged in the
ubmitted by the mining department in the Hon'ble NGT. N

el

decision of persc
Ard whereas, the industry na
antrol o pollution) Act, 12

has taken Suo Moto thro ugh OA No. 624/2023 w.r.t
20?3 entitled “ills ‘vanish’ as illegal mining rampant
District. Further, the news item
as 200 feet in the Beet area of
the mining mafia is carrying

illegal mining as s
Jp— And whereas, the.indus_try was visited by the officer of the Regional Office, R )nagar
'PI-l Gy OFSQWEC‘ Hhaktos:indusiey [ ok complying with the provisions of the W ter
(Prevention & Contro! of Pollution) Act, 1574, Air (Prevention & Control of Pollution) Art 1981 and

code of practice for such units laid dovn by the Government
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And whereas, the industry was found violating the provisions of
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollutio
as well as code of practice for such type of units. Further, the industry has got its 'consen
Auto-Renewed by filing the wrong/ false information / documents.

And whereas, the consent to operate under the Water (Prevention & Control of
Pollution) Act, 197

4 of the industry was revoked vide letter no. 124 dated 24/01/2024 & consent to

Operate under the Ajr (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled
vide letter no. 126 dated 24/01/2024, due to above said violations,

And Whereas, the indust

(Prevention & Control of Pollution)

well as code of Practice and violatin

n) Act, 1981
tto operate’

ry is not serious to comply with the provisions of the Water
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 as
g the Environmental Laws intentionally & deliberately.

And whereas, the Environmental En
that there are FIR registered against the stone crush
with the code of practice prescribed for stone crushi

Environment Compensation required to be imp
54,75,000/-.

gineer, Regional Office, Rupnagar has reported
er against illegal mining and also not complying
ng units. Also, Regional Office has calculated the
osed on the stone crusher amounting to Rs.

And whereas, the Environmental da
crusher and FIR has been |

mage has been done in the area by the stone
odged against the stone cr

: usher by the mining department. As damage has
been caused to the environment, the Environmental Compensation as well as legal action against the

stone crusher and its responsible partners / directors alongwith strict action u/s 33-A of the Water

[Preventio.n & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 is required to be initiated against the stone crusher,

And whereas, the matter has been consi
has been decided to issue notice u/s 33-A of Water (Preve

u/s 31-A of the Air (Prevention & Control of Pollution
after affording an opportunity of personal hearing,

dered by the Competent Authority and it
ntion & Control of Pollution) Act, 1974 and

) Act, 1981 for Proposing closure of the industry
due to aforesaid violations.

And whereas, the notice to issu

e directions ufs 33-A of the Water (Prevention &
tion) Act, 1974 a5 amended in 1

Control of Polly 988 & ufs 31-A of the Air (Prevention & Control of

, Vatavarn Bhawan, Nabha Road, Patiala on
13/02/2024 at 11.00 AM vide Board's letter no. 10585 dated 02/02/2024 alongwith the following
proposed directions:
——e s VR ELHANS.

i) That the industry shall take all necessary steps to close down its operations.

if) That the industry shall stop forthwith discharg

ing any effluent / emissions from it industrial
premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless all

necessary water and air pollution control measures are taken and obtains valid consents of

the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

v) That Environmental Compensation shall be imposed on the industry for polluting the

environment.

vi) That legal action shall be initiated against the industry and its responsible persons.

vii) That DG sets installed by the industry shall be sealed.

And whereas, the representative of the industry attended the heari.ng informe.d that
his crusher is not involved in any kind of illegal mining. Further, he requested tg swe some time to
comply with the entire code of practice for stone crushing unit as fNeII as provisions of th'e Wj\ter
(Prevention & Control of Pollution) Act, 1974 and the Air [Preveptlon & Control of Pollution) Act,
1981. The written reply submitted by the industry during the hearing was taken on record.

And whereas, after hearing the officers of the Board, facts of the record and the
representative of the industry, the Chairman of the Board decided as under; -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed :

a) That the industry shall take all necessary steps to close down its operations.

b) That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode.

\/ 2.
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That the : !

un?t the industry will immediately stop its activities and will not restart the same
fess all necessary water and air pollution control measures are taken and obtains

valid consents of the Board.

d . ;
) That the Punjab State Power Corporation Ltd. authorities shall be directed to

disconnect the supply of electricity available to the industry.

e) That DG sets installed by the industry shall be sealed.

2 . . :

) Legal action/ launching the prosecution under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall
be taken against the industry and its responsible persons.

3) The industry shall deposit Environmental Compensation amounting to Rs. 54,75,000/- for

violating the environmental norms, within 7 days in the office of the Environmental Engineer,
Regional Office, Rupnagar. The orders in this regard shall be issued separately.

And whereas, the proceedings were conveyed to the industry with a copy to Regional
Office, Rupnagar vide Board's letter no. 12036-37 dated 14/2/2024 for compliance.

- Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone

crusher, has decided to issue following directions:
i) That the industry shall take all necessary steps to close down its operations.

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial
premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless all
necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

V) That DG sets installed by the industry shall be sealed.

In case of failure to comply with the above said directions, the industry and the
partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of
the Air (Prevention and Control of Pollution) Act, 1981.

This issue with the approval of the Competent Authority of the Board.

-— F il
Senior Environmental Engineer (ZP-1)
for & on behalf of the

Punjab Pollution Control Board

Endst. no. !20'” Dated §5190-

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Rupnagar for information and ensure ta make the compliance of the
above said directions. Further, it is requested to seal the DG set of the stone crusher within 7-days
and submit compliance to this office.

onment!lﬁ?@ineer (zP-1)
for and on behalf of the
Punjab Pollution Control Board

N

Senior E

|



304

—
PUNJAR
—FUNIAE - — 17/ °
= gy N LiF
S YEHS SoEH 595 (@ LiFE
- e
Phone no, 0:;5'_23 08 TE39-1, TIwGE ges, aF I3, UfewE-147001 Environment
o 01182 e-mail : ppcbsee_zp1@yahoo.com
_‘_‘_‘_‘__-'---_
To REGISTERED
M/s New Satluj Stone Crusher Unit-1,
VPO Nangran, Anadpur Sahib,
Rupnagar.
Subject: ; "
Ject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981.

ustry to obtain the consent to

Whereas, it is obligatory on the part of the ind )
on

establish (NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Polluti
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of
the stone crusher.

And whereas, it is mandatory on the part of the i
the Board to operate an outlet / plant as required u/s 25 of the Wat
Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control 0
discharge of effluent / emissions arising from its premises.

And whereas, it is mandatory on the part of th
appropriate effluent treatment facilities/air pollution control device, s
pollutants within the standards laid down by the Board, in the effluent
the industry.

ndustry to obtain the consent of
er (Prevention & Control of
f Pollution) Act, 1981, for

e industry to provide adequate and
o as to contain the various

/ emissions discharged by

And whereas, the industry was granted consent to operate under the provisions

of Water (Prevention and Control of Pollution)  Act, 1974 vide no.
CTOW/Fresh/RPN/2023/21229657 dated 28/03/2023 and under the Air (Prevention & Control of
Pollution) Act, 1981 vide no. CTOA/Fresh/RPN/2023/21229666 dated 28/03/2023, both valid upto
30/09/2024 for operation of Crushing of river bed material @ 4700 CFT/day, subject to the
conditions mentioned therein.

And whereas, the industry was visited by the officers of the Regional Office,
Rupnagar on 09.10.2023 and contacted Sh. Narinder Pal (Supervisor), representative of the

industry. During visit, it was observed as under:-
1)  The industry is a stone crushing unit and is operational. However, it was not in operation

during visit due to maintenance problem.

2) It has installed 02 Jaw crushers, 03 Dry screens, 02 Rotapactors.
3)  The metallic display board with information is not provided.
4)  All the dust emitting points are not enclosed /cov :red properly.
5)  The conveyor belts of good quality are provided.

6) Ends of conveyor belts are not covered with proper chutes.

Water spray system is not provided on the dust emitting points.

A No provision for water spray on the boundary is given.

9)  There is no provision to clean the approach roads.
10) The approach roads and the ramp are not metallic.
11) Green belt consisting of three rows of trees is not provided along the periphery. Only

staggered plants are provided.
12) The opening of the housing for the movement of mechanical drives are not covered with the

rubber flappers.
13) The process waste / earth material is used for filling of low lying area.
14) The water spray system is not interlocked with main crushing operation
15) The path between the crusher and the metaled rcad is not paved. .
16) Annual health survey report of the workers is not submitted.
17) No treatment of domestic effluent is provided.
18) One tubewell is installed as source o
) o ffresh water and no water meter is provided with the
19) Further, the matter was taken up with the Mining Department di i
reg'ardfng joi.nt inspection on 12.10.2023 vide no, 4155-58/Ins an .It has issued a report
which is received through whatsapp by your goodself. n the sai pectlor? qatEd 12.10.2023
€ said report it is mentioned that

B



30 an FIR against beari
5 the owner of Ia?\?irlzgjzi‘:i:; Gti:z?,'?g'zqz-’v has been registered against the unit alongwith
mentioned as unknown, TheXER l\?!' unit, however, the owners of crusher and '?f‘d are
of the owners in above said FIRs j e D_Epartmen‘t has Informed that the identification
the quantity of mined ; b'5 rnatt.er of investigation by the Police Department. Further,
v ned material is mentioned as about 11,20.000 CFT.

News item puui:'he\:h.ere;s, thfa Hon'ble NGT has taken Suo Moto through OA No. 6‘241’2023‘w.r.t
rampat in beat Hln the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as |llega.l Mining
YR s area” of Garhshankar and certain villages of Rupnagar District. Accordrr}g!y, an
T I 3riNg no. 146/29.09.2023 has been registered by the mining department against the
alongwith the owner of Jand adjoining to the unit, however, the owners of crusher and lang
are mentioned as unknown., The XEN, Mining Department has informed that the identification of
the O\f\rners in above said FIRs is matter of investigation by the Police Department. Further, the

quantity of mined material is mentioned as about 11,20,000 CFT.
And whereas, industry has failed to comply with the conditions imposed in the
consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981, thus, violating the provisions of the said
Acts.
And whereas, the industry is not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and

code of practice for such units, intentionally and deliberately.
And whereas, the consents to operate granted to the industry under the provisions

of the Water Act, 1974 & the Air Act, 1981 were revoked / cancelled vide Board's letter no. 2814-
17 dated 26/10/2023, due to the above said violations.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the
industry after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 u/s 31-A of the Air (Prevention & Control of

Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person
before the Chief Environmental Engineer (P) Punjab Pollution Control Board, Vatavaran Bhawan,
Nabha Road, Patiala on 17.11.2023 vide Board's letter no. 8594-95 dated 07/11/2023.

And whereas, the representative of the industry attended the hearing and
submitted the reply of notice in writing which was taken on record. The representative of the
industry could not submit a satisfactcry reply to the observations raised by the officers of the
Board. It was further apprised by the Environmental Engineer that Hon’ble NGT has taken Suo
Moto through OA No. 624/2023 w.r.t News item published in the Tribune dated 28.09.2023
entitled “Hills ‘vanish’ as illegal mining rampant in beet area” of Garhshankar and certain villages
of Rupnagar District. Further, an FIR against bearing no. 146/29.09.2023 has been registered by
the mining department against the unit alongwith the owner of land adjoining to the unit,
however, the owners of crusher and land are mentioned as unknown. The XEN, Mining
Department has informed that the identification of the owners in above said FIRs is matter of

investigation by the Police Department. Further, the quantity of mined material is mentioned as

about 11,20,000 CFT.
And whereas, after hearing the officer of the Board, representative of the industry

and taking material facts placed by Environmental Engineer, Regional Office, Rupnagar on th
record. The Chief Environmental Engineer (P) was of the view that as Hon'ble National k
Tribunal has registered an original application vide no. 624/2023 in suo moto exercise of powers
on the basis of news item dated 28/09/2023 published in the Tribune titled as “Hills ‘vanish’ as
illegal mining rampant in Beet area”. The news item disclosed that on account of illegal mining
Shivalik Hills as high as 200 feet in the Beet area of Garshankar Sub Division are slowly are
vanishing. As per the news report, the mining mafia is carrying out illegal mining in the forests and
mountains and that the stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib
and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangl.a, Haript‘Jrf Plata and Splanwa
Salsunga of Rupnagar District have ravaged the green coivel due to illegal mining.
And whereas, a short reply has been filed on the behalf of Member Secretary,
rol Board. The Hon'ble National Green Tribunal has found the report so

bmitted by the Board vague as it does not disclose the extent of illegal mining and also does not
;:J lose the details of the FIRs which have been registered and the equipment which has been
se?:e?j The report is absolutely silent in respect of the stone crushers which are operating in the

Punjab Pollution Cont

area either illegally or legally.



And whereas, as th ;
taken report is to b o

Further, environme
lodged against the

e placed i '
ntl;I dam;;:';i:';: ble NGT. before the next date of hearing i.e. 11/01/2024.
one eruciaeh then d_ofle in the area by the stone crusher and FIR has been
environment, the Environmental C: e i ‘f'epartment. As damage has been caused to the
alongwith strict action u/s 33- mpensation is required to be imposed on the stoné crusher
$ 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-

of the Air (Prevention & ¢
on i i '
O sher trol of Pollution) Act, 1981 is required to be initiated against the stone |

sentatives Of

pending in tt.e Hon'ble National Green Tribunal, action 'l L
l t

R —_— :’é‘:‘ i;h:r:s;:,nafter hearin.g the officers of the Board and the repre
L Theriatmsheraa bmfental Engineer (P) of the Board decided that: '
i Lo du mltthedetailsofthe minor mineral procuredalopgwltc
operation of the pla ; &epartmm, m.a terial processed / crushed, demlc"rdate with
st ofﬁcep fnt ' material sold in the market w.e.f January, 2023 to t
i of Environmental Engineer, Regional Office, Rupnagar. the mining
. The stone crusher shall submit copy of the monthly returns filed by it to th€ ue this
depal_'tment from January to November, 2023 within 07 days and also shall contit
practice every month in future. i
. The stone crusher shall comply with the complete code of pract -
well as observations raised by the Board during the visit to the plant, wit
Environmental Engineer, Regional Office, Rupnagar shall scrutinizé e
by the stone crusher as per decision sr.no 1 & 2 as well as verify t.he Some
of practice by the unit at site and send its report / comments, within 15 ‘:‘avz;;on crusher has
Environmental Engineer, Regional Office Rupnagar shall verify whether f-.g site for which
operated by procuring the minor minerals from the approved M
Environment Clearance / Consents granted by the Board in ¢
2023. In case any violations / discrepancy observed in reference &
guidelines / SOP, Regional Office shall calculate the quantum of Environm |
due to the said violation / activity and send its report, within 15 Ca¥

i ; eri
Environmental Engineer, Regional Office, Rupnagar shall also V! : fc‘;under e provisions of
conditions of the Environment Clearance as well as consents grante

: tion & Control of
the Water (Prevention & Control of Pollution) Act, 1974 & the Tr rf::;:i:elr & seocuring i
Pollution) Act, 1981 granted to the mining sites from where the sto |

minor minerals, within 15 days and send its report. . week of
7. The stone crusher shall be reheard before the Chairman of the Board in the second |

December, 2023 by issuing notice to issue directions u/s 33-A of the Water {.Preventligsslc ‘
Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollutlon}.Act, : |
as well as notice to impose Environment Compensation on the unit for the operation of the |

stone crusher in violation of mining Rules / Environmental guidelines / SOPs.
And whereas, the proceedings were conveyed to the industry vide letter No. 9386-

87 dated 08/12/2023 for compliance.
And whereas, as per the decisions no. 7 of the personal hearing held on

17/11/2023 before the Chief Environmental Engineer (P) of the Board, it has been decided to issue
evention & Control of Pollution) Act, 1974 & 31-A of the Air

notice u/s 33-A of the Water (Pr
(Prevention & Control of Pollution) Act, 1981 for proposing closure of the project after affording
“opportunitv of personal hearing before the Chairman of the Board, due to aforesaid violations.
| . And whereas, therefore, the Punjab Pollution Control Board, in exercise of the.
powers conferred upon it u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981 proposes to direct the stone crusher
as under:
i)  That the industry shall take all necessary steps to close down its operations
i) That the industry shall stop forthwith dischargin S
g any effluent its i i
premises or through any mode. ' femissionatea s (gl
iiij That the industry will immediately stop its activiti i
ties and will not restart th
necessary water and air pollution control measures the same unless all
the Board. are taken and obta
iv) That the Punjab State P i i
) jab State Power Corporation Ltd. authorities shal
supply of electricity available to the industry
v) That Environmental Compensati "
environment. pensation shall be.imposed on the industry for polluti
vi) That legal action shall be initiated against the i the
vii) That DG sets installed by the industry shal| pe

ice prescribed by the Board as

hin 07 days:
rd to be su
liance of th

bmitted
e code

the compliance of the

ins valid consents of

I'be directed to disconnect the

ndustry and its reg
sealed,

9

ponsible persons.



3 O 7 And whereas, notice to issue directions u/s 33-A of the Water (Prevention & Contrg
of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution)
Act{ 1981 has been issued to the industry with an opportunity to appear in person before the Chjgf
Environmental Engineer(P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road,
Patiala on 18/12/2023 vide Board's letter no. 9425-26 dated 11/12/2023.

‘ And whereas, Environmental Engineer, Regional Office, Rupnagar intimated that
th.e Industry has submitted record of the returns filed to the mining department as well as minor
minerals procured / processed / electricity consumed for operation of the plant & machinery tq
the Regional Office. Further, on the perusal of the record, it was found that the industry has
Processed the minor minerals much more than the consented capacity. Further, mining
department has also issued R & S form to the stone crusher showing that the industry may also
indulge in illegal mining. The industry has not submitted compliance of the code of practice /
observations of the visiting officer raised during the visit of the stone crusher. She informed that
the Regional Office, Rupnagar has calculated Environmental Compensation (EC) as per the
methodology of the CPCB and Environmental Compensation (EC) of Rs. 17.625 lacs can be
imposed on the stone crusher for violating the environmental laws.

And whereas, the representatives of the industry attended the hearing informag
that the industry has not carried out any illegal mining. He further informed that the industry is in
process to comply with the code of practice.

And whereas, after hearing the officer of the Board, representative of the industry
and taking material facts on record, the Chairman of the Board was of the view that operation of
the stone crusher beyond its consented capacity by processing of minor mineral as raw material
and operating without compliance of the code of practice shows it has caused environmental
damage. Also, from the letters of the mining department as well as FIR lodged against the stone
crusher, establishes the fact that the stone crusher is engaged in illegal mining of the minor
minerals. As damage has been caused by the stone crusher to the environment, the Environmental
Compensation is required to be imposed on the stone crusher. As such, it was decided as under: -

1. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
& u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981shall be issued to the
industry:-

i) That the industry shall take all necessary steps to close down its operations.

ii) That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode.

iii) That the industry will immediately stop its activities and will not restart the same unless
all necessary water and air pollution control measures are taken and obtains valid
consents of the Board.

2. The industry shall deposit Environment Compensation amounting to Rs. 17.625 lacs for
violating the environmental norms, within 07 days in the office of Environmental Engineer,
Regional Office, Rupnagar. The orders in this regard shall be issued separately.

3. Environmental Engineer, Regional Office, Rupnagar shall prepare remediation / utilization
plan for the environment damage caused by the industry in the vicinity, within 15 days.

4. Environmental Engineer, Regional Office, Rupnagar shall submit its report w.r.t the decision
no. 1,2 & 3 and submit its report, within 15 days.

5. The copy of the proceedings be also sent to the Director, Mining, Department of Water
Resources, Punjab with request to impose environment compensation on the stone crusher
for illegal mining as per the action plan for assessment and recovery of compensation for
illegal sand mining and utilization of recovered compensation for restoration of environ%
prepared by CPCB in compliance to the orders of Hon'ble NGT dated 26.02.2021 in OA™no.

360/2015 and CPCB directions dated 11.06.2021.

And whereas, the proceedings were conveyed to the industry vide letter no. 9848-
49 dated 02/01/2024 for compliance as well as Director Mining, Department of Wat?r Resources,
Punjab vide letter no. 9849 — A dated 02/01/2024 for information and necessary action.

Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) A::’rt 1_974h& 31-A of
the Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of

the stone crusher, has decided to issue following directions: -

i) That the industry shall take all necessary steps to close down its operations. ' ‘
ii)  Thatthe industry shall stop forthwith discharging any effluent / emissions from its industrial

—

premises or through any mode.
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with the approval of the Competent Authority of the Board.

-
Senior Environmental Engineer (zp-1)

f for & on behalf of the
Punjab, Pollugion Control Board
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REGISTERED TGS
To
M/s Pritthvee Stone Crusher & Screening Plant, %/
Village Spalwan, Tehsil Anandpur Sahib, ’74\ s %
. Distt. Rupnagar \ o i lu
Subject: Directions u/s 33-A of the Water (Prevention & Coﬂm KSMhﬁ"d'ri)"A&,' 19 \YL\ ‘

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981

(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher.

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 0@)

And whereas, it is mandatory on the part of the industry to obtain the consent of the

Board to operate an outlet / plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/

emissions arising from its premises.

appropr

And whereas, it is mandatory on the part of the industry to provide adequate and
iate effluent treatment facilities/air pollution control device, so as to contain the various

pollutants within the standards laid down by the Board, in the effluent / emissions discharged by the
industry.

complia
authorit

Water (

And whereas, the unit was earlier issued directions u/s 33-A and u/s 31-A for non-
nces observed by the officer of the Board, subsequently, directions were also issued to PSPCL
ies for disconnection of the electricity available with the industry.

And whereas, the industry was granted 'consent to.operate' of the Board under the
Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Varied/RPN/2024/24260719

dated 03.01.2024 valid upto 30.09.2024 and under the Air (Prevention & Control of Pollution) Act,

1981 vi

de no. CTOA/Varied/RPN/2024/24260928 dated 08.01.2024 valid upto 30.09.2024 for

operation of crushing screening & washing of river bed material @ 4500 CFT/day, subject to the

conditio

ns mentioned therein.
And whereas, the Board has also directed the PSPCL Authorities vide Board's letter

Ho. 9981-82 dated 08.01.2024 for restoration of supply of electricity temporarily upto 30.09.2024.

And whereas, the industry was visited by the Officers of the Board on 28.11.2023

and accordingly, granted 'consent to operate' under Water (Prevention & Control of Pollution) Act,

1974 &
therein.

the Air (Prevention & Control of Pollution) Act, 1981, subject to the conditions mentioned

And whereas, the Executive Engineer / Ropar / Sri Anandpur Sahib, Drainage-cum-

Mining and Geology Division, WRD, Punjab vide his letter no. 768 dated 19.01.2024 has intimated

that the

mining registration of the unit has been cancelled.
And whereas, the Hon’ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t

News item published in the Tribune dated 28.09.2023 entitled “Hills ‘vanish’ as illegal mining rampant

in beet

area” of Garhshankar and certain villages of Rupnagar District. Further, the news item

disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of

Garshan
out illeg

kar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying
al mining in the forests and mountains and that the stone crusher operators in the villages

of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot,
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due
to illegal mining.

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the

last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the
mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board
to take action against all these 13 stone crushers for violating the environmental norms. Action taken
report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11.03.2024.

illegal m

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the
ining as submitted by the mining department in the Hon'ble NGT.

s

|
"



And whereas, the consent to operate granted under t.he Water::;elv?hrl]:rznrge(viizzo/l
of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Aczté/01/2024 respectively
cancelled by the Regional Office of Board vide no. 163-64 & 165-66 dated :
due to indulgence of unit into illegal mining.

isi ter
And whereas, the industry is not serious to comply the p")l;"st',orr:; ::ttq‘:)svra;n "
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollutio )
violating the Environmental Laws intentionally & deliberately.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry
after affording an opportunity of personal hearing, due to aforesaid violations.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention &
tion) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 has been issued with an opportunity to appear in person before the Chairman of
the Board in his office Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala o
13/02/2024 at 11.00 AM vide Board's letter no. 10650 dated 05/02/2024 alongwith the following
proposed directions:

i)
ii)

Control of Pollu

That the industry shall take all necessary steps to close down its operations.

That the industry shall stop forthwith discharging any effluent / emissions from its industrial
premises or through any mode.
iii) That the industry will immediately stop its activities and will not restart the same unless all

necessary water and air pollution control measures are taken and obtains valid consents of
the Board.

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the
supply of electricity available to the industry.

v) That Environmental Compensation shall be im

posed on the industry for polluting the
environment.

vi) That legal action shall be initiated against the industry and its responsible persons.

vii) That DG sets installed by the industry shall be sealed.

And whereas, however, the industry has failed to attend the hearing on the said date
and time.

And whereas, after hearin

g the officers of the Board, facts of the record, the
Chairman of the Board has taken the follow

ing ex-partie decisions: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed :

a) That the industry shall take all necessary steps to close down its operations. )

b) That the industry shall stop forthwith discharging any effluent / emissions from its
industrial premises or through any mode,

c) That the industry will immediately stop its activities and will not restart the same
unless all necessary water and air pollution control measures are taken and obtains
valid consents of the Board.

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to
disconnect the supply of electricity available to the industry.

e) That DG sets installed by the industry shall be sealed.

2)

Legal action/ launching the prosecution under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall
be taken against the industry and its responsible persons.

And whereas, the proceedings were conveyed to the industry with a copy to Regional
Office, Rupnagar vide Board's letter no. 12040-41 dated 14/2/2024 for compliance.

Now, therefore, the Competent Authority of the Board in exercise of the powers
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone
crusher, has decided to issue following directions:

i) That the industry shall take all necessary steps to close down its operations.

W



i) That the ind
) ustry shall sto o g oo s .
premises or through any nfoft;)enhwnh discharging any effluent/ emissions from its industrial
rt the same unless all

iii)
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That the ind e
hecessary w:tStry will lfnmediately stop its activities and will not resta
er and air pollution control measures are taken and obt

the Board.

iv) Th g 7
. at the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the

supply of electricity available to the industry.

v) That DG sets installed by the industry shall be sealed.

In case of failure to comply with the above said directions, the industry and the
partners or any other person(s) responsible to comply with the above directions under the Water
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of
the Air (Prevention and Control of Pollution) Act, 1981.

proval of the Competent Authority of the Board.

This issue with the ap

_SA
Senior Environmental Engineer (zp-1)
for & on behalf of the

Punjab Pollution Control Board

Dated ) §>A=2Y

Endst. no. Ql&é
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
to yake the compliance of the

Control Board, Regional Office, Rupnagar for information and ensure
above said directions. Further, it is requested to seal the DG set of the/stone crusher within 7-days

and submit compliance to this office.

Senior E.m;neer (zP-1)

for and on behalf of the
Punjab Pollution Control Board

)

il



